FORM B
PUBLIC ANNOUNCEMENT
(Regulation 12 of the Insolvency and Bankruptcy Board of India (Liquidation Process)
Regulations, 2016)
FOR THE ATTENTION OF THE STAKEHOLDERS OF
HITRO ENERGY SOLUTION PRIVATE LIMITED

ﬁ")- PARTICULARS DETAILS
1 |Name of corporate debtor Hitro Energy Solution Private Limited

2 |Date of incorporation of corporate debtor |28.01.2014

3 |Authority under which corporate debtor is [ROC
incorporated/registered

4 |Corporate Identity No. / Limited Liability CIN -U29248TN2014PTC094732
Identification No. of corporate debtor

5 |Address of the registered office and prin- [NO 29/12, M.K.A. KOVIL STREET, MYLAPORE,
cipal office (if any) of corporate debtor  |CHENNAI, Tamil Nadu, India - 600004.

6 |Date of closure of Insolvency Resolution |16.09.2024

Process

7 |Liquidation commencement date of cor-{13.01.2026
porate debtor

8 [Name and registration number of the B.Mekala,
insolvency professional acting as IBBI/IPA-002/IP-N00675/2018-19/12416
liquidator AFA valid till 31.12.2026

9 |Address and e-mail of the liquidator, 56, Bhaiya Complex, 286, Purasawalkam High
as registered with the Board Road, Purasawalkam, Chennai 600007

10" |Address and e-mail to be used for corre- |56, Bhaiya Complex, 286, Purasawalkam
spondence with the liquidator High Road, Purasawalkam, Chennai 600007

Email id:hitro.lig@gmail.com
" [Last date for submission of claims 11.02.2026

Notice is hereby given that the National Company Law Tribunal, Chennai has ordered the
commencement of liquidation of the Hitro Energy Solution Private Limited on 13.01.2026 under
section 33 of the Code.

The stakeholders of Hitro Energy Solution Private Limited are hereby called upon to submit their
claims with proof on or before 11.02.2026, to the liquidator at the address mentioned against
item No.10.

The financial creditors shall submit their claims with proof by electronic means only. All other
creditors may submit the claims with the proof in person, by post or by electronic means.
Submission of false or misleading proof of claims shall attract penalties.

Name of The Liquidator: B Mekala, Date and place: 17.01.2026, CHENNAI
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wanx” £o LUMAX INDUSTRIES LIMITED D.;ﬁm

Regd. Office: 2° Floor, Harbans Bhawan-Il,
Commercial Complex, Mangal Raya, New Delhi-110046
Website: www maxwodd inlumasndusiries. Tel: 011- 49857852
Email; lumaxshare@iumaxmall.com, CIN: L743930L1981PLCO1 2604

NOTICE

Motice s hereby given that the following Share Cerificates have. been reporfed
lostimisplaced by the foflowing Sharehclderof the Company;

5. Mame of the Folio No. | Certificate | Distinctive No.{s} | No. of

Na., Shareholder No. B To Shares
1 SUBASH KUMARI S005735% | 141319 [ 8215313 | B215442| 100
Jainitty with 1413200 [B215413[ B215512] 100
SUCHAMNAND ARGLIRALA, 141321 | 8215513 | 8215612 100
Total 300

Any person who has-any claim in respect of the above said shares should lodge such
ciaim with the Company al its Registerad Office al the address given above within
15 days of publication. of this nolice. After the expiry of 15 days, no claim will ba
entertained and the Company shall proceed to issue Letter of Confirmation in lieu of
abovernantioned share cerlificales reportad kst

For LUMAX INDUSTRIES LIMITED

RAAJESH KUMAR GUPTA
Flace: Gurugram EXECUTIVEDIRECTOR & COMPANY SECRETARY
Date : 16.01.2026 M.NO.ACSET09

20vele PCM Nouvelle Limited
CIN: L17309DL2016PLC307 204
Regd. Office: 407, Vikrant Tower 4, Rajendra Place, Delhi-110008
Email: info@dcmnvl.com | Website: www.dcmnvl.com | Ph: +81-11-43678480

POSTAL BALLOT NOTICE AND E- VOTING INFORMATION

Mobice 15 heraby given that DCM Nouvedie Limited {the "Company™) is seeking approval of
the Members of the Company by way of Posial Ballot through remote E-Voting for:

Description 'Resolution Type
Appoentment of Mr. Deepak Sood (DIN: 0784 1499) a5 an Independent Special
Diractor of the Company not iable to retire by rotation, to hold office for Resolufion
a period of 5 {five] consecutive years _ _ _
Appointmant of Mr. Ragnder Khanna (DIN: 10961416} as an spacial
Independent Director of the Company nof liable 1o retive by rolation, to | Resolution

hold-office for a pencd of 5 [five) consecutive years

The Postal Ballof Nofice and the Statement pursuant fo Section 102 of the Companses A,
2013 read with other applicable laws (“Notice") is available on the website of the Company
at hitpsfwanw.domni.comy, the website of the Mational Securites Depository Limited
{"NSDL") at hitps /twaww evoling .nsdl.caom/ and on the website of the Stock Exchanges on
which fhe Equity Shares of the Company are Listed ie. BSE Limited at
hitpsdiwww.bseindia.com/ and the Mational Stock Exchange of India Limited at
hittpsdiwaww.nseindia com!

Pursuant o Sechon 110 of the Companies Act, 2013 (“the Act™), Rule 22 of the Companies
(Management and Administration) Rules, 2014 (“the Rules) and other applicable
provisions of the Act and the Rules read with General Circular Nos, 1472020 dated Apal 8,
20201712020 dated April 13, 2020 and General Circutar Mo, 09/2024 dated September 19,
2024, issued by the Ministry of Corporate Afairs ("MCA Circutars™), the Company has
san! Ihe Postal Batiol notics on Friday, 18th January, 2026, only through electronic mode 1o
those Members whose e-mail addresses are registered with the Company/ Depositories!
Raqgistrar and Transfar AgentDepository Participants and whosa names are recordad in
the Register of Members of the Company or in the Register of Beneficial owners
maintained by the Deposifones as an Faday, 05ih January, 2026 (“Cut-off dake”).
Accordingly, phwsical copy of the Motica along with Postal Ballst Farm and pra-paid
busingss reply envelope have not been senl o the Members for this Postal Ballot, the
commiunication ‘of the assent or dissent of the Members would faka piace through the
e-yoling systam only,

The Company has engaged the senvices of NSDL to provide Remote a-vobing facility 1o its
members

Commencement of e-voting period 09,00 AM. IST on Safurday, 17th January, 2026
Conclusion of e-voting period | 05.00 PM. IST on Sunday, 15th February, 2026
Cut-off date for efigibility to vote | Friday, D8th January, 2026

The remote e-voling modula shall be disabled by NSDL thereafter

Voling rigivis of the Members shall be in proportion tosthe equity shares held by themin the
paid-up equity share capital of the Company as on the Cut-off date. Once vale on 3
resolution Is casted, the Member will nol be able to change it subssguently. Please nole
that communication of assentor dissant of the Members would only take place throwgh the
remotee-yoding system. Only thasa Members whose names are recordad in the Register of
Members of the Company or in the Register of Beneficial owners maintained by the
Depositonesas on the Cut-off date will ba entilled to cast their veles by remote e-voding.

For voling process, please refer "Wotes” section of the Postal Ballot Notice. In case of any
queries, Members may write fo eveting@nsdl_com.

The Board of Directors of tha Company has appointed Mrs. Pragnya Panmita Pradhan (CP
Mo, 12030), Proprgtor of M/s Pragnya Pradhan and Associales, Praclicing Company
secrelanes as the Scrubnizer oo scrutinize the postal ballet process inoa fair and
Iransparant manner

The Scrutinizer will submit his repor to the Chairman, or any other person authonzed by
hiim, after scruting of the votes cas! for the Postal Balled through remaote e-valing, within two
working days from conclusion of the remote e-woling period for the Postal Baliot. The
Scrutinizer's decision on the validity of votes castad will be final. The results of the ramaote
e-voling along with the Scrutinizer's Report will be made available on the weabsile of the
Company at hitps:fwww demnyl.comy. the websde of the Mational Securities Depositony
Limiad (“NSDL") at hitps:‘www.evoding nedl.com! and on tha website of the Stock
Exchanges on which the Equity Shares of the Company are Listed i2. BSE Limited at
httpswww.bseindia.com! and the Mational Stock Exchangs of India Limited =t

hillps:ifwww.nselngla.com. Far DCM Nouvelle Limited
Sd/-

Shekher Kapoor

Company Secretary and Compliance afficer
Membership No.: A GE198

SUN PHARMA ADVANCED RESEARCH COMPANY LIMITED
ClM: L7 31006 3 0EPLCO4TRIT

Registered Office: Plot No, 586/1, Bavli G.LD.C. Estate,

Lavll = Varodara Highway, Manjusar - 391775

Tel; 431 02667 BESE00

Corparate Dffice: 178 Mzhal Industreal Estate, Mabakals

Laves Road, Andhern East, Mumbai 400 093, Maharashtra

Tel: 431 27 G645 5645 Fax; +971 27 GE45 LEES

Webslbe: https;/fsparc life Emall: sacretanal@oparamail.oom

NOTICE OF EXTRA ORDINARY GENERAL MEETING

The Extra Ordinary General Meating ["EGM”™) of the Company will be held through
Video Conferencing {“WC') Other Audio-Wisual Means ["0AVM*] on Monday,
February 09, 2026 at 0400 P.M, (I5T) in compliance with all the spplicable provisions
of the Companies Act, 2013 (“Act"} and the rules made thereunder and the Securities
and Exchange Board of India (Listing Obligations and DHsciosure Requirements)
Regulations, 2015 [“Listing Regulations”) read with all applicable circulars on the
matter isswed by the Ministry OF Corporate Affairs ("MCA"} and the Securities and
Exchange Board af India ("SEBI™), to transact the business set out in the Notice calling
the EGM

The Motice of EGM has been sent, electronically, on lanuary- 16, 2026, to all thoss
shareholders holding shares as on January 14, 2026 and whose e-mail address is
registered with the Registrar and Transfer Agent {"RTA"}/ Depository Participants/
Depositaries. The said Notice can be accessed) downloaded from the Companmy's
websiteat https:/fsparc life. It may also be accessed [/ downloadad from the websites
of BSE Limited and Naticnal Stock Exchange of India Limited at waw beeindia, com and
woww nseindis; com, respectively. The Notice of EGM is also available on the website of
central Depository Services {Indial Limited ("COSL") ot weow evolingindia, com Being
the agency appainted by the l'_ur'rluﬁrll,'h:-r providing YW and e-vating fa cility

Panner of casting vote[s) through e-voting and to attemd EGM through VC/OAVM;

Fursuant to provisions of the Act and Listing Regulations, the Company is providing to
the shareholders the facility to exercise their rght to vote by electronic means, e
remote -woling and e-voting during the EGM (together referred 1o as "e-voting "} The
facility of casting wotes through e-voting s provided by CDEL. The Notice of the EGM
inter alia contains the process and manner of e-voting, which includes the pracess and
manner of e-woting by shareholders holding shares in phiysical formor by sharehaolders
who hawve not registerad their e-mail address. The process and manner to attend EGM
through VOOV M s also givenin the Motice of the EGR,

The remote e-voting perlod beging on Thursday, February 05, 2026 at 9:00 a.m, (I15T)
and ends on Sunday, February 08, 2026 at 5:00 pom. (IST). The remote e-vating will
not be allowed beyond the aforesaid date and time.

A person, Whose mame i3 riccorrded i the Regisher of Blembers or in the Register of the
Bepeficial Dwners makntamed hl,r'lhr Fegistrar and Tri fisfir .ﬁ.gvn[,-" Depositaries asan
the Cut-off Date, e, Wednasday, lanuary 14, 2026, only shall be entitled to avall the
facility of e-vating and attend the EGR. The voting rights of sharehalders shall be in
proporton to thelr respectve sharehalding in the paid-up equity share capital of the
Company as on the Cut-off Date. A person who is not e shareholder as on the Cut-off
Date should treat this Notice solely for information purposes, & person who becomes
shareholder of the Company after lanuary 14, 2026 and halds shares on the Cut-off
Date may exercise the woting rights through e-voting and attend thie BGM, by following
the instructicns pravided in the Motice of the EGM

Shareholders attending the EGR who Fiave mot .IIr-e*.'ldllr sl ther valte |:'|'|.l PO -
warng shall be able to cast thelr vele during the EGM. The sharehalders who have cast
thelr vote by remsobe s-voting may alsc attend the EGM but shall not be entitled 1o cast
thelr wote again, Only those shareholders, who are present in the EGM through
VESOAWM and hawve not cast thelr vote through remeote e-voting, shall be eligible to
wote throwgh e-woting system avalable during the EGR. IF any votes are cast by the
sharsholders through e-voting available during the EGM and if thie sarme shareholders
have not participated in the EGM throweh YCOANYM, then the votes cast by such
sharehobders shall be considered invalld, Once the wote on a resolution is cast by the
shareholder, the shareholder shall not be allowed to change it subsequently.

Al grievances connected with the facillity for vating by electranle means may ba
addrassed to M Rakesh Daba, 5r Manager, (C05L) Central Bepasitory Services {Indial
Lirnited, & Wing, 25 Floor, Marathon Futurex, Mafatlal Mill Compounds, BN b leshi
Parg, Lower Parel (East), Mumbal - 400013 or send an email to
helpdesk evabing@odstindia.com orcall attoll-free no 1B00 2255 33,

Mannerof registering [/ updating e-mail address, bank account details, etc,;

1. SEB| has mandated all the shareholders holbding shares in physical mode are
requested to register / update KYC details such as PAN (Aadhar linked), Nomination
Details, Contact Details (address with PIN, mobile number and email address), Bank
Account Details (bank name, branch name, account nuember and IFS code) and
Specimen Signature with the Company's Registrar and Transfer Apgent ["RTA™),
MLUFG Intime |India Private Limited. The relevant forms prescribed By SEBI far
furnishing. the above details are avaitable an the Company's website at
https:epandife as well ason RTAS website at hitpsYinmpms mufg.comy. For any
clarifications  queries with respect to the submission of above mentoned farms,
shareholders may contact the RTA at +91 77 4913 BOO0 or by email on
roil, helpdesk @in, mpoms mulg.com

2. Sharehalder |1|;a-|rJ||'|E shares | dematerialized mcde ane requested 10 register ln"
update KYC details such as PAN {Aadhar linked), Norminaton Getalls, Contact Details
(address with PIN, mohlle number and emall address), Bank Account Details (bank
name, branch name, account number and IFS code} and Specimen Signature with
the relevant Depository Participant

Date: 16.01.2026
Place; Mew Delhi

ﬂ
sparc*

By order of the Board of Directors

For Sun Pharma Advanced Research Company Limited
Sd/-

Kajal Damania

Company Secretary and Compliance Officer

Place: Mumbai
Date: Jamuary 16, 2026

ADDENDUM TO E- AUCTION SALE NOTICE
[Under Part A of Schedule Il to Regulation 27 of Insolvency and Bankruptcy Board
ofindia (Bankruptcy Process for Personal Guarantors to Corporate Debtors)
Regulations,2019 r/w Insolvency and Bankruptcy Code, 2016].

FOR SALE OF IMMOVABLE PROPERTIES OF MR. UPENDER KUMAR AGARWAL
(IN BANKRUPTCY PROCESS) (Personal guarantor of Rajvir Industries Limited)
With reference to the Sale Notice dated 06.12.2025 r.w Addendum dated 20.12.2025/
31.12.2025 issued under Insolvency and Bankruptcy Code, 2016 and the regulations
made thereunder and published on the website https:/iwww.bankeauctions.com for e-auction
of assets under Regulation 27 of the Insolvency and Bankruptcy Board of India
(Bankruptcy Process for Personal Guarantors to Corporate Debtors) Regulations, 2019,
the last date for submission of bid documents along with Earnest Money Deposit stands
extended and restated to 15.02.2026 along with consequential amendment to subsequent
timelines.

Interested bidders may contact the undersigned through e-mail at bt.rilpg@gmail.com for
obtaining Revised Process Memorandum.

Sd/-Venkata Chalam Varanasi
Bankruptcy Trustee
IBBI/IPA-002/1P-N00267/2017-18/10780
No. 12-13-205, Street No. 2, Tarnaka, Secunderabad — 500 017
Mobile: +91 88977 84174
Date:16.01.2026, ,Place: Hyderabad

Mahatma Phule Renewable Energy

and Infrastructure Technology Limited
{Subsidiary of MPBEOC, a Government of Maharashtra undartaking)

MAHAFREIT

Request for Selection (RFS)

MAHAFPREIT is inviting RFS from the eligible bidders for
Selection of Solar Power Developers Through E-Tendering
Process for setting up of 100 MW floating solar pv power
project under RESCO model at BMC's Tansa and Modak sagar
daminthe state ofl MAHARASHTRA.

Last date for submission of RFS; 12/02/2026 up to 15:00 hours.

Detailed RFS document can be accessed at hitps://mahapreit.in
and https://mahatenders.gov.in/ website,
Executive Director (RESCO)

NOTICE OF SALE OF ASSETS OF
SNNEHA NATURAL WORLD PRIVATE LIMITED (in Liquidation)

ADDENDUM TO E- AUCTION SALE NOTICE
[Under Part A of Schedule Il to Regulation 27 of Insolvency and Bankruptcy Board
of India (Bankruptcy Process for Personal Guarantors to Corporate Debtors)
Regulations, 2019 r/w Insolvency and Bankruptcy Code, 2016].
FOR SALE OF IMMOVABLE PROPERTIES OF MRS. USHA AGARWAL
IN BANKRUPTCY PROCESS) (Personal guarantor of Rajvir Industries Limited
With reference to the Sale Notice dated 06.12.2025 r.w Addendum dated 20.12.2025/
31.12.2025 issued under Insolvency and Bankruptcy Code, 2016 and the regulations
made thereunder and published on the website https://www.bankeauctions.com for e-
auction of assets under Regulation 27 of the Insolvency and Bankruptcy Board of India
(Bankruptcy Process for Personal Guarantors to Corporate Debtors) Regulations, 2019,
the last date for submission of bid documents along with Earnest Money Deposit stands
;a_xtelr]ded and restated to 15.02.2026 along with consequential amendment to subsequent
imelines.
Interested bidders may contact the undersigned through e-mail at bt.rilpg@gmail.com for
obtaining Revised Process Memorandum.
Sd/-Venkata Chalam Varanasi
Bankruptcy Trustee
IBBI/IPA-002/IP-N00267/2017-18/10780
No. 12-13-205, Street No. 2, Tarnaka, Secunderabad — 500 017
Mobile: +91 88977 84174
Date:16.01.2026,Place: Hyderabad

Factory at: Plot No. 1B, Village-Yadrav Gat No. 50, 51, 52 and 53, Parvati Co- Operative Industrial Estate,
Sector-I, Phase- llI, within the local limits of Shirol, Taluka Shirol, Kolhapur—416146.

Regd. Off. At: FIt 26-A, 1st FIr, A-3, Narayan P Chandivali Road, Off Sakivihar, Sakinaka, Mumbai
400072, MH, India

(Sale under Insolvency and Bankruptcy Code, 2016)

The undersigned Liquidator of Snneha Natural World Private Limited (In Liquidation) (‘Corporate Debtor'),
appointed by the Hon'ble NCLT, Mumbai, vide order dated 17.01.2025, intends to sell the following
immovable properties forming part of the liquidation estate of Corporate Debtor through e-auction on “as
is where is basis”, "as is what is basis", “whatever there is basis” and “without recourse basis”. Sale
will be done by the undersigned through E-Auction service provider i.e.website:
https://ibbi.baanknet.com/eauction-ibbi.

Up to Wednesday, 04" February, 2026 (with one-day prior
intimation to Mr. Sudhanshu Pandey —Mob. — 9821916190 -
between 11:00 am - 3.30 pm (except Sundays and State Holidays)

Due Diligence and Inspection
Of assets under auction

Last Date to submit Bid Documents | Up to Friday, 06" February, 2026

and pay Earnest Money Deposit

Date of 28th E-Auction Monday, 09" February, 2026, 3:00 PM to 5:00 PM

Declaration of Highest Bidder Tuesday, 10" February, 2026

Declaration of Successful Bidder | Friday, 13" February, 2026

Sr. - Reserve Price | EMD (5% of Reserve
D t Asset
escription (Assets) Price) R, i k)

FORM B
PUBLIC ANNOUNCEMENT
(Regulation 12 of the Insolvency and Bankruptcy Board of India (Liquidation Process)
Regulations, 2016)
FOR THE ATTENTION OF THE STAKEHOLDERS OF
HITRO ENERGY SOLUTION PRIVATE LIMITED

Sl | PARTICULARS DETAILS

No.
1 |Name of corporate debtor Hitro Energy Solution Private Limited
2 |Date of incorporation of corporate debtor |28.01.2014

3 |Authority under which corporate debtor is 'ROC
incorporated/registered

4 |Corporate Identity No. / Limited Liability |CIN -U29248TN2014PTC094732
Identification No. of corporate debtor

5 |Address of the registered office and prin- INO 29/12, M.K.A. KOVIL STREET, MYLAPORE,
cipal office (if any) of corporate debtor  |CHENNAI, Tamil Nadu, India - 600004,

6 |Date of closure of Insolvency Resolution 116.09.2024

Process

7 |Liquidation commencement date of cor-|13.01.2026
porate debtor

B.Mekala,
IBBI/IPA-002/IP-N00675/2018-19/12416
AFA valid till 31.12.2026

8 |Name and registration number of the
insolvency professional acting as
liquidator

Address and e-mail of the liquidator, 56, Bhaiya Complex, 286, Purasawalkam High
as registered with the Board Road, Purasawalkam, Chennai 600007

10 |Address and e-mail to be used for corre- |56, Bhaiya Complex, 286, Purasawalkam
spondence with the liquidator High Road, Purasawalkam, Chennai 600007
Email id:hitro.lig@gmail.com

1 |Last date for submission of claims 11.02.2026
Notice is hereby given that the National Company Law Tribunal, Chennai has ordered the
commencement of liquidation of the Hitro Energy Solution Private Limited on 13.01.2026 under
section 33 of the Code.
The stakeholders of Hitro Energy Solution Private Limited are hereby called upon to submit their
claims with proof on or before 11.02.2026, to the liquidator at the address mentioned against
item No.10.
The financial creditors shall submit their claims with proof by electronic means only. All other
creditors may submit the claims with the proof in person, by post or by electronic means.
Submission of false or misleading proof of claims shall attract penalties.

Name of The Liquidator: B Mekala, Date and place: 17.01.2026, CHENNAI

No. (Rs. in lakhs)
23.15

Block | Asset Block 1: Plot without ETP includes building existing on plot
1 |no1Bwith2,700.00 SQ.M./29,052.00 SQ. FT and existing plot 1 C 463 00
with 15,152.00 SQ.M./ 1,63,036.00 SQ.FT. on lease from Parvati '
Co- Operative Industrial Estate. Thus total area of Asset Block of
land with building is 17,852 SQ.M. / 1,92,088 square feet. The land
includes Building admeasuring approximate built-up area of
46,246.50 Sq. Ft. (This block has land and building other than ETP)

Note: The Asset Block of Plot without ETP (Subject of present auction), as well as the Asset Block being
Plot with structure housing Effluent Treatment Plant (ETP) which has been successfully auctioned in the
20" E-auction held on 17" December 2024, both blocks are situated at Plot No. 1-B and 1-C, Village-
Yadrav, Gut No. 50,51,52 and 53, Parvati Co- Operative Industrial Estate, Sector-I, Phase- Ill, Taluka-
Shirol, District- Kolhapur, within the local limits of Shirol. As there is no clear demarcation of the plots, it will
be the responsibility of the successful bidder of the present auction (Plot without ETP) to coordinate with
the successful bidder of the Plot with structure housing ETP to arrange with the concerned authorities for
demarcation of the plot and create an independent access at its own cost. This will not be the
responsibility of the Liquidator.

Bidder/s may refer to detailed terms and conditions and E- Auction Process Memorandum which can be
obtained by emailing the undersigned at snnehaworld@gmail.com and can also visit www.ibbi.gov.in for
the sale auction notice. Bidders can also contact Mr. Sudhanshu Pandey Mob. No. +91-9821916190 or
login to website: https://ibbi.baanknet.com/eauction-ibbi which has been used as the E-Auction Service
Provider as mandated by Insolvency and Bankruptcy Board of India (IBBI). The sale of the assets shall be
undertaken by the E- Auction Service Provider for and on behalf of the Seller through an e-auction platform
provided on the website of the E-Auction Service provider https://ibbi.baanknet.com/eauction-ibbi.
Prospective bidders shall submit an undertaking that they do not suffer from any ineligibility u/s 29 Ato the
extent applicable and if found ineligible at any stage, the earnest money deposited shall be forfeited.
Within 3 days of declaring highest bidder, liquidator shall conduct due diligence and verify the eligibility of
the highest bidder. In case the highest bidder is found ineligible, the liquidator may, in consultation with
SCC, declare next highest bidder as successful bidder.

The Bidder(s) should make their own independent inquiries regarding the Assets of the Company, any
encumbrances, title of assets and claims/rights/dues/ affecting the assets etc., and should inspect the
properties/assets at their own expense. Payment of the bid price along with interest, charges or taxes as
applicable must be completed by the successful bidder within the period stipulated in the E-Auction Sale
Process Memorandum and failure to do so will make him liable for penal action, including, but not limited
to forfeiture of amounts deposited, and cancellation of sale. As per Regl. 31A(1)(h) of IBBI (Liquidation
Process) Regulations, 2016 i.e. in consultation with Stakeholders' Consultation Committee, the
Liquidator may consider extension of the period of payment for a reasonable period beyond ninety days.

This invitation purports to invite prospective bidders and does not create any kind of binding obligation on
the part of the Liquidator or the Corporate Debtor to effectuate the sale.

The Liquidator has the absolute right to accept or reject any or all offer(s)/bids or adjourn/postpone/cancel

the e-Auction or withdraw any property or portion thereof from the auction proceeding at any stage or

disqualify any interested party / potential investor / bidder without any liability. Any revision in the sale

notice will be uploaded on the website https://ibbi.baanknet.com/eauction-ibbi. It is requested to all the
bidders to kindly visit the website regularly.

Place: Mumbai St/

Date: 17.01.2026 Namrata Amol Randeri

Liquidator of Snneha Natural World Private Limited (In Liquidation)

IBBI Regn. No.: IBBI/IPA-001/IP-P01585/2019-2020/12495

AFA Valid up to 31.12.2026

Address: 215, Laxmi Plaza, Laxmi Industrial Estate, New Link Road,

PUBLIC NOTICE

Motice is hereby given that “INDEED FINCAP PRIVATE LIMITED" having RBI (CaR}
No. B-14.03440 {which is a RB1 registered NBFC Company, incorporated ender
the provisions of the Companies Act, 1956 and is governad by the provisions of
the Companies Act, 2013 and the Rules made thereunder and having its
registered office at 13th Floor, Dr. Gopal Das Bhawan, 28 Barakhamba Road,
Connaught Place. Mew Delhi -110001) has received the approval from the
Department of Regulation, Mon-Banking Financial Company — Base Layer,
Reserve Bank of India. New Delhi for the change in the management of the
company, in respect of appointment of Mr, Nikhil Aggarwal (DIN: 07960055) and
Mr. Shivansh Aggarwal (DIN: 104B4%84) and resignation of Mr. Ravi Aggarwal
{DIK: DO203856) and Mr, Dhananjay Shukla (DIN: 012646947 as the Directors of
the Company vide Letter Mo DEL.DDR.NBFCBL Mo 5743/24-03-126/2025-2026
dated 12th January 2026, Any personis) who have any objection in this regard
may submit their ohjections/comments to the Company at its registered office
or to the Department of Non-Banking Regulation, Reserve Bank of India, New
Delhi within 30 {Thirty} days of this publication,

For Indeed Fincap Privale Limited

Sdi-

RAVI AGGARWAL

DIRECTOR

DIN: DOZ203854

ADDRESS: AASHIRWAD, PALAM FARM &,

SALAHAPUR BUWASAN, SOUTH WEST DELHI - 1100461

Date: 16.01,2026

Place: Dethi

NOTICE

Notice is hereby ghvan that under mentionad share certificates of the Company hasve baan
reported as lost or misplaced and the holders of ihe said share certificales have requesied
Ihe Company lorissue of duphicate share carificates:

(&7, | Name Folio | FV  Cerificate Distinctive Nao, Mo, of
M. No. |[inRs) Mo Shares
| 1| Subhash Kumar 402515 1 | S0BB7T 171322907 - 171324796 | 1800
| [Fejrwal  [J | E— " nplh |
| _ | ndravadan (37848 | 1 | 501858 | 163296257- 163297106 | B850/
“ | Prangivandas Sheth | _ . ;
| 3| Rahul Palwal _i3?13 | 5 | 25280 |N231097-21231288 | 12|
4 | Gunjan Paul 435076 | 10 | 143115 [8781912 - 8781951 40} |
Lo | [ 1 508570 [ 176148684 - 176150688 | 2000
5 | Saroja Thatikonda 477035| 1 | 208484 |Z303506-23035475 | 360
1| 507915 | 175015167 - 175016596 | 1800 |
& | Jagdish Saboo |435460 | 10 | 144323 | B776366 - 8776400 36 |
. | 1 | 508553 | 176121697 - 176123496 | 1800
| 7|[Rama TullUma Tuli  [32545 | 1 | 501600 | 162804057 - 162895756 | 1700|
8|Smt Indravathi Pola  [422683| 5 [ 18977 | 24237807 - 24237964 12|
Aswatha Marsyana Fola 1 507514 | 174350007 - 174351896 | 1800
| & |ManMohan Mohta 401191 1 | 505580 | 171163087 - 171170896 | 1800
10| Kishore Ratansay |414713| 1 | 208165 | 22502296 - 22602655 | 3A0
Iankemmi
| | Rajnl Kishore Mankermi | [
11| Deepak C Rupani 14974 | 1 | 500235 | 158506157 - 156517256 11100 |
Sundri G Rupani i 1 | 200297 | 15760236 - 15762455 | 2220/

Andheri West, Mumbai, Maharashtra 400053
=3
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TATA

TATA TECHNOLOGIES
TATA TECHNOLOGIES LIMITED

Regd Office : Plot Mo 25, Rajiv Gandhi Infotech FPark, Hinjawadi, Pune, India - 411 057, Tek +51 20 66528090
Email: investor@tatatechnologies.com = CIN:L72200PNIS94PLCO13313 - Website: www tatatechnologies.com/fin

Extract of Consolidated Unaudited Financial Results for the guarter and nine months ended December 31, 2025

M /Tata Technologies

T in crore (except per share data)

conclusion on the same.

the basis of such applicable developments,

Sr. Quarter ended | Nine months ended | Quarter ended
MNo. Particulars December 31, December 31, December 31,
2025 2025 2024
Unaudited Unaudited Unaudited
1 Revenue from operations 1365.73 3,933.35 131738
2 Profit before exceptional items and tax for the period 186.83 545,25 226,129
3 | Profit before tax for the period o 2297 481,39 22619
4 Met Profit after tax for the period G.64 342,42 168.64
5 | Total comprehensive income for the period n4as 477.43 137.49
& | Equity share capital (face value of 2 each) 8115 8115 8113
7 | Earnings per share (EPS) {not annualized for interim pericds)
(a) Basic EPS e 8.43 4.16
" (b) Diluted EPS 018 B.43 415
Motes ;

1} The unaudited consolidated results were reviewed and recommended by the Audit Committee on January 18, 2026 and
approved by the Board of Directors at its meeting held on January 18, 2026, The Statutory Auditors have reviewed the
consolidated financial results for the guarter and nine months ended December 31, 2025 and have issued an unmodified

2} These unaudited consolidated financial results have been prepared in accordance with Indian Accounting Standards (Ind AS)
notified under Section 133 of the Companies Act, 2013 read with the Companies (Indian Accounting Standard Rules), 2015 (as
amended) and in terms of Regulation 33 of SEBI (Listing Obligations and Disclosure Requirements) Regulations 2015

3) On Novermber 21, 2025, Government of India notified four new Labour Codes. The Group has assessed and disclosed the
incremental impact of these changes on the basis of best information available. The Group continues te monitor the
publications on Central/5tate Rules and clarifications from relevant bodies and would provide appropriate accounting effect on

4) During the current quarter, the Group, through it's wholly owned subsidiary, Tata Technologies Pte Ltd {Singapore) completed
100% acquisition of Es-Tec GmbH, Germany and its subsidiaries (collectively called the Es-Tec Group), which are into the
business of high end automotive engineering services with deep know-how in ADAS, Connected Driving, and Digital Engineering.

5) The unaudited consclidated financial results include 19 whelly-owned subsidiaries and one associate as on December 3, 2025,

&) Tata Motors Limited (“presently known as Tata Motors Passenger Vehicles Limited) (*TML"), the Holding Company of Tata
Technologies Ltd, at its Board of Directors meeting held on August 1, 2024, approved a Composite Scheme of Arrangement
involving the demerger of its Commercial Vehicle {"CV") business undertaking into TML Commercial Vehicles Limited and the
marger of erstwhile Tata Motors Passenger Vehicles Limited with the existing listed company TML thereby resulting in twe
saparate listed companies for the CV and Passenger Vehicle businesses. Pursuant to the
approved by the Hon'ble National Company Law Tribunal, Mumbai Bench, effective October 1, 2025, Tata Motors Passenger
Vehicle Limited {formerly Tata Motors Limited) is the Holding Company of Tata Technologies Lid.

7) Ms, Savitha Balachandran, had held the office of Chief Financial Officer of the Company till December 30, 2025. MrUttam Gujrati
has assumed this office as the Group's new Chief Financial Officer effective December 31, 2025.

omposite Scheme of Arrangement

8) Extracts of Unaudited Standalone Financial Results for gquarter and nine months ended December 31, 2025, {2 in crore)
Sr. Quarter ended | Nine months ended | Quarter ended
MNo. Particulars December 31, Daecember 31, December 31,
2025 2025 2024
Unaudited Unaudited Unaudited
a ']I'_I-?eue nue from npanﬁi_nns ?ﬁﬂﬂ_ __EE'B EEE .I:'I-I_E-._E_t'::l
b )| Profit before exceptional items and tax for the period 137.05 639.88 138.03
c)| Profit/ (Loss) before tax for the period (z82) | 50001 139.03
d )| Met Profit { (Loss) after tax for the period (1L50) 41131 103.24
@) | Total comprehensive income / (loss) for the period (239 40874 10649 _

9) Theabeove is an extract of the full format of Financlal Results filed with the Stock Exchanges under Re?ulatiun 33 of the SEBI (Listing
and Other Disclosure Requirements) Regulations, 2015, The full format of consolidated and standalone resu
on the Company's website {www.tatatechnelogies.com/in), and also on the website of the BSE Limited, (www.bseindia.com) and
Mational Stock Exchange of India Limited, {(www.nseindia.com), where the shares of the Company are listed.

ts of the Company are available

For and on behalf of the Board of Directors

Warren Harris

Date: January 16, 2026
Place: Pune

Sean OF o review
fhe results onfine

Chief Executive Officer and Managing Director
DIN: 02098548

epaper.financiaiexpres&.aun". &

Adfacmas 737726

HYDERABAD

Any person, who has & valid and legitimate claim in any of the above share cerlificates, is
requested to notify the same to the Registrar & Transfer Agent of the Company i.e. Alankit
Assignments Lid,, Alankat Heights, 1E/13, Jhandawalan Extn,, New Dalhi - 110055, within
T days from the publication of this notice. The Company will proteed to issue duplicate
share carificales unless a valid and legdimate dlaim is received within the above
prescribed Smelne, No claim will be entertained by the Comgany with raspect 1o original
share cerbficateds) subsequent to the issue of duplicate share cerlificate(s).

For Jindal Steel Limited
[Formerty known as Jindal Sieel & Power Limited)

Sd/-

Damaodar Mittal
Whodetime Director
] L B L

JINDAL STEEL LIMITED

(Farmerly known as Jnda & Poeer Limifed)

Place: Naw Delhi
DOimbe: 16/01/2026

[CIN: LZT105HR19T9PLE

{Hanyana)

Rogd, Office: 0. P, Jindad Marg
£ R

IL&FS Investment Managers Limited

e
Ragd. Office : Tha

Email

NOTICE

ROTICE 15 HEREBY GIVEN pursuant to Sechon 108 and 110 of e Companes Adl, 2013
VA", mad with Bule 20 and 22 of the Companies (Management and Admiréstration) Rules;
20114 ["Rules™), Reguiation 44 of the Secunties and Exchange Board of Ingia (Listing
Obligations and Disciosuna Reguirements) Regulaions, 2015 ("SEB1 LODR™), Secrafanal
Standard on-Ganaral Meedings meuad by the Instilute of Company Sacrelanes of Inda, ather
applicable provisions of the Act, Rudes, Circudars and Notifications made thereunder and the

<EBI LODR, as amended from Eme fo lime, {including any statutory medificationis} or

re-anacimant(s) thereof for the Ume baing in forcel and in accordance with the

requirementsiguiaalines prescrbad by the: MCA for holding general mesfingsiconaucting

posial ballol process Through e-voling wda BCA Circulars ag sal oul in [he Notica of tha

Postal Ballot dated January 15, 2026, that the resolution pertaining io the following

pusiness is proposed io be passed by the shareholders of the Company, throwugh pastal

balkal, anly by way of remole e-waling !

Special Business

M) Continuation of M. Chifranjans Singh Kabion (DIN : D2823501) as Independant
Mon-Executive Director of the Company bevend the age of 75 years

Despalch ol Postal Ballol Nolice

i} The Company has sent & Notice of the Postal Bafal on Friday, January 16, 3326, only
theaugh electranic made, o those sharsholders of the Company ‘whoess names appsar
in the Regster of MembarsiList of BaneScial Ownars as received rom' the Deposilonas!
Lirnk Infime india Private Limied, the Compamy's Registrars and Transler Agenl (RTA")
as on Friday, January 8, 2028 [Cul-0ff Date’) and whose emad addresses are regsienad
with the Company/ RTA/ Deposilonas

{ifl A person who is not a Shareholder on the Cu-0f Date should treqt this Motice for
micrmation pupasas oy

fiil] Any person holding shares as on the Cui-Cdf Date, who may nof have received: this

Motice due o non-fagistatian of el emal addresses, may maister vs e-mall as pee

procedure given in Mole No. Xl of the Postal Ballol Nosce

A copy of this Nolee 15 alsd available on the wabsite ol the Company al

hbips miinda.comipostakbaiol! and websites of the Stock Exchanges e, B2E Limited

& MWational Sdock Exchange of India Limited -af | blips:fwaw. bseindia.com! and

hips:iiveaw nseindia com! respechvely, and on the websita af NSDL al

hilos aswiw avoling asdl. comd

Remaba e-woling

{1 The Company has appoired NSDL 1o provide remote e-voling faciiy to ils shareholders
to enable them to cast their vobes elecimonically

i) Only those sharshaoldars whaose namas ane appearning in the Register of Members/Registar
of Beneficial Owners as on the Cob-0ff Date shall be eligitle to cast their wotes through
postal ballot by remateevobng

fiii} The remate e-voling shall commence. on Tuesday, January 20, 2026 21 300 am. and
shall end on Wednesday, Febnery 18, 23268 500 pm

] Thi remole e-voling module shall be dsabled by NSDL vmadiately for witing hereafier

Wl Once the vole is cast by a shareholder, the shamhaldar shall not be allvwsd o change
1 subsaquandly

il The valing nights of the Shareholders shall be in propartion bo their share of the paid-up
aquity shane capital of the Company as'on the Cul-Off Dale

i) I case of any queries. shareholders may refer the FAQS and e-voling user maraal
available at the download sechon of hbps:raws evaling nsdlcom’ or call an ;

i)

Scrulinizer and Deciaration of Resulls !

{il The Company has appointed C5 Kaushal Dalal of M's KDA & Associates
Praclicing Company Secelanas, as the Scndinizer (o scrufnize the postal bafol procass

i) The result of ihe Postat Ballot 'wil be anncunced on or before Thirsday, Febniary 19,
2025, The resus of the e-yoling along with the Scrubmizer's Repord, shal be piacad on
ihe Campany's wabsite at @ hilps:Vimlindia.com/pestal-ballol! and on the website o
NEDL a1 ; htlpsiteww, evoling.nsdlcoay, The Company shall simutaneausly foreard
thie resulis to National Stock Exchange of India Limited and BSE Limited, whare tha
shares of the Company ara listad

fiiij The Resolutions, if passed by the requisite majority through Posial Ballod, shall be deemed
{o have been passed on be |est dele spacifed by the Company [or remobe e-voling is
on Wednesday, February 18, 2026

For ILAFS Investment Managers Limited

Sd-
Place - Mumbal Prasad Chaoji
Dale - January 17, 2026 Company Secretary
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wanx” £o LUMAX INDUSTRIES LIMITED D.;ﬁm

Regd. Office: 2° Floor, Harbans Bhawan-Il,
Commercial Complex, Mangal Raya, New Delhi-110046
Website: www maxwodd inlumasndusiries. Tel: 011- 49857852
Email; lumaxshare@iumaxmall.com, CIN: L743930L1981PLCO1 2604

NOTICE

Motice s hereby given that the following Share Cerificates have. been reporfed
lostimisplaced by the foflowing Sharehclderof the Company;

5. Mame of the Folio No. | Certificate | Distinctive No.{s} | No. of

Na., Shareholder No. B To Shares
1 SUBASH KUMARI S005735% | 141319 [ 8215313 | B215442| 100
Jainitty with 1413200 [B215413[ B215512] 100
SUCHAMNAND ARGLIRALA, 141321 | 8215513 | 8215612 100
Total 300

Any person who has-any claim in respect of the above said shares should lodge such
ciaim with the Company al its Registerad Office al the address given above within
15 days of publication. of this nolice. After the expiry of 15 days, no claim will ba
entertained and the Company shall proceed to issue Letter of Confirmation in lieu of
abovernantioned share cerlificales reportad kst

For LUMAX INDUSTRIES LIMITED

RAAJESH KUMAR GUPTA
Flace: Gurugram EXECUTIVEDIRECTOR & COMPANY SECRETARY
Date : 16.01.2026 M.NO.ACSET09

20vele PCM Nouvelle Limited
CIN: L17309DL2016PLC307 204
Regd. Office: 407, Vikrant Tower 4, Rajendra Place, Delhi-110008
Email: info@dcmnvl.com | Website: www.dcmnvl.com | Ph: +81-11-43678480

POSTAL BALLOT NOTICE AND E- VOTING INFORMATION

Mobice 15 heraby given that DCM Nouvedie Limited {the "Company™) is seeking approval of
the Members of the Company by way of Posial Ballot through remote E-Voting for:

Description 'Resolution Type
Appoentment of Mr. Deepak Sood (DIN: 0784 1499) a5 an Independent Special
Diractor of the Company not iable to retire by rotation, to hold office for Resolufion
a period of 5 {five] consecutive years _ _ _
Appointmant of Mr. Ragnder Khanna (DIN: 10961416} as an spacial
Independent Director of the Company nof liable 1o retive by rolation, to | Resolution

hold-office for a pencd of 5 [five) consecutive years

The Postal Ballof Nofice and the Statement pursuant fo Section 102 of the Companses A,
2013 read with other applicable laws (“Notice") is available on the website of the Company
at hitpsfwanw.domni.comy, the website of the Mational Securites Depository Limited
{"NSDL") at hitps /twaww evoling .nsdl.caom/ and on the website of the Stock Exchanges on
which fhe Equity Shares of the Company are Listed ie. BSE Limited at
hitpsdiwww.bseindia.com/ and the Mational Stock Exchange of India Limited at
hittpsdiwaww.nseindia com!

Pursuant o Sechon 110 of the Companies Act, 2013 (“the Act™), Rule 22 of the Companies
(Management and Administration) Rules, 2014 (“the Rules) and other applicable
provisions of the Act and the Rules read with General Circular Nos, 1472020 dated Apal 8,
20201712020 dated April 13, 2020 and General Circutar Mo, 09/2024 dated September 19,
2024, issued by the Ministry of Corporate Afairs ("MCA Circutars™), the Company has
san! Ihe Postal Batiol notics on Friday, 18th January, 2026, only through electronic mode 1o
those Members whose e-mail addresses are registered with the Company/ Depositories!
Raqgistrar and Transfar AgentDepository Participants and whosa names are recordad in
the Register of Members of the Company or in the Register of Beneficial owners
maintained by the Deposifones as an Faday, 05ih January, 2026 (“Cut-off dake”).
Accordingly, phwsical copy of the Motica along with Postal Ballst Farm and pra-paid
busingss reply envelope have not been senl o the Members for this Postal Ballot, the
commiunication ‘of the assent or dissent of the Members would faka piace through the
e-yoling systam only,

The Company has engaged the senvices of NSDL to provide Remote a-vobing facility 1o its
members

Commencement of e-voting period 09,00 AM. IST on Safurday, 17th January, 2026
Conclusion of e-voting period | 05.00 PM. IST on Sunday, 15th February, 2026
Cut-off date for efigibility to vote | Friday, D8th January, 2026

The remote e-voling modula shall be disabled by NSDL thereafter

Voling rigivis of the Members shall be in proportion tosthe equity shares held by themin the
paid-up equity share capital of the Company as on the Cut-off date. Once vale on 3
resolution Is casted, the Member will nol be able to change it subssguently. Please nole
that communication of assentor dissant of the Members would only take place throwgh the
remotee-yoding system. Only thasa Members whose names are recordad in the Register of
Members of the Company or in the Register of Beneficial owners maintained by the
Depositonesas on the Cut-off date will ba entilled to cast their veles by remote e-voding.

For voling process, please refer "Wotes” section of the Postal Ballot Notice. In case of any
queries, Members may write fo eveting@nsdl_com.

The Board of Directors of tha Company has appointed Mrs. Pragnya Panmita Pradhan (CP
Mo, 12030), Proprgtor of M/s Pragnya Pradhan and Associales, Praclicing Company
secrelanes as the Scrubnizer oo scrutinize the postal ballet process inoa fair and
Iransparant manner

The Scrutinizer will submit his repor to the Chairman, or any other person authonzed by
hiim, after scruting of the votes cas! for the Postal Balled through remaote e-valing, within two
working days from conclusion of the remote e-woling period for the Postal Baliot. The
Scrutinizer's decision on the validity of votes castad will be final. The results of the ramaote
e-voling along with the Scrutinizer's Report will be made available on the weabsile of the
Company at hitps:fwww demnyl.comy. the websde of the Mational Securities Depositony
Limiad (“NSDL") at hitps:‘www.evoding nedl.com! and on tha website of the Stock
Exchanges on which the Equity Shares of the Company are Listed i2. BSE Limited at
httpswww.bseindia.com! and the Mational Stock Exchangs of India Limited =t

hillps:ifwww.nselngla.com. Far DCM Nouvelle Limited
Sd/-

Shekher Kapoor

Company Secretary and Compliance afficer
Membership No.: A GE198

SUN PHARMA ADVANCED RESEARCH COMPANY LIMITED
ClM: L7 31006 3 0EPLCO4TRIT

Registered Office: Plot No, 586/1, Bavli G.LD.C. Estate,

Lavll = Varodara Highway, Manjusar - 391775

Tel; 431 02667 BESE00

Corparate Dffice: 178 Mzhal Industreal Estate, Mabakals

Laves Road, Andhern East, Mumbai 400 093, Maharashtra

Tel: 431 27 G645 5645 Fax; +971 27 GE45 LEES

Webslbe: https;/fsparc life Emall: sacretanal@oparamail.oom

NOTICE OF EXTRA ORDINARY GENERAL MEETING

The Extra Ordinary General Meating ["EGM”™) of the Company will be held through
Video Conferencing {“WC') Other Audio-Wisual Means ["0AVM*] on Monday,
February 09, 2026 at 0400 P.M, (I5T) in compliance with all the spplicable provisions
of the Companies Act, 2013 (“Act"} and the rules made thereunder and the Securities
and Exchange Board of India (Listing Obligations and DHsciosure Requirements)
Regulations, 2015 [“Listing Regulations”) read with all applicable circulars on the
matter isswed by the Ministry OF Corporate Affairs ("MCA"} and the Securities and
Exchange Board af India ("SEBI™), to transact the business set out in the Notice calling
the EGM

The Motice of EGM has been sent, electronically, on lanuary- 16, 2026, to all thoss
shareholders holding shares as on January 14, 2026 and whose e-mail address is
registered with the Registrar and Transfer Agent {"RTA"}/ Depository Participants/
Depositaries. The said Notice can be accessed) downloaded from the Companmy's
websiteat https:/fsparc life. It may also be accessed [/ downloadad from the websites
of BSE Limited and Naticnal Stock Exchange of India Limited at waw beeindia, com and
woww nseindis; com, respectively. The Notice of EGM is also available on the website of
central Depository Services {Indial Limited ("COSL") ot weow evolingindia, com Being
the agency appainted by the l'_ur'rluﬁrll,'h:-r providing YW and e-vating fa cility

Panner of casting vote[s) through e-voting and to attemd EGM through VC/OAVM;

Fursuant to provisions of the Act and Listing Regulations, the Company is providing to
the shareholders the facility to exercise their rght to vote by electronic means, e
remote -woling and e-voting during the EGM (together referred 1o as "e-voting "} The
facility of casting wotes through e-voting s provided by CDEL. The Notice of the EGM
inter alia contains the process and manner of e-voting, which includes the pracess and
manner of e-woting by shareholders holding shares in phiysical formor by sharehaolders
who hawve not registerad their e-mail address. The process and manner to attend EGM
through VOOV M s also givenin the Motice of the EGR,

The remote e-voting perlod beging on Thursday, February 05, 2026 at 9:00 a.m, (I15T)
and ends on Sunday, February 08, 2026 at 5:00 pom. (IST). The remote e-vating will
not be allowed beyond the aforesaid date and time.

A person, Whose mame i3 riccorrded i the Regisher of Blembers or in the Register of the
Bepeficial Dwners makntamed hl,r'lhr Fegistrar and Tri fisfir .ﬁ.gvn[,-" Depositaries asan
the Cut-off Date, e, Wednasday, lanuary 14, 2026, only shall be entitled to avall the
facility of e-vating and attend the EGR. The voting rights of sharehalders shall be in
proporton to thelr respectve sharehalding in the paid-up equity share capital of the
Company as on the Cut-off Date. A person who is not e shareholder as on the Cut-off
Date should treat this Notice solely for information purposes, & person who becomes
shareholder of the Company after lanuary 14, 2026 and halds shares on the Cut-off
Date may exercise the woting rights through e-voting and attend thie BGM, by following
the instructicns pravided in the Motice of the EGM

Shareholders attending the EGR who Fiave mot .IIr-e*.'ldllr sl ther valte |:'|'|.l PO -
warng shall be able to cast thelr vele during the EGM. The sharehalders who have cast
thelr vote by remsobe s-voting may alsc attend the EGM but shall not be entitled 1o cast
thelr wote again, Only those shareholders, who are present in the EGM through
VESOAWM and hawve not cast thelr vote through remeote e-voting, shall be eligible to
wote throwgh e-woting system avalable during the EGR. IF any votes are cast by the
sharsholders through e-voting available during the EGM and if thie sarme shareholders
have not participated in the EGM throweh YCOANYM, then the votes cast by such
sharehobders shall be considered invalld, Once the wote on a resolution is cast by the
shareholder, the shareholder shall not be allowed to change it subsequently.

Al grievances connected with the facillity for vating by electranle means may ba
addrassed to M Rakesh Daba, 5r Manager, (C05L) Central Bepasitory Services {Indial
Lirnited, & Wing, 25 Floor, Marathon Futurex, Mafatlal Mill Compounds, BN b leshi
Parg, Lower Parel (East), Mumbal - 400013 or send an email to
helpdesk evabing@odstindia.com orcall attoll-free no 1B00 2255 33,

Mannerof registering [/ updating e-mail address, bank account details, etc,;

1. SEB| has mandated all the shareholders holbding shares in physical mode are
requested to register / update KYC details such as PAN (Aadhar linked), Nomination
Details, Contact Details (address with PIN, mobile number and email address), Bank
Account Details (bank name, branch name, account nuember and IFS code) and
Specimen Signature with the Company's Registrar and Transfer Apgent ["RTA™),
MLUFG Intime |India Private Limited. The relevant forms prescribed By SEBI far
furnishing. the above details are avaitable an the Company's website at
https:epandife as well ason RTAS website at hitpsYinmpms mufg.comy. For any
clarifications  queries with respect to the submission of above mentoned farms,
shareholders may contact the RTA at +91 77 4913 BOO0 or by email on
roil, helpdesk @in, mpoms mulg.com

2. Sharehalder |1|;a-|rJ||'|E shares | dematerialized mcde ane requested 10 register ln"
update KYC details such as PAN {Aadhar linked), Norminaton Getalls, Contact Details
(address with PIN, mohlle number and emall address), Bank Account Details (bank
name, branch name, account number and IFS code} and Specimen Signature with
the relevant Depository Participant

Date: 16.01.2026
Place; Mew Delhi

ﬂ
sparc*

By order of the Board of Directors

For Sun Pharma Advanced Research Company Limited
Sd/-

Kajal Damania

Company Secretary and Compliance Officer

Place: Mumbai
Date: Jamuary 16, 2026

ADDENDUM TO E- AUCTION SALE NOTICE
[Under Part A of Schedule Il to Regulation 27 of Insolvency and Bankruptcy Board
ofindia (Bankruptcy Process for Personal Guarantors to Corporate Debtors)
Regulations,2019 r/w Insolvency and Bankruptcy Code, 2016].

FOR SALE OF IMMOVABLE PROPERTIES OF MR. UPENDER KUMAR AGARWAL
(IN BANKRUPTCY PROCESS) (Personal guarantor of Rajvir Industries Limited)
With reference to the Sale Notice dated 06.12.2025 r.w Addendum dated 20.12.2025/
31.12.2025 issued under Insolvency and Bankruptcy Code, 2016 and the regulations
made thereunder and published on the website https:/iwww.bankeauctions.com for e-auction
of assets under Regulation 27 of the Insolvency and Bankruptcy Board of India
(Bankruptcy Process for Personal Guarantors to Corporate Debtors) Regulations, 2019,
the last date for submission of bid documents along with Earnest Money Deposit stands
extended and restated to 15.02.2026 along with consequential amendment to subsequent
timelines.

Interested bidders may contact the undersigned through e-mail at bt.rilpg@gmail.com for
obtaining Revised Process Memorandum.

Sd/-Venkata Chalam Varanasi
Bankruptcy Trustee
IBBI/IPA-002/1P-N00267/2017-18/10780
No. 12-13-205, Street No. 2, Tarnaka, Secunderabad — 500 017
Mobile: +91 88977 84174
Date:16.01.2026, ,Place: Hyderabad

Mahatma Phule Renewable Energy

and Infrastructure Technology Limited
{Subsidiary of MPBEOC, a Government of Maharashtra undartaking)

MAHAFREIT

Request for Selection (RFS)

MAHAFPREIT is inviting RFS from the eligible bidders for
Selection of Solar Power Developers Through E-Tendering
Process for setting up of 100 MW floating solar pv power
project under RESCO model at BMC's Tansa and Modak sagar
daminthe state ofl MAHARASHTRA.

Last date for submission of RFS; 12/02/2026 up to 15:00 hours.

Detailed RFS document can be accessed at hitps://mahapreit.in
and https://mahatenders.gov.in/ website,
Executive Director (RESCO)

NOTICE OF SALE OF ASSETS OF
SNNEHA NATURAL WORLD PRIVATE LIMITED (in Liquidation)

ADDENDUM TO E- AUCTION SALE NOTICE
[Under Part A of Schedule Il to Regulation 27 of Insolvency and Bankruptcy Board
of India (Bankruptcy Process for Personal Guarantors to Corporate Debtors)
Regulations, 2019 r/w Insolvency and Bankruptcy Code, 2016].
FOR SALE OF IMMOVABLE PROPERTIES OF MRS. USHA AGARWAL
IN BANKRUPTCY PROCESS) (Personal guarantor of Rajvir Industries Limited
With reference to the Sale Notice dated 06.12.2025 r.w Addendum dated 20.12.2025/
31.12.2025 issued under Insolvency and Bankruptcy Code, 2016 and the regulations
made thereunder and published on the website https://www.bankeauctions.com for e-
auction of assets under Regulation 27 of the Insolvency and Bankruptcy Board of India
(Bankruptcy Process for Personal Guarantors to Corporate Debtors) Regulations, 2019,
the last date for submission of bid documents along with Earnest Money Deposit stands
;a_xtelr]ded and restated to 15.02.2026 along with consequential amendment to subsequent
imelines.
Interested bidders may contact the undersigned through e-mail at bt.rilpg@gmail.com for
obtaining Revised Process Memorandum.
Sd/-Venkata Chalam Varanasi
Bankruptcy Trustee
IBBI/IPA-002/IP-N00267/2017-18/10780
No. 12-13-205, Street No. 2, Tarnaka, Secunderabad — 500 017
Mobile: +91 88977 84174
Date:16.01.2026,Place: Hyderabad

Factory at: Plot No. 1B, Village-Yadrav Gat No. 50, 51, 52 and 53, Parvati Co- Operative Industrial Estate,
Sector-I, Phase- llI, within the local limits of Shirol, Taluka Shirol, Kolhapur—416146.

Regd. Off. At: FIt 26-A, 1st FIr, A-3, Narayan P Chandivali Road, Off Sakivihar, Sakinaka, Mumbai
400072, MH, India

(Sale under Insolvency and Bankruptcy Code, 2016)

The undersigned Liquidator of Snneha Natural World Private Limited (In Liquidation) (‘Corporate Debtor'),
appointed by the Hon'ble NCLT, Mumbai, vide order dated 17.01.2025, intends to sell the following
immovable properties forming part of the liquidation estate of Corporate Debtor through e-auction on “as
is where is basis”, "as is what is basis", “whatever there is basis” and “without recourse basis”. Sale
will be done by the undersigned through E-Auction service provider i.e.website:
https://ibbi.baanknet.com/eauction-ibbi.

Up to Wednesday, 04" February, 2026 (with one-day prior
intimation to Mr. Sudhanshu Pandey —Mob. — 9821916190 -
between 11:00 am - 3.30 pm (except Sundays and State Holidays)

Due Diligence and Inspection
Of assets under auction

Last Date to submit Bid Documents | Up to Friday, 06" February, 2026

and pay Earnest Money Deposit

Date of 28th E-Auction Monday, 09" February, 2026, 3:00 PM to 5:00 PM

Declaration of Highest Bidder Tuesday, 10" February, 2026

Declaration of Successful Bidder | Friday, 13" February, 2026

Sr. - Reserve Price | EMD (5% of Reserve
D t Asset
escription (Assets) Price) R, i k)

FORM B
PUBLIC ANNOUNCEMENT
(Regulation 12 of the Insolvency and Bankruptcy Board of India (Liquidation Process)
Regulations, 2016)
FOR THE ATTENTION OF THE STAKEHOLDERS OF
HITRO ENERGY SOLUTION PRIVATE LIMITED

Sl | PARTICULARS DETAILS

No.
1 |Name of corporate debtor Hitro Energy Solution Private Limited
2 |Date of incorporation of corporate debtor |28.01.2014

3 |Authority under which corporate debtor is 'ROC
incorporated/registered

4 |Corporate Identity No. / Limited Liability |CIN -U29248TN2014PTC094732
Identification No. of corporate debtor

5 |Address of the registered office and prin- INO 29/12, M.K.A. KOVIL STREET, MYLAPORE,
cipal office (if any) of corporate debtor  |CHENNAI, Tamil Nadu, India - 600004,

6 |Date of closure of Insolvency Resolution 116.09.2024

Process

7 |Liquidation commencement date of cor-|13.01.2026
porate debtor

B.Mekala,
IBBI/IPA-002/IP-N00675/2018-19/12416
AFA valid till 31.12.2026

8 |Name and registration number of the
insolvency professional acting as
liquidator

Address and e-mail of the liquidator, 56, Bhaiya Complex, 286, Purasawalkam High
as registered with the Board Road, Purasawalkam, Chennai 600007

10 |Address and e-mail to be used for corre- |56, Bhaiya Complex, 286, Purasawalkam
spondence with the liquidator High Road, Purasawalkam, Chennai 600007
Email id:hitro.lig@gmail.com

1 |Last date for submission of claims 11.02.2026
Notice is hereby given that the National Company Law Tribunal, Chennai has ordered the
commencement of liquidation of the Hitro Energy Solution Private Limited on 13.01.2026 under
section 33 of the Code.
The stakeholders of Hitro Energy Solution Private Limited are hereby called upon to submit their
claims with proof on or before 11.02.2026, to the liquidator at the address mentioned against
item No.10.
The financial creditors shall submit their claims with proof by electronic means only. All other
creditors may submit the claims with the proof in person, by post or by electronic means.
Submission of false or misleading proof of claims shall attract penalties.

Name of The Liquidator: B Mekala, Date and place: 17.01.2026, CHENNAI

No. (Rs. in lakhs)
23.15

Block | Asset Block 1: Plot without ETP includes building existing on plot
1 |no1Bwith2,700.00 SQ.M./29,052.00 SQ. FT and existing plot 1 C 463 00
with 15,152.00 SQ.M./ 1,63,036.00 SQ.FT. on lease from Parvati '
Co- Operative Industrial Estate. Thus total area of Asset Block of
land with building is 17,852 SQ.M. / 1,92,088 square feet. The land
includes Building admeasuring approximate built-up area of
46,246.50 Sq. Ft. (This block has land and building other than ETP)

Note: The Asset Block of Plot without ETP (Subject of present auction), as well as the Asset Block being
Plot with structure housing Effluent Treatment Plant (ETP) which has been successfully auctioned in the
20" E-auction held on 17" December 2024, both blocks are situated at Plot No. 1-B and 1-C, Village-
Yadrav, Gut No. 50,51,52 and 53, Parvati Co- Operative Industrial Estate, Sector-I, Phase- Ill, Taluka-
Shirol, District- Kolhapur, within the local limits of Shirol. As there is no clear demarcation of the plots, it will
be the responsibility of the successful bidder of the present auction (Plot without ETP) to coordinate with
the successful bidder of the Plot with structure housing ETP to arrange with the concerned authorities for
demarcation of the plot and create an independent access at its own cost. This will not be the
responsibility of the Liquidator.

Bidder/s may refer to detailed terms and conditions and E- Auction Process Memorandum which can be
obtained by emailing the undersigned at snnehaworld@gmail.com and can also visit www.ibbi.gov.in for
the sale auction notice. Bidders can also contact Mr. Sudhanshu Pandey Mob. No. +91-9821916190 or
login to website: https://ibbi.baanknet.com/eauction-ibbi which has been used as the E-Auction Service
Provider as mandated by Insolvency and Bankruptcy Board of India (IBBI). The sale of the assets shall be
undertaken by the E- Auction Service Provider for and on behalf of the Seller through an e-auction platform
provided on the website of the E-Auction Service provider https://ibbi.baanknet.com/eauction-ibbi.
Prospective bidders shall submit an undertaking that they do not suffer from any ineligibility u/s 29 Ato the
extent applicable and if found ineligible at any stage, the earnest money deposited shall be forfeited.
Within 3 days of declaring highest bidder, liquidator shall conduct due diligence and verify the eligibility of
the highest bidder. In case the highest bidder is found ineligible, the liquidator may, in consultation with
SCC, declare next highest bidder as successful bidder.

The Bidder(s) should make their own independent inquiries regarding the Assets of the Company, any
encumbrances, title of assets and claims/rights/dues/ affecting the assets etc., and should inspect the
properties/assets at their own expense. Payment of the bid price along with interest, charges or taxes as
applicable must be completed by the successful bidder within the period stipulated in the E-Auction Sale
Process Memorandum and failure to do so will make him liable for penal action, including, but not limited
to forfeiture of amounts deposited, and cancellation of sale. As per Regl. 31A(1)(h) of IBBI (Liquidation
Process) Regulations, 2016 i.e. in consultation with Stakeholders' Consultation Committee, the
Liquidator may consider extension of the period of payment for a reasonable period beyond ninety days.

This invitation purports to invite prospective bidders and does not create any kind of binding obligation on
the part of the Liquidator or the Corporate Debtor to effectuate the sale.

The Liquidator has the absolute right to accept or reject any or all offer(s)/bids or adjourn/postpone/cancel

the e-Auction or withdraw any property or portion thereof from the auction proceeding at any stage or

disqualify any interested party / potential investor / bidder without any liability. Any revision in the sale

notice will be uploaded on the website https://ibbi.baanknet.com/eauction-ibbi. It is requested to all the
bidders to kindly visit the website regularly.

Place: Mumbai St/

Date: 17.01.2026 Namrata Amol Randeri

Liquidator of Snneha Natural World Private Limited (In Liquidation)

IBBI Regn. No.: IBBI/IPA-001/IP-P01585/2019-2020/12495

AFA Valid up to 31.12.2026

Address: 215, Laxmi Plaza, Laxmi Industrial Estate, New Link Road,

PUBLIC NOTICE

Motice is hereby given that “INDEED FINCAP PRIVATE LIMITED" having RBI (CaR}
No. B-14.03440 {which is a RB1 registered NBFC Company, incorporated ender
the provisions of the Companies Act, 1956 and is governad by the provisions of
the Companies Act, 2013 and the Rules made thereunder and having its
registered office at 13th Floor, Dr. Gopal Das Bhawan, 28 Barakhamba Road,
Connaught Place. Mew Delhi -110001) has received the approval from the
Department of Regulation, Mon-Banking Financial Company — Base Layer,
Reserve Bank of India. New Delhi for the change in the management of the
company, in respect of appointment of Mr, Nikhil Aggarwal (DIN: 07960055) and
Mr. Shivansh Aggarwal (DIN: 104B4%84) and resignation of Mr. Ravi Aggarwal
{DIK: DO203856) and Mr, Dhananjay Shukla (DIN: 012646947 as the Directors of
the Company vide Letter Mo DEL.DDR.NBFCBL Mo 5743/24-03-126/2025-2026
dated 12th January 2026, Any personis) who have any objection in this regard
may submit their ohjections/comments to the Company at its registered office
or to the Department of Non-Banking Regulation, Reserve Bank of India, New
Delhi within 30 {Thirty} days of this publication,

For Indeed Fincap Privale Limited

Sdi-

RAVI AGGARWAL

DIRECTOR

DIN: DOZ203854

ADDRESS: AASHIRWAD, PALAM FARM &,

SALAHAPUR BUWASAN, SOUTH WEST DELHI - 1100461

Date: 16.01,2026

Place: Dethi

NOTICE

Notice is hereby ghvan that under mentionad share certificates of the Company hasve baan
reported as lost or misplaced and the holders of ihe said share certificales have requesied
Ihe Company lorissue of duphicate share carificates:

(&7, | Name Folio | FV  Cerificate Distinctive Nao, Mo, of
M. No. |[inRs) Mo Shares
| 1| Subhash Kumar 402515 1 | S0BB7T 171322907 - 171324796 | 1800
| [Fejrwal  [J | E— " nplh |
| _ | ndravadan (37848 | 1 | 501858 | 163296257- 163297106 | B850/
“ | Prangivandas Sheth | _ . ;
| 3| Rahul Palwal _i3?13 | 5 | 25280 |N231097-21231288 | 12|
4 | Gunjan Paul 435076 | 10 | 143115 [8781912 - 8781951 40} |
Lo | [ 1 508570 [ 176148684 - 176150688 | 2000
5 | Saroja Thatikonda 477035| 1 | 208484 |Z303506-23035475 | 360
1| 507915 | 175015167 - 175016596 | 1800 |
& | Jagdish Saboo |435460 | 10 | 144323 | B776366 - 8776400 36 |
. | 1 | 508553 | 176121697 - 176123496 | 1800
| 7|[Rama TullUma Tuli  [32545 | 1 | 501600 | 162804057 - 162895756 | 1700|
8|Smt Indravathi Pola  [422683| 5 [ 18977 | 24237807 - 24237964 12|
Aswatha Marsyana Fola 1 507514 | 174350007 - 174351896 | 1800
| & |ManMohan Mohta 401191 1 | 505580 | 171163087 - 171170896 | 1800
10| Kishore Ratansay |414713| 1 | 208165 | 22502296 - 22602655 | 3A0
Iankemmi
| | Rajnl Kishore Mankermi | [
11| Deepak C Rupani 14974 | 1 | 500235 | 158506157 - 156517256 11100 |
Sundri G Rupani i 1 | 200297 | 15760236 - 15762455 | 2220/

Andheri West, Mumbai, Maharashtra 400053
=3

ok _
OV
[tatatechnologies

| 4
TATA

TATA TECHNOLOGIES
TATA TECHNOLOGIES LIMITED

Regd Office : Plot Mo 25, Rajiv Gandhi Infotech FPark, Hinjawadi, Pune, India - 411 057, Tek +51 20 66528090
Email: investor@tatatechnologies.com = CIN:L72200PNIS94PLCO13313 - Website: www tatatechnologies.com/fin

Extract of Consolidated Unaudited Financial Results for the guarter and nine months ended December 31, 2025

M /Tata Technologies

T in crore (except per share data)

conclusion on the same.

the basis of such applicable developments,

Sr. Quarter ended | Nine months ended | Quarter ended
MNo. Particulars December 31, December 31, December 31,
2025 2025 2024
Unaudited Unaudited Unaudited
1 Revenue from operations 1365.73 3,933.35 131738
2 Profit before exceptional items and tax for the period 186.83 545,25 226,129
3 | Profit before tax for the period o 2297 481,39 22619
4 Met Profit after tax for the period G.64 342,42 168.64
5 | Total comprehensive income for the period n4as 477.43 137.49
& | Equity share capital (face value of 2 each) 8115 8115 8113
7 | Earnings per share (EPS) {not annualized for interim pericds)
(a) Basic EPS e 8.43 4.16
" (b) Diluted EPS 018 B.43 415
Motes ;

1} The unaudited consolidated results were reviewed and recommended by the Audit Committee on January 18, 2026 and
approved by the Board of Directors at its meeting held on January 18, 2026, The Statutory Auditors have reviewed the
consolidated financial results for the guarter and nine months ended December 31, 2025 and have issued an unmodified

2} These unaudited consolidated financial results have been prepared in accordance with Indian Accounting Standards (Ind AS)
notified under Section 133 of the Companies Act, 2013 read with the Companies (Indian Accounting Standard Rules), 2015 (as
amended) and in terms of Regulation 33 of SEBI (Listing Obligations and Disclosure Requirements) Regulations 2015

3) On Novermber 21, 2025, Government of India notified four new Labour Codes. The Group has assessed and disclosed the
incremental impact of these changes on the basis of best information available. The Group continues te monitor the
publications on Central/5tate Rules and clarifications from relevant bodies and would provide appropriate accounting effect on

4) During the current quarter, the Group, through it's wholly owned subsidiary, Tata Technologies Pte Ltd {Singapore) completed
100% acquisition of Es-Tec GmbH, Germany and its subsidiaries (collectively called the Es-Tec Group), which are into the
business of high end automotive engineering services with deep know-how in ADAS, Connected Driving, and Digital Engineering.

5) The unaudited consclidated financial results include 19 whelly-owned subsidiaries and one associate as on December 3, 2025,

&) Tata Motors Limited (“presently known as Tata Motors Passenger Vehicles Limited) (*TML"), the Holding Company of Tata
Technologies Ltd, at its Board of Directors meeting held on August 1, 2024, approved a Composite Scheme of Arrangement
involving the demerger of its Commercial Vehicle {"CV") business undertaking into TML Commercial Vehicles Limited and the
marger of erstwhile Tata Motors Passenger Vehicles Limited with the existing listed company TML thereby resulting in twe
saparate listed companies for the CV and Passenger Vehicle businesses. Pursuant to the
approved by the Hon'ble National Company Law Tribunal, Mumbai Bench, effective October 1, 2025, Tata Motors Passenger
Vehicle Limited {formerly Tata Motors Limited) is the Holding Company of Tata Technologies Lid.

7) Ms, Savitha Balachandran, had held the office of Chief Financial Officer of the Company till December 30, 2025. MrUttam Gujrati
has assumed this office as the Group's new Chief Financial Officer effective December 31, 2025.

omposite Scheme of Arrangement

8) Extracts of Unaudited Standalone Financial Results for gquarter and nine months ended December 31, 2025, {2 in crore)
Sr. Quarter ended | Nine months ended | Quarter ended
MNo. Particulars December 31, Daecember 31, December 31,
2025 2025 2024
Unaudited Unaudited Unaudited
a ']I'_I-?eue nue from npanﬁi_nns ?ﬁﬂﬂ_ __EE'B EEE .I:'I-I_E-._E_t'::l
b )| Profit before exceptional items and tax for the period 137.05 639.88 138.03
c)| Profit/ (Loss) before tax for the period (z82) | 50001 139.03
d )| Met Profit { (Loss) after tax for the period (1L50) 41131 103.24
@) | Total comprehensive income / (loss) for the period (239 40874 10649 _

9) Theabeove is an extract of the full format of Financlal Results filed with the Stock Exchanges under Re?ulatiun 33 of the SEBI (Listing
and Other Disclosure Requirements) Regulations, 2015, The full format of consolidated and standalone resu
on the Company's website {www.tatatechnelogies.com/in), and also on the website of the BSE Limited, (www.bseindia.com) and
Mational Stock Exchange of India Limited, {(www.nseindia.com), where the shares of the Company are listed.

ts of the Company are available

For and on behalf of the Board of Directors

Warren Harris

Date: January 16, 2026
Place: Pune

Sean OF o review
fhe results onfine

Chief Executive Officer and Managing Director
DIN: 02098548

epaper.financiaiexpres&.aun". &

Adfacmas 737726

BENGALURU

Any person, who has & valid and legitimate claim in any of the above share cerlificates, is
requested to notify the same to the Registrar & Transfer Agent of the Company i.e. Alankit
Assignments Lid,, Alankat Heights, 1E/13, Jhandawalan Extn,, New Dalhi - 110055, within
T days from the publication of this notice. The Company will proteed to issue duplicate
share carificales unless a valid and legdimate dlaim is received within the above
prescribed Smelne, No claim will be entertained by the Comgany with raspect 1o original
share cerbficateds) subsequent to the issue of duplicate share cerlificate(s).

For Jindal Steel Limited
[Formerty known as Jindal Sieel & Power Limited)

Sd/-

Damaodar Mittal
Whodetime Director
] L B L

JINDAL STEEL LIMITED

(Farmerly known as Jnda & Poeer Limifed)

Place: Naw Delhi
DOimbe: 16/01/2026

[CIN: LZT105HR19T9PLE

{Hanyana)

Rogd, Office: 0. P, Jindad Marg
£ R

IL&FS Investment Managers Limited

e
Ragd. Office : Tha

Email

NOTICE

ROTICE 15 HEREBY GIVEN pursuant to Sechon 108 and 110 of e Companes Adl, 2013
VA", mad with Bule 20 and 22 of the Companies (Management and Admiréstration) Rules;
20114 ["Rules™), Reguiation 44 of the Secunties and Exchange Board of Ingia (Listing
Obligations and Disciosuna Reguirements) Regulaions, 2015 ("SEB1 LODR™), Secrafanal
Standard on-Ganaral Meedings meuad by the Instilute of Company Sacrelanes of Inda, ather
applicable provisions of the Act, Rudes, Circudars and Notifications made thereunder and the

<EBI LODR, as amended from Eme fo lime, {including any statutory medificationis} or

re-anacimant(s) thereof for the Ume baing in forcel and in accordance with the

requirementsiguiaalines prescrbad by the: MCA for holding general mesfingsiconaucting

posial ballol process Through e-voling wda BCA Circulars ag sal oul in [he Notica of tha

Postal Ballot dated January 15, 2026, that the resolution pertaining io the following

pusiness is proposed io be passed by the shareholders of the Company, throwugh pastal

balkal, anly by way of remole e-waling !

Special Business

M) Continuation of M. Chifranjans Singh Kabion (DIN : D2823501) as Independant
Mon-Executive Director of the Company bevend the age of 75 years

Despalch ol Postal Ballol Nolice

i} The Company has sent & Notice of the Postal Bafal on Friday, January 16, 3326, only
theaugh electranic made, o those sharsholders of the Company ‘whoess names appsar
in the Regster of MembarsiList of BaneScial Ownars as received rom' the Deposilonas!
Lirnk Infime india Private Limied, the Compamy's Registrars and Transler Agenl (RTA")
as on Friday, January 8, 2028 [Cul-0ff Date’) and whose emad addresses are regsienad
with the Company/ RTA/ Deposilonas

{ifl A person who is not a Shareholder on the Cu-0f Date should treqt this Motice for
micrmation pupasas oy

fiil] Any person holding shares as on the Cui-Cdf Date, who may nof have received: this

Motice due o non-fagistatian of el emal addresses, may maister vs e-mall as pee

procedure given in Mole No. Xl of the Postal Ballol Nosce

A copy of this Nolee 15 alsd available on the wabsite ol the Company al

hbips miinda.comipostakbaiol! and websites of the Stock Exchanges e, B2E Limited

& MWational Sdock Exchange of India Limited -af | blips:fwaw. bseindia.com! and

hips:iiveaw nseindia com! respechvely, and on the websita af NSDL al

hilos aswiw avoling asdl. comd

Remaba e-woling

{1 The Company has appoired NSDL 1o provide remote e-voling faciiy to ils shareholders
to enable them to cast their vobes elecimonically

i) Only those sharshaoldars whaose namas ane appearning in the Register of Members/Registar
of Beneficial Owners as on the Cob-0ff Date shall be eligitle to cast their wotes through
postal ballot by remateevobng

fiii} The remate e-voling shall commence. on Tuesday, January 20, 2026 21 300 am. and
shall end on Wednesday, Febnery 18, 23268 500 pm

] Thi remole e-voling module shall be dsabled by NSDL vmadiately for witing hereafier

Wl Once the vole is cast by a shareholder, the shamhaldar shall not be allvwsd o change
1 subsaquandly

il The valing nights of the Shareholders shall be in propartion bo their share of the paid-up
aquity shane capital of the Company as'on the Cul-Off Dale

i) I case of any queries. shareholders may refer the FAQS and e-voling user maraal
available at the download sechon of hbps:raws evaling nsdlcom’ or call an ;

i)

Scrulinizer and Deciaration of Resulls !

{il The Company has appointed C5 Kaushal Dalal of M's KDA & Associates
Praclicing Company Secelanas, as the Scndinizer (o scrufnize the postal bafol procass

i) The result of ihe Postat Ballot 'wil be anncunced on or before Thirsday, Febniary 19,
2025, The resus of the e-yoling along with the Scrubmizer's Repord, shal be piacad on
ihe Campany's wabsite at @ hilps:Vimlindia.com/pestal-ballol! and on the website o
NEDL a1 ; htlpsiteww, evoling.nsdlcoay, The Company shall simutaneausly foreard
thie resulis to National Stock Exchange of India Limited and BSE Limited, whare tha
shares of the Company ara listad

fiiij The Resolutions, if passed by the requisite majority through Posial Ballod, shall be deemed
{o have been passed on be |est dele spacifed by the Company [or remobe e-voling is
on Wednesday, February 18, 2026

For ILAFS Investment Managers Limited

Sd-
Place - Mumbal Prasad Chaoji
Dale - January 17, 2026 Company Secretary
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wanx” £0 LUMAX INDUSTRIES LIMITED D.;ﬁm

Regd. Office: 2° Floor, Harbans Bhawan-Il,
Commercial Complex, Mangal Raya, New Delhi-110046
Website: www lmaxwodd inlumamndusiries. Tel: 011- 49857852
Email; lumaxshare@iumaxmall.com, CIN: L7439300L1981PLCOT 2604

NOTICE

Motice s hereby given that the following Share Cerificates have. been reporfed
lostimisplaced by the foflowing Sharehclderof the Company;

5. Mame of the Folio No. | Certificate | Distinctive No.{s} | No. of

Na., Shareholder No. B To Shares
1 SUBASH KUMARI S005735% | 141319 [ 8215313 | B215442| 100
Jainitty with 1413200 [B215413[ B215512] 100
SUCHAMNAND ARGLIRALA, 141321 | 8215513 | 8215612 100
Total 300

Any person who has-any claim in respect of the above said shares should lodge such
ciaim with the Company al its Registerad Office al the address given above within
15 days of publication of this nolice. After the expiry of 15 days, no ciam will ba
entertained and the Company shall proceed to issue Letter of Confirmation in lieu of
abovernantioned share cerlificales repartad kst

For LUMAX INDUSTRIES LIMITED

RAAJESH KUMAR GUPTA
EXECUTIVEDIRECTOR & COMPANY SECRETARY
M.NO.ACSET09

Place: Gurugram
Date : 16.01.2026

20vele PCM Nouvelle Limited
CIN: L17309DL2016PLC307 204
Regd. Office: 407, Vikrant Tower 4, Rajendra Place, Delhi-110008
Email: info@demnvl.com | Website: www.dcmmyl.com | Ph: +81-11-43678450

POSTAL BALLOT NOTICE AND E- VOTING INFORMATION

Mobice 15 heraby given that DCM Nouvedie Limited {the "Company™) is seeking approval of
the Members of the Company by way of Posial Ballot through remote E-Voting for:

Description 'Resolution Type

Appoentment of Mr. Deepak Sood (DIN: 0784 1499) a5 an Independent Special
Diractor of the Company not iable to retire by rotation, {0 hold office for Resolufion
a period of 5 {five] consecutive years _ _

Appointmant of Mr. Ragnder Khanna (DIN: 10961416} as an Spacial
Independent Director of the Company nof liable 1o retive by rolation, to | Resolution

hold-office for a pencd of 5 [five) consecutive years

The Postal Ballof Nofice and the Statement pursuant to Section 102 of the Companses A,
2013 read with other applicable laws (“Notice") is available on the website of the Company
at hitpsfwanw.domni.comy, the website of the Mational Securites Depository Limited
{"NSDL") at hitps twww evoling nsdl.cam/ and on the website of the Stock Exchanges on
which fhe Equity Shares of the Company are Listed ie. BSE Limited at
hitpsdiwww.bseindia.com/ and the Mational Stock Exchange of India Limited at
hitpsiwaw.nseindia com!

Pursuant bo Sechon 110 of the Companies Act, 2013 (“the Act™), Rule 22 of the Companies
(Management and Administration) Fules, 2014 (“the Rules™) and other applicable
provisions of the Act and the Rules read with General Circular Nos, 1472020 dated Apal 8,
20201712020 dated April 13, 2020 and General Circutar Mo, 09/2024 dated September 19,
2024, issued by the Ministry of Corporate Afairs ("MCA Circulars™), the Company has
san! Ihe Postal Batiol notics on Friday, 18th January, 2026, only through electronic mode 1o
those Members whose e-mail addresses are registered with the Company/ Depositories!
Raqgistrar and Transfar AgentDepository Participants and whosa names are recordad in
the Register of Members of the Company or in the Register of Beneficial owners
maintained by the Deposilones as an Faday, 05ih January, 2026 (“Cut-off dake”).
Accordingly, phwsical copy of the Motica along with Postal Ballst Farm and pra-paid
business reply envelops have not been senl o the Members for this Postal Ballot, the
commiunication ‘of the assant or dissent of the Mambers would faka piace through the
e-yoling systam only,

The Company has engaged the senices of NSDL to provide Remote a-vobing facility 1o its
members

Ear}:memment of e-voting period| 09.00 AM. IST on Saturday, 17th January, 2028
Conclusion of e-voting period | 05.00 PM. IST on Sunday, 13th February, 2026
Cut-off date for efigibility to vote | Friday, D8th January, 2026

The remote e-voting modula shall be disabled by NSOL theraafter

Voding rigivis of the Members shall be in proportion tosthe equity shares held by themin the
paid-up equity share capital of the Company as on the Cut-off date. Once vale on 3
resolution Is casted, the Member will nol be able to change it subssguently. Please note
that communication of assentor dissant of the Members would only take place throwgh the
remotee-yoding system. Only thasa Members whose names are recordad in the Register of
Members of the Company or in the Register of Beneficial owners maintained by the
Depositonesas on the Cut-off date will be entilled to cast their veles by remote e-voding.

For voling process, please refer "Wotes” section of the Postal Ballot Notice. In case of any
queries, Members may write fo eveting@nsdl_com.

The Board of Directors of tha Company has appointed Mrs. Pragnya Panmita Pradhan (CP
Mo, 12030), Proprgtor of M/s Pragnya Pradhan and Associales, Praclicing Company
secrelanes as the Scrubnizer oo scrutinize the postal ballet process inoa fair and
iransparant mannear

The Scrutinizer will submit his repor to the Chairman, or any other person authonzed by
hiim, after scruting of the votes cas! for the Postal Balled through remaote e-valing, within two
working days from conclusion of the remote e-woling period for the Postal Baliot. The
Scrutinizer's decision on the validity of votes castad will be final. The results of the ramaote
e-voling along with the Scrutinizer's Report will be made availabée on the websile of the
Company at hitps:fwww demnyl.comy. the websie of the Mational Securities Depositony
Limiad (“NSDL") at hitps:‘www.evoding nedl.com! and on tha website of the Stock
Exchanges on which the Equity Shares of the Company are Listed i2. BSE Limited at
httpswww.bseindia.com! and the Mational Stock Exchangs of India Limited =t

hillps:ifwww.nselngla.com. Far DCM Nouvelle Limited
Sd/-

Shekher Kapoor

Company Secretary and Compliance afficer
Membership No.: A GE198

SUN PHARMA ADVANCED RESEARCH COMPANY LIMITED
ClM: L7 31006 3 0EPLCO4TRIT

Registered Office: Plot No, 586/1, Bavli G.LD.C. Estate,

Lavll = Vadodara Highway, Manjusar - 391775

Tel; 431 02667 BESE00

Corparate Dffice: 178 Mzhal Industreal Estate, Mabakals

Laves Road, Andher East, Mumbai 400 093, Maharashtra

Tel: 431 22 G645 5645 Fax; +971 27 GE45 LEES

Webslbe: https;fsparc life Emall: sacretanal@oparcmail. oom

NOTICE OF EXTRA ORDINARY GENERAL MEETING

The Extra Ordinary General Meating ["EGM”™) of the Company will be held through
Video Conferencing {“WC') Other Audio-Wisual Means ["0AVM*Y] on Monday,
February 09, 2026 at 0400 P.M, (I5T) in compliance with all the spplicable provisions
of the Companies Act, 2013 (“Act"} and the rules made thereunder and the Securities
and Exchange Board of India (Listing Obligations and DHsciosure Requirements)
Regulations, 2015 [“Listing Regulations”) read with all applicable circulars on the
matter isswed by the Ministry OF Corporate Affairs ("MCA"} and the Securities and
Exchange Board af India |:"'5EHI"[I to transact the business set out inthe Notice calling
the EGM

The Motice of EGM has been sent, electronically, on lanuary- 16, 2026, to all thoss
shareholders holding shares as on January 14, 2026 and whose e-mail address is
registered with the Registrar and Transfer Agent {"RTA"}/ Depository Participants/
Depositaries. The said Notice can be accessed) downloaded from the Companmy's
websiteat https:/fsparc life. It may also be accessed [/ downloadad from the websites
of BSE Limited and Naticnal Stock Exchange of India Limited at waw beeindia, com and
woww nseindis; com, respectively. The Notice of EGM is also available on the website of
central Depository Services {Indial Limited ("COSL") ot weow evolingindia,com Being
the agency appainted by the Com uﬁrll,'h:-r providing W and e-varing fa cility

Panner of casting vote[s) through e-voting and to attemd EGM through VC/OAVM;

Fursuant to provisions of the Act and Listing Regulations, the Company is providing to
the shareholders the facility to exercise their rght to vote by electronic means, e
remote -woling and e-voting during the EGM (together referred 1o as "e-voting "} The
facility of casting wotes through e-voting s provided by CDEL. The Notice of the EGM
inter alia contains the process and manner of e-voting, which includes the process and
manner of e-woting by shareholders holding shares in phiysical formor by sharehaolders
who hawve not registerad their e-mail address. The process and manner to attend EGM
through VOOV M s also givenin the Motice of the EGR,

The remote e-voting perlod beging on Thursday, February 05, 2026 at 9:00 a.m, (I15T)
and ends on Sunday, February 08, 2026 at 5:00 pom. (IST). The remote e-vating will
not be allowed beyond the aforesaid date and time.

A person, WHose mame i3 riccorrded i the Regisher of Blembers or in the Register of the
Bepeficial Dwners makntamed hl||'1|‘ll' Fegistrar and Tri fisfir .ﬁ.gvn[.-" Depositaries asan
the Cut-off Date, e, Wednasday, lanuary 14, 2026, only shall be entitled to avall the
facility of e-vating and attend the EGR. The voting rights of sharehalders shall be in
proporton to thelr respectve sharehalding in the paid-up equity share capital of the
Company as on the Cut-off Date. A person who is not e shareholder as on the Cut-off
Date should treat this Notice solely for information purposes, & person who becomes
shareholder of the Company after lanuary 14, 2026 and halds shares on the Cut-off
Date may exercise the woting rights through e-voting and attend thie BGM, by following
the instructicns pravided in the Motice of the EGM

Shareholders attending the EGR who Fiave not .IIre*.ldllr sl ther valte |:'|'|.l FE oL -
warng shall be able to cast thelr vele during the EGM. The sharehalders who have cast
thetr vote by remobe s-voting may alse attend the EGM but shall not be entitled 1o cast
thelr wote again, Only those shareholders, who are present in the EGM through
VESOAYM and hawve not cast thelr vote through remote e-voting, shall be eligible to
wobte throwgh e-woting systemn avalable during the EGR. IF 2any votes are cast by the
sharsholders through e-voting available during the EGM and if thie sarme shasrehalders
have not participated in the EGM throweh YC/OANM, then the votes cast by such
shareholders shall be considered invalld, Once the wote on a resolution is cast by the
shareholder, the shareholder shall not be allowed to change it subsequently.

Al grievances connected with the facillity for vating by electranle means may ba
addrassed to M Rakesh Daba, 51 Manager, (CD5L) Central Bepasitory Services {Indial
Lirnited, & Wing, 25 Floor, Marathon Futurex, Mafatlal Mill Compounds, BN M loshi
Parg, Lower Parel (East), Mumbal - 400013 or send an email to
helpdesk evabing@odstindia.com orcall attoll-free no 1B00 2255 33,

Mannerof registering [/ updating e-mail address, bank account details, etc,;

1. SEB| has mandated all the shareholders holbding shares in physical mode are
requested to register / update KYC details such as PAN (Aadhar linked), Nomination
Details, Contact Details (address with PIN, mobile number and email address), Bank
Account Details (bank name, branch name, account number and IFS code) and
Specimen Signature with the Company's Registrar and Transfer Apgent ["RTA™),
MLUFG Intime |ndia Private Limited. The relevant forms prescribed By SEBI far
furnishing. the above details are avaitable an the Company's website at
https:epandife as well ason RTAS website at hitpsYinmpms mufg.comy. For any
clarifications lu" fueries WwWith rospect Bo the submission of above mentoned harms,
shareholders may contact the RTA at +91 77 4913 BOO0 or by email on
il hi."Ir_l-,,"_’P'ﬁkl:i:l:'-'|11.|1'||;|¢|",£r|ur-p;.-;_:l,'lr'r'l

2. Sharehalder |1|;a-|rJ||'|E shares | dematerialized mcde ane requeshed 10 register ln"
update KYC details such as PAN (Aadhar linked), Norminaton Getalls, Contact Details
(address with PIN, mohlle number and emall address), Bank Account Details (bank
name, branch name, account number and IFS code} and Specimen Signature with
the relevant Depository Participant

Date: 16.01.2026
Place; Mew Delhi

ﬂ
sparc*

By order of the Board of Directors
For Sun Pharma Advanced Research Company Limited
Sdy-

Place: Mumbai Kajal Damania

ADDENDUM TO E- AUCTION SALE NOTICE
[Under Part A of Schedule Il to Regulation 27 of Insolvency and Bankruptcy Board
ofindia (Bankruptcy Process for Personal Guarantors to Corporate Debtors)
Regulations,2019 r/w Insolvency and Bankruptcy Code, 2016].
FOR SALE OF IMMOVABLE PROPERTIES OF MR. UPENDER KUMAR AGARWAL
(IN BANKRUPTCY PROCESS) (Personal guarantor of Rajvir Industries Limited)
With reference to the Sale Notice dated 06.12.2025 r.w Addendum dated 20.12.2025/

31.12.2025 issued under Insolvency and Bankruptcy Code, 2016 and the regulations
made thereunder and published on the website https:/iwww.bankeauctions.com for e-auction
of assets under Regulation 27 of the Insolvency and Bankruptcy Board of India
(Bankruptcy Process for Personal Guarantors to Corporate Debtors) Regulations, 2019,
the last date for submission of bid documents along with Earnest Money Deposit stands
extended and restated to 15.02.2026 along with consequential amendment to subsequent
timelines.

Interested bidders may contact the undersigned through e-mail at bt.rilpg@gmail.com for
obtaining Revised Process Memorandum.

Sd/-Venkata Chalam Varanasi

Bankruptcy Trustee

IBBI/IPA-002/1P-N00267/2017-18/10780

No. 12-13-205, Street No. 2, Tarnaka, Secunderabad — 500 017

Mobile: +91 88977 84174

Date:16.01.2026, ,Place: Hyderabad

Mahatma Phule Renewable Energy

and Infrastructure Technology Limited
{subsidiary of MPBEOC, a Government of Maharashtra undartaking)

MAHAFREIT

Request for Selection (RFS)

MAHAFPREIT is inviting RFS from the eligible bidders for
Selection of Solar Power Developers Through E-Tendering
Process for setting up of 100 MW floating solar pv power
project under RESCO model at BMC's Tansa and Modak sagar
daminthe state ofl MAHARASHTRA.

Last date for submission of RFS; 12/02/2026 up to 15:00 hours.

Detailed RFS document can be accessed at hitps://mahapreit.in
and https://mahatenders.gov.in/ wabsite,
Executive Director (RESCO)

NOTICE OF SALE OF ASSETS OF
SNNEHA NATURAL WORLD PRIVATE LIMITED (in Liquidation)

ADDENDUM TO E- AUCTION SALE NOTICE

[Under Part A of Schedule Il to Regulation 27 of Insolvency and Bankruptcy Board

of India (Bankruptcy Process for Personal Guarantors to Corporate Debtors)

Regulations, 2019 r/w Insolvency and Bankruptcy Code, 2016].
FOR SALE OF IMMOVABLE PROPERTIES OF MRS. USHA AGARWAL

IN BANKRUPTCY PROCESS) (Personal guarantor of Rajvir Industries Limited
With reference to the Sale Notice dated 06.12.2025 r.w Addendum dated 20.12.2025/
31.12.2025 issued under Insolvency and Bankruptcy Code, 2016 and the regulations
made thereunder and published on the website https://www.bankeauctions.com for e-
auction of assets under Regulation 27 of the Insolvency and Bankruptcy Board of India
(Bankruptcy Process for Personal Guarantors to Corporate Debtors) Regulations, 2019,
the last date for submission of bid documents along with Earnest Money Deposit stands
extelnded and restated to 15.02.2026 along with consequential amendment to subsequent
timelines.
Interested bidders may contact the undersigned through e-mail at bt.rilpg@gmail.com for
obtaining Revised Process Memorandum.

Sd/-Venkata Chalam Varanasi

Bankruptcy Trustee

IBBI/IPA-002/IP-N00267/2017-18/10780

No. 12-13-205, Street No. 2, Tarnaka, Secunderabad — 500 017
Mobile: +91 88977 84174

Date:16.01.2026,Place: Hyderabad

Factory at: Plot No. 1B, Village-Yadrav Gat No. 50, 51, 52 and 53, Parvati Co- Operative Industrial Estate,
Sector-I, Phase- llI, within the local limits of Shirol, Taluka Shirol, Kolhapur—416146.

Regd. Off. At: FIt 26-A, 1st FIr, A-3, Narayan P Chandivali Road, Off Sakivihar, Sakinaka, Mumbai
400072, MH, India

(Sale under Insolvency and Bankruptcy Code, 2016)

The undersigned Liquidator of Snneha Natural World Private Limited (In Liquidation) (‘Corporate Debtor'),
appointed by the Hon'ble NCLT, Mumbai, vide order dated 17.01.2025, intends to sell the following
immovable properties forming part of the liquidation estate of Corporate Debtor through e-auction on “as
is where is basis”, "as is what is basis", “whatever there is basis” and “without recourse basis”. Sale
will be done by the undersigned through E-Auction service provider i.e.website:
https://ibbi.baanknet.com/eauction-ibbi.

Up to Wednesday, 04" February, 2026 (with one-day prior
intimation to Mr. Sudhanshu Pandey —Mob. — 9821916190 -
between 11:00 am - 3.30 pm (except Sundays and State Holidays)

Due Diligence and Inspection
Of assets under auction

Last Date to submit Bid Documents | Up to Friday, 06" February, 2026

and pay Earnest Money Deposit

Date of 28th E-Auction Monday, 09" February, 2026, 3:00 PM to 5:00 PM

Declaration of Highest Bidder Tuesday, 10" February, 2026

Declaration of Successful Bidder | Friday, 13" February, 2026

Sr. - Reserve Price | EMD (5% of Reserve
D t Asset
escription (Assets) Price) R, i k)

FORM B
PUBLIC ANNOUNCEMENT
(Regulation 12 of the Insolvency and Bankruptcy Board of India (Liquidation Process)
Regulations, 2016)
FOR THE ATTENTION OF THE STAKEHOLDERS OF
HITRO ENERGY SOLUTION PRIVATE LIMITED

Sl | PARTICULARS DETAILS

No.
1 |Name of corporate debtor Hitro Energy Solution Private Limited
2 |Date of incorporation of corporate debtor |28.01.2014

3 |Authority under which corporate debtor is 'ROC
incorporated/registered

4 |Corporate Identity No. / Limited Liability |CIN -U29248TN2014PTC094732
Identification No. of corporate debtor

5 |Address of the registered office and prin- [NO 29/12, M.K.A. KOVIL STREET, MYLAPORE,
cipal office (if any) of corporate debtor  |CHENNAI, Tamil Nadu, India - 600004,

6 |Date of closure of Insolvency Resolution 116.09.2024

Process

7 |Liquidation commencement date of cor-|13.01.2026
porate debtor

8 |Name and registration number of the
insolvency professional acting as
liquidator

B.Mekala,
IBBI/IPA-002/IP-N00675/2018-19/12416
AFA valid till 31.12.2026

Address and e-mail of the liquidator, 56, Bhaiya Complex, 286, Purasawalkam High
as registered with the Board Road, Purasawalkam, Chennai 600007

10| Address and e-mail to be used for corre- |56, Bhaiya Complex, 286, Purasawalkam
spondence with the liquidator High Road, Purasawalkam, Chennai 600007
Email id:hitro.lig@gmail.com

1 |Last date for submission of claims 11.02.2026
Notice is hereby given that the National Company Law Tribunal, Chennai has ordered the
commencement of liquidation of the Hitro Energy Solution Private Limited on 13.01.2026 under
section 33 of the Code.
The stakeholders of Hitro Energy Solution Private Limited are hereby called upon to submit their
claims with proof on or before 11.02.2026, to the liquidator at the address mentioned against
item No.10.
The financial creditors shall submit their claims with proof by electronic means only. All other
creditors may submit the claims with the proof in person, by post or by electronic means.
Submission of false or misleading proof of claims shall attract penalties.

Name of The Liquidator: B Mekala, Date and place: 17.01.2026, CHENNAI

No. (Rs. in lakhs)
23.15

Block | Asset Block 1: Plot without ETP includes building existing on plot
1 |no1Bwith2,700.00 SQ.M./29,052.00 SQ. FT and existing plot 1 C 463 00
with 15,152.00 SQ.M./ 1,63,036.00 SQ.FT. on lease from Parvati '
Co- Operative Industrial Estate. Thus total area of Asset Block of
land with building is 17,852 SQ.M. / 1,92,088 square feet. The land
includes Building admeasuring approximate built-up area of
46,246.50 Sq. Ft. (This block has land and building other than ETP)

Note: The Asset Block of Plot without ETP (Subject of present auction), as well as the Asset Block being
Plot with structure housing Effluent Treatment Plant (ETP) which has been successfully auctioned in the
20" E-auction held on 17" December 2024, both blocks are situated at Plot No. 1-B and 1-C, Village-
Yadrav, Gut No. 50,51,52 and 53, Parvati Co- Operative Industrial Estate, Sector-I, Phase- Ill, Taluka-
Shirol, District- Kolhapur, within the local limits of Shirol. As there is no clear demarcation of the plots, it will
be the responsibility of the successful bidder of the present auction (Plot without ETP) to coordinate with
the successful bidder of the Plot with structure housing ETP to arrange with the concerned authorities for
demarcation of the plot and create an independent access at its own cost. This will not be the
responsibility of the Liquidator.

Bidder/s may refer to detailed terms and conditions and E- Auction Process Memorandum which can be
obtained by emailing the undersigned at snnehaworld@gmail.com and can also visit www.ibbi.gov.in for
the sale auction notice. Bidders can also contact Mr. Sudhanshu Pandey Mob. No. +91-9821916190 or
login to website: https://ibbi.baanknet.com/eauction-ibbi which has been used as the E-Auction Service
Provider as mandated by Insolvency and Bankruptcy Board of India (IBBI). The sale of the assets shall be
undertaken by the E- Auction Service Provider for and on behalf of the Seller through an e-auction platform
provided on the website of the E-Auction Service provider https://ibbi.baanknet.com/eauction-ibbi.
Prospective bidders shall submit an undertaking that they do not suffer from any ineligibility u/s 29 Ato the
extent applicable and if found ineligible at any stage, the earnest money deposited shall be forfeited.
Within 3 days of declaring highest bidder, liquidator shall conduct due diligence and verify the eligibility of
the highest bidder. In case the highest bidder is found ineligible, the liquidator may, in consultation with
SCC, declare next highest bidder as successful bidder.

The Bidder(s) should make their own independent inquiries regarding the Assets of the Company, any
encumbrances, title of assets and claims/rights/dues/ affecting the assets etc., and should inspect the
properties/assets at their own expense. Payment of the bid price along with interest, charges or taxes as
applicable must be completed by the successful bidder within the period stipulated in the E-Auction Sale
Process Memorandum and failure to do so will make him liable for penal action, including, but not limited
to forfeiture of amounts deposited, and cancellation of sale. As per Regl. 31A(1)(h) of IBBI (Liquidation
Process) Regulations, 2016 i.e. in consultation with Stakeholders' Consultation Committee, the
Liquidator may consider extension of the period of payment for a reasonable period beyond ninety days.

This invitation purports to invite prospective bidders and does not create any kind of binding obligation on
the part of the Liquidator or the Corporate Debtor to effectuate the sale.

The Liquidator has the absolute right to accept or reject any or all offer(s)/bids or adjourn/postpone/cancel
the e-Auction or withdraw any property or portion thereof from the auction proceeding at any stage or
disqualify any interested party / potential investor / bidder without any liability. Any revision in the sale
notice will be uploaded on the website https://ibbi.baanknet.com/eauction-ibbi. It is requested to all the
bidders to kindly visit the website regularly. S/

Place: Mumbai \
Date: 17.01.2026 Namrata Amol Randeri
Liquidator of Snneha Natural World Private Limited (In Liquidation)

IBBI Regn. No.: IBBI/IPA-001/IP-P01585/2019-2020/12495

AFA Valid up to 31.12.2026

Address: 215, Laxmi Plaza, Laxmi Industrial Estate, New Link Road,

Andheri West, Mumbai, Maharashtra 400053
=3

Date: Jamuary 16, 2026

Company Secretary and Compliance Officer

| 4
TATA

TATA TECHNOLOGIES
TATA TECHNOLOGIES LIMITED

Regd Office : Plot Mo 25, Rajiv Gandhi Infotech Park, Hinjawadi, Pune, India - 411 057, Tek +51 20 66528090
Email: investor@tatatechnologies.com = CIN:L72200PNIS94PLCO13313 - Website: www tatatechnologies.com/fin

Extract of Consolidated Unaudited Financial Results for the guarter and nine months ended December 31, 2025

M /Tata Technologies

T in crore (except per share data)

conclusion on the same.

the basis of such applicable developments,

Sr. Quarter ended | Nine months ended | Quarter ended
MNo. Particulars December 31, December 31, December 31,
2025 2025 2024
Unaudited Unaudited Unaudited
1 Revenue from operations 1365.73 3,933.35 131738
2 Profit before exceptional items and tax for the period 186.83 545,25 226,12
3 | Profit before tax for the period - 2297 481,39 22619
4 Met Profit after tax for the period G.64 342,42 168.64
5 | Total comprehensive income for the period n4as 477.43 137.49
& | Equity share capital (face value of 2 each) 8115 8115 8113
7 | Earnings per share (EPS) {not annualized for interim pericds)
(a) Basic EPS e 8.43 4.16
() Diluted EPS 018 B.43 415
Motes ;

1} The unaudited consolidated results were reviewed and recommended by the Audit Committee on January 18, 2026 and
approved by the Board of Directors at its meeting held on January 18, 2026. The Statutory Auditors have reviewed the
consolidated financial results for the guarter and nine months ended December 31, 2025 and have issued an unmodified

2} These unaudited consolidated financial results have been prepared in accordance with Indian Accounting Standards (Ind AS)
notified under Section 133 of the Companies Act, 2013 read with the Companies (Indian Accounting Standard Rules), 2015 (as
amended) and in terms of Regulation 33 of SEBI (Listing Obligations and Disclosure Requirements) Regulations 2015

3) On Novermber 21, 2025, Government of India notified four new Labour Codes. The Group has assessed and disclosed the
incremental impact of these changes on the basis of best information available. The Group continues te monitor the
publications on Central/5tate Rules and clarifications from relevant bodies and would provide appropriate accounting effect on

4) During the current quarter, the Group, through it's wholly owned subsidiary, Tata Technologies Pte Ltd {Singapore) completed
100% acquisition of Es-Tec GmbH, Germany and its subsidiaries (collectively called the Es-Tec Group), which are into the
business of high end automotive engineering services with deep know-how in ADAS, Connected Driving, and Digital Engineering.

5) The unaudited consolidated financial results include 19 wholly-owned subsidiaries and one associate as on December 31, 2025,

&) Tata Motors Limited (“presently known as Tata Motors Passenger Vehicles Limited) (*TML"), the Holding Company of Tata
Technologies Ltd, at its Board of Directors meeting held on August 1, 2024, approved a Composite Scheme of Arrangement
involving the demerger of its Commercial Vehicle {"CV") business undertaking into TML Commercial Vehicles Limited and the
maearger of erstwhile Tata Motors Passenger Vehicles Limited with the existing listed company TML thereby resulting in twe
separate listed companies for the CV and Passenger Vehicle businesses. Pursuant to the
approved by the Hon'ble National Company Law Tribunal, Mumbai Bench, effective October 1, 2025, Tata Motors Passenger
Vehicle Limited {formerly Tata Motors Limited) is the Holding Company of Tata Technologies Lid.

7) Ms, Savitha Balachandran, had held the office of Chief Financial Officer of the Company till December 30, 2025. MrUttam Gujrati
has assumed this office as the Group's new Chief Financial Officer effective December 31, 2025.

omposite Scheme of Arrangement

8) Extracts of Unaudited Standalone Financial Results for gquarter and nine months ended December 31, 2025, {2 in crore)
Sr.| Quarter ended | Nine months ended | Quarter ended
MNo. Particulars December 31, Dacember 31, December 31,
2025 2025 2024
Unaudited Unaudited Unaudited
a ']I'_I-?eue nue from npanﬁi_nns :-"-ﬁ-ﬂ.-fl__ __EI'B EEIE ?4_8_2531
b )| Profit before exceptional items and tax for the period 137.05 639.88 138.03
c)| Profit/ (Loss) before tax for the period (z82) | 50001 13903
d )| Met Profit { (Loss) after tax for the period (1L50) 41131 103.24
@) | Total comprehensive income / (loss) for the period __(238) _408.74 10649

9) Theabeove is an extract of the full format of Financial Results filed with the Stock Exchanges under Re?ulatiun 33 of the SEBI (Listing
and Other Disclosure Requirements) Regulations, 2015, The full format of consolidated and standalone resu
on the Company's website {www.tatatechnelogies.com/fin), and also on the website of the BSE Limited, (www.bseindia.com) and
Mational Stock Exchange of India Limited, (www.nseindia.com), where the shares of the Company are listed.

ts of the Company are available

For and on behalf of the Board of Directors

Warren Harris

Date: January 16, 2026
Place: Pune

Sean OF o review
fhe results onfine

Chief Executive Officer and Managing Director
DIN: 02098548

epaper.financiaiexpres&.cun‘. &

Adfacmes 737726

CHENNAI/KOCHI

PUBLIC NOTICE

Motice is hereby given that “INDEED FINCAP PRIVATE LIMITED" having RBI (CaR}
No. B-14.03440 {which is a RB1 registered NBFC Company, incorporated ender
the provisions of the Companies Act, 1956 and is governad by the provisions of
the Companies Act, 2013 and the Rules made thereunder and having its
registered office at 13th Floor, Dr. Gopal Das Bhawan, 28 Barakhamba Road,
Connaught Place. Mew Delhi -110001) has received the approval from the
Department of Regulation, Mon-Banking Financial Company — Base Layer,
Reserve Bank of India. New Delhi for the change in the management of the
company, in respect of appointment of Mr, Nikhil Aggarwal (DIN; 07960055) and
Mr. Shivansh Aggarwal (DIN: 104B4%84) and resignation of Mr. Ravi Aggarwal
(DIK: DO203856) and Mr, Dhananjay Shukla (DIN: 01264%47) as the Directors of
the Company vide Letter Mo DEL.DDR.NBFCBL. Mo 5743/24-03-126/2025-2026
dated 12th January 2026, Any personis) who have any objection in this regard
may submit their ohjections/comments to the Company at its registered office
or to the Department of Non-Banking Regulation, Reserve Bank of India, New
Delhi within 30 {Thirty} days of this publication,

For Indeed Fincap Privale Limited

Sdi-

RAVI AGGARWAL

DIRECTOR

DIN: DOZ03854

ADDRESS: AASHIRWAD, PALAM FARM &,

SALAHAPUR BUWASAN, SOUTH WEST DELHI - 1100461

Date: 16.01,20246
Place: Dethi

NOTICE

Notice is hereby ghven that under mentionad share certificates of the Company hasve baan
reported as lost or misplaced and the holders of ihe said share certificales have requesied
lhe Company lorissue of duplicate share carificates:

'Sr. [ Name Folic | FV [Cerificate|  Distinctive No.  |No.of |
M. No. |[inRs) Mo Shares|
| 1|Subhash Kumar  [402515] 1 | 508677 | 171322957 - 171324796 | 1800 |
|| Kejriwal el M L _ | E—
| | Indravadan |37848 | 1 | 501458 | 163206257- 183297106 | B50|
“ | Prangivandas Sheth _ . ;
| 3| Rahul Palwal _i3?13 | 5 | 25280 |N231097-21231288 | 12|
4 | Gunjan Paul 435076 | 10 | 143115 [8781912 - 8781951 40} |
Lo | ['1 ]508570 |176148694 - 176150686 | 2000 |
5 | Saroja Thatikonda 4Z7035) 1 | 208484 |Z3035M6- 23035475 | 360
|| 507915 | 175015167 - 175016996 | 1800|
& | Jagdish Saboo 1435460 10 | 144323 |B776366 - 8776400 | 36|
i ) |1 508553 | 176121697 - 176123496 | 1800 |
| 7 |Rama TuliUma Tuli  |32545 | 1 | 501600 | 162804057 - 162895756 | 1700
8 |Smt Indravathi Pola  [422683| 5 | 16977 | 24237807 - 24237968 72|
Aswatha Marsyana Fola 1 507514 | 174350007 - 1743516896 | 1800
9| ManMohan Mohta 407181 | 1 | 505580 | 171189087 - 171170896 | 1600
10| Kishore Ratansay |414713| 1 | 208165 | 22602206 - 22602655 | 360
Mankermi
| | Rajnl Kishore Mankermi | 1 [
11| Deepak C Rupani |4g74 | 1 | 500235 | 156506157 - 156517256 {11100

200257 | 15760236 - 15762455 | 2220

Bundri G Rupani [ 1

Any person, who has & valid and legitimate claim in any of the above share cerlificates, is
requested to notify the same to the Registrar & Transier Agent of the Company i.e. Alankit
Assignments Lid,, Alankat Heights, 1E/13, Jhandewalan Extn,, New Dalhi - 110055, within
T days from the publication of this notice. The Company will proceed o issue duplicate
share carlificales unless a valid and legiimate claim is received within the above
prescribed melna, No claim will be entertained by the Comgany with raspect 1o original
share certificate(s) subsequent to the ssue of duplicate share cerlificatels).

For Jindal Steel Limited
[Formerty known as Jindal Sieel & Power Limited)

Sd/-

Damaodar Mittal
Whodetime Director
DI Q071650

Place: Naw Delhi
DOimbe: 16/01/2026

JINDAL STEEL LIMITED

(Formerly known as Jndal Sieel & Power Limifsd)

(CIM: L2T105HA 18T9PLCI

P Jindad Marg, H
e

Ermiail
HOTICE

ROTICE 15 HEREBY GIVEN pursuant to Sechon 108 and 110 of e Compames Adl, 2013
VA, mad with Bule 20 and 22 of the Companies (Management and Admiréstration) Rules;
20114 ["Rules™), Reguiation 44 of the Secunties and Exchange Board of Ingia (Listing
Obligations and Disciosuna Reguirements) Regulaions, 2015 ("5EB1 LODR™), Secrafanal
Standard on-Ganaral Meedings meuad by the Instilute of Company Sacrelanes of Inda, ather
applicable provisions of the Act, Rides, Circudars and Notifications made thereunder and the

<EBI LODR, as amended from Eme fo lime, {including any statutory madificationis) or

re-anacimant(s) thereof for the Ume baing in forcel and in accordance with the

requirementsiguiaalines prescrbad by the: MCA for holding general mesfingsiconaucting

posial ballol process Through e-voling wda BCA Circulars ag sal oul in [he Notica of tha

Postal Ballot dated January 15, 2026, that the resolution partaining 1o the following

business is proposed io be passed by the sharehalders of the Company, throwugh pastal

balkal, anly by way of remole e-waling !

Specigl Business

) Continuation of M. Chilranjans Singh Kabion (DIN : D2823501) as Independant
Won-Executive Director of the Company beyond the ape of 75 years

Diesnalch al Fostal Ballal Molice

i} The Company has sent & Notice of the Postal Bafal on Friday, January 16, 326, only
theaugh electranic made, o those sharhoiders ol the Company ‘whoess names appsar
ri the Regsler of MambarsiList of Baneficial Ownars ag recesvied from' the Deposilodas!
Link Infime india Private Limied, the Compamy's Registrars and Transler Agenl (RTA")
as an Fridey, January 8, 2028 [Cul-08f Date’] and whose emad addresses are regstensd
with the Company/ RTA/ Deposilonas

{ifl A person who is not a Shareholder on the Cul-0f Date should treqt this Motice for
micrmation pupasas oy

fiil] Any person holding shares as on the Cui-Cdf Date, who may nof have received: this

Motice due o non-fagistatian of her emal addresses, may maister vs e-mall as pee

procedure given in Mole No. Xl of the Postal Ballob Nosce

A copy of this Nolee is alsd available on the wabsite &l the Company al

hbips 2 Emiinda.compostakbalol! and websites of the Stock Exchanges e, B2E Limited

& MWational Sdock Exchange of India Limited -af | blips:fweaw. bseindia.com! and

hips:iiveaw nseindia com! respechvely, and on the websita af NSDL al

hitos s avoling nsdl. com!

Remaba e-woling

{1 The Company has appoired NSDL 1o provide remote e-voling facily to ils shareholders
to enable them to cast their vobes elecimonically

i) Only those sharshaoldars whaose namas are appearning in the Register of Members/Registar
of Beneficial Owners as on the Cob-0ff Date shall be elfigitle to cast their votes throuwgh
postal ballot by rematee-vobng

fiii} The remote e-voling shall commence. on Tuesday, January 20, 2026 21 300 am. and
shall end on Wednesdey, Febmugary 18, 2026 & 5400 p.m

%] Thi remobe e-voling module shall be dsabled by NSDL vmadiately for witing hereafier

V| Onoe the vole s cast by a shareholder, the shamabolder shall not be allowsd 1o change
1 subsaquandly

il The valing nights of the Shareholders shall be in propartion bo their share of the paid-up
aquity shane capital of the Company a5 'on the Cul-Off Dale

Wil I case of any gueries. shareholders may refer the FAQS and e-voling user maraal
available at the download sechon of hbps:raws evaling nsdlcam’ or call an ;

i)

Scrulinizer and Declaration of Resulls .

{il The Company has appointed C5 Kaushal Dalal of M's KDA & Associates
Praclicing Company Secelanas, as the Scndinizer (o scrufnize the postal bafol procass

i) The result of the Postat Ballot 'wil be anncunced on or before Thisrsday, Febniary 19,
2025, The resuls of the e-yoling along with the Scrubmizer's Repord, shal be piaced on
ihe Campany's wabsite at @ hilps:Vimlindia.com/pestal-ballol! and on the website o
NEDL a1 ; htlpsiteww, evoling.nsdlcoay, The Company shall simutaneausly foreard
thie resuiis to National Stock Exchange of India Limited and BSE Limited, whare tha
shares of the Company ara listad

fiiij The Resolutions, if passed by the requisite majority through Posial Ballod, shall be deemed
{o have been passed on be |est dele spacifed by the Company [or remobe e-voling is
on Wednesday, February 18, 2026

For ILAFS Investment Managers Limited

Sd-
Place - Mumbal Prasad Chaoji
Dale - January 17, 2026 Company Secretary




SATURDAY, JANUARY 17, 2026

X
DK JAIN

L T N

wnx o LUMAX INDUSTRIES LIMITED

Regd. Office: 2 Floor, Hadans Bhawan-|l,
Commercial Complex, Mangal Rayva; New Delhi-110046
Website: woww lumasword inlumasndusinas Tel- 071- 49857832
Email: hemaxsharai@lumaxmail.com, CIN: L748980L1981PLEDT 26

NOTICE

Mofice &= hereby given that the following Share Cerificates have been reporied
lost/mispéaced by the following Shareholderofl the Company,

5 Hame of the Falio No. | Certificate | Distinctive No.{s} | Mo. of
Na, Shareholder No. From To Shares
1 SUBASH EUMARE SOD6M3E | 1318 (8215313 [ B215412) 100

Joinitty with 141320 (8215413 B215512] 100
SUCHANAND ANGURALA, 1321 8215513 B215612| 100
Total 300

Any person who has any claim in respect of the above said shares should lodge such
claim with the Company at its Registered Office at the adadress given above within
15 days of publication of this notice. After the expiry of 15 days. no claim will be
entertained and the Company-shall proceed to issue Leiter of Confirmaton in lieu of
abovementioned share cerificates reporied lost

For LUMAX INDUSTRIES LIMITED

RAAJESH KUMAR GUPTA
EXECUTIVE DIRECTOR & COMPANY SECRETARY
M.NO.ACS 8709

Placa: Gunogram
Date : 16.01.2026

ADDENDUM TO E- AUCTION SALE NOTICE
[Under Part A of Schedule Il to Regulation 27 of Insolvency and Bankruptcy Board
ofindia (Bankruptcy Process for Personal Guarantors to Corporate Debtors)
Regulations,2019 r/w Insolvency and Bankruptcy Code, 2016].

FOR SALE OF IMMOVABLE PROPERTIES OF MR. UPENDER KUMAR AGARWAL
(IN BANKRUPTCY PROCESS) (Personal guarantor of Rajvir Industries Limited)
With reference to the Sale Notice dated 06.12.2025 r.w Addendum dated 20.12.2025/
31.12.2025 issued under Insolvency and Bankruptcy Code, 2016 and the regulations
made thereunder and published on the website https:/iwww.bankeauctions.com for e-auction
of assets under Regulation 27 of the Insolvency and Bankruptcy Board of India
(Bankruptcy Process for Personal Guarantors to Corporate Debtors) Regulations, 2019,
the last date for submission of bid documents along with Earnest Money Deposit stands
extended and restated to 15.02.2026 along with consequential amendment to subsequent

timelines.

Interested bidders may contact the undersigned through e-mail at bt.rilpg@gmail.com for
obtaining Revised Process Memorandum.

Sd/-Venkata Chalam Varanasi

Bankruptcy Trustee

IBBI/IPA-002/1P-N00267/2017-18/10780

No. 12-13-205, Street No. 2, Tarnaka, Secunderabad — 500 017

Mobile: +91 88977 84174

Date:16.01.2026, ,Place: Hyderabad

Mahatma Phule Renewable Energy
(ilsw A and Infrastructure Technology Limited

MAHAPREIT  (Subsidiary of MPECDC, 2 Government of Maharashtra undertaking)

Request for Selection (RFS)

MAHAPREIT is inviting RFS from the eligible bidders for
Selection of Solar Power Developers Through E-Tendering
Process for setting up of 100 MW floating solar pv power
project under RESCO model at BMC s Tansa and Modak sagar
daminthe state of MAHARASHTRA.

Last date for submission of RFS: 12/02/2026 up to 15:00 hours.

Detailed RFS document can be accessed at hitps:/imahapreit.in
and https://mahatenders.gov.in/ website,
Executive Director (RESCO)

NOTICE OF SALE OF ASSETS OF
SNNEHA NATURAL WORLD PRIVATE LIMITED (in Liquidation)

ﬁ“uv DCM Nouvelle Limited
QUVELLE CIN: L17309DL2016PLC307204

Regd. Office; 407, Vikrant Tower 4, Rajendra Place, Dethi-110008
Email: info@dcmnvl.com | Website: www.dcmnvl.com | Ph: +81-11-43678490

POSTAL BALLOT NOTICE AND E- VOTING INFORMATION

Motica i haraby givan that DCM Nouvedle Limited (the "Company™) is seaking approval of
the Members of the Company by way of Pastal Ballot through remate E-Voting for;

Description Resolution Type

Appointment of Mr, Deepak Sood (DIN: 07941499) as an Independent |  Special
Director of the Company not liable to retire by rotation, to hold office for | Resolution
a period of 5 {five) consaculive years

Appointment of Mr. Ragnder Khanna (DIMN: 10961418} as &n Special
indepandent Diractor of the Company not liable to retive by rotation, to | Resolution

hedd affice for a perod of 5 (five) consacutive years

The Fostal Ballot Nofice and the Statement pursuant io Section 102 of the Companses Act,
2013 read with other applicable laws ("Notice) is available on the website of the Company
&l hitpswww.domnyl.comy, the website of the National Securites Depository Limited
("NSDL") at hitps-iiwww.avoting.nsdl.com and on the website of tha Stock Exchanges on
which the Equity Shares of the Company are Listed (e, BSE Limited al
hitps:iwww bseindia com! and the National Stock Exchange of India Limited at
hittpz: . nseindia.com/,

Pursaant to Section 110 of the Companies Act, 2013 ("the Act™), Rule 22 of the Companies
(Managemen! and Administration) Rules, 2014 (“the Rules™) and other applicable
provisions of the Act and the Rules read with Genaral Circular Mos. 1472020 dated Aprl B,
2020, 172020 dated April 13, 2020 and Ganeral Circular Mo, 082024 dated Sepfember 19,
2024, ssued by the Ministry of Corporate Affairs (“MCA Circulars”), the Company has
sant tha Postal Badlot nofice on Friday, 16th January, 2026, only through alactronic moda to
those Members whose e-mail addrasses are regestared with the Company’ Depositones
Registrar and Transfer AgentDepository Participants and whose names are recorded in
tha Raegister of Membars of the Company or in the Register of Benaficial owners
mairfained by the Depositores as an Frday, 08th January, 2026 (“Cut-off date”).
Accordingly, phwsical copy of the Molice along with Postal Ballot Form and pre-paid
business raply envalope have not been senl o tha Members for this Postal Ballol, the
communication of the assenl or dissent of the Members waould 1ake place through the
e-valing svslemonly,

The Company has engaged the senvices of NSDL to provide Remote e-voting facility to its
membars,

Commencement of e-veting period  03.00 AM. I5T on Saturday, 17th January, 2026
Conclusion of e-voting period 0500 FM. 15T on Sunday, 15th February, 2026
Cut-off date for eligibility to vote | Frday, 03th January, 2026

The remote e-vobing module shall be disabled by NSDL thersafter.

Voding righis of the Members shall be in propartion to the equity shares held by them m the
paid-up equity share capital of the Company as on the Cut-off date. Once vote on a
regofution is casted, the Member will not be able 1o change it subsequentty. Pleasa note
that communication of assent or dissent of the Members would only 1ake place throwah the
remote ewvoling system. Onlyihese Members whose names arerecordad in the Hegister of
Membars of the Company or in the Register of Bensficial owners maintained by the
Depositories as on the Cut-off date will be enlbitled to cast their voles by remote e-valing

For voling process, please refer "Notes” section of the Postal Ballot Nofles. In case of any
queries, Members may wnie o evadingi@nsdl.com

The Board of Directors of the Companiy has appointed Mrs, Pragnya Panmita Pradhan (CP
Mao. 12030), Proprietor of M/s Pragnya Pradhan and Associates, Practicing Company
Secrelaries as the Scrubinizer 1o scrubnize the postal ballol process o a fair and
Iransparsni manner.

The Scrutmizer will submit his report to the Chairman, or any other person authonzed by
him, aftar scruting of the votes cast for the Postal Ballo throwgh remote a-voting, within two
working days from conclusion of the remole e-voting period for the Postal Ballot, The
Scrufinizer's decision on the validity of voles casted will be final. The resulls of the remote
e-voting along with tha Scrutinizer's Raport will be made available on the wabsita of the
Company al hitps:fwww.demnwvl comy, the websste of the Nalional Securities Dapository
Limided (“NSDL") at hitps:J/wwwevoling nsdl.com/ and on the website of the Stock
Exchanges on which the Equity Shares of the Company are Listed i.e: BSE Limitad at
hittps diwww bseindia.com! and the Mational Stock Exchange of India Limited al

hlipswww.nseindia.com/, For DCM Nouvelle Limited
Sd/-

Shekher Kapoor

Company Sacretary and Compliance officar
Membership Ne.: A 65138

oD SUN PHARMA ADVANCED RESEARCH COMPANY LIMITED

ﬁ'f_}f?f“f_‘ CiM LY 3100GEII0SPLCOLTEY
Repistered Office: Plot Mo, 58&6/1, Savie G.).0.C. Estate;

Sawli = Vadodara Hghway, Manjesar - 391775
Tel: 491 02667 &EE00
Corparate Offica: 17/B, Mazha!l Industrial Estate. Mahakali
Caves Road, Andheri East, Mormba $00 083, Mahkarashtra
Tel: 491 22 6645 5645 Fax: 491 23 BE45 5685

Wehsite: https:/fsparclife  Email; sacratarizl@cparomail com

NOTICE OF EXTRA ORDINARY GENERAL MEETING

The Extra Ordinary General BMeating (“"EGMY) ol the Company will be hield through
Video Conferencing (“vCU) Other Audio-Visual Means ["DAYMY] on Manday,
Febreary 09, 2026 at 04:00 P-M. [15T) in compliance with all the applicabie provisions
of the Companies Act, 2013 [“&et") and the rules made thereunder and the Securities
and Exchange Board of ndia (Listing Obligations and Ddsclosure Reguirements)
Bepulaticns, 2015 {“Listing Regulations”) read with all applicable circulars on the
matter lssued by the Ministry OF Corporate Affairs {(“"MCA"} and the Securities and
Exchange Board of Indiza ("SEBI"), 1o transact the business set out in the Notice calling
the EGM.

The Matice of EGM bas been sent, electronically, on lanuary 16, 2026, to all those
sharehalders holding shares as on January 14, 2026 and whoese e-matl address B
registered with the Registrar and Transfer Agent (“RTA") Depository Partclpants)
Depositories. The sald MNotice can be accessed) downloaded from the Compamy's
website at hitps:ffeparc life, It may also be accessed f downloaded from the websites
of B5E Limited and National Stock Exchanges of India Limited at wesscbseindia com and

Date: 16.01. 2026
Place: Mew Delhi

Central Depository Services (India) Umited ("CO5L") at www.evotngindla.com belng
the agancy appointad by the Company for providing WE and e-voting facility.

Manner of casting vobe{s) through e-voting and to attend EGM thraugh VC/ DAV

Pursuant to provisions of the Act and Lishing Regulations, the Company is providing to
the shareholders the facility to exercise their right to vote by electronic means, i.e.
rermote eswoting and e-voting during the EGM (rogether referred to as “e-voting"}, The
facility of casting votes through e-voting is provided by COSL The Mokice of the EGM
It alia contains the process and manner of e-voting, which includes the proceéss and
manner af e-voting by shareholders holding shares in phwsical form or by sharehaolders
who have nob registered their e-mail address The process and manner o atténd EGM
through VOADBYM i alsa given it the Motice of the EGR,

The remote e-yoting period begins on Thursday, February 05, 2026 at 9:00 a.m. (I15T)
and ends on Sunday, February 08, 2026 at 5:00 p.m. (15T]. The remote e-voting will
not be allowed beyond the aforesaid date and fime.

A person, whose name |s recorded In the Register of Members or in the Reglster of the
Beneficial Cwners maintained by the Registrar and Transfer Agent/ Depositorias ason
thie Cut-off Date, Le. Wednesday, January 14, 2026, anly shall be entitled to avail the
facility of e-wvoting and atbend the EGM. The voting rights of sharehalders shall be in
proposton to their respectve shareholding in the paid-up equity share capital of the
Company as on the Cut-off Date. A person who is not & shareholder as on the Cot-off
Date should treat this Notice solefy for information purposes. & person who becomes
shareholder of the Company after January 14, 2026 and holds shares on the Cut-off
Crate may exercise the voting rights through e-woting and attend the EGM, by tollowing
the instructions provided in the Motice of the EGM

Shareholders attending the EGM who have not already cast their vote by remote a-
woting shall be able to cast their vote during the EGM. The shareholders who have cast
theirvote by remote e-voting may alscatiend the EGM but shall not be entitled to cast
their wote again, Only those shareholders, who are presest in the EGM through
YCSDAYM and have not cast their vote through remote e-voting, shall be eligible to
vote through e-voting system available during the EGM, If any votes are cast by the
shareholders through e-voting available during the EGM and if the same sharehalders
have not participated in the EGM throwgh VC/OAYM, then the votes cast by such
shareholders shall be considered invalid, Once the voke on a resolution is cast by the
shareholder, the shareholder shall not be allowed to change it subsequently

All grievances connected with the facility for yotng by electronic means may be
addressed to Mr. Rakesh Dab, 51 Manager, {CO5L) Central Depository Services {India)
Limited, & Wing, 25 Floor, Marathon Futurex, Mafatlal Mill Compounds, B M Joshi
Marg, Lower Parel [(East), Mumbai - 400013 or semd an email to
helpdesk, evoting@cdslindia.com or call at toll-free no 1800 22 55 33,

Manner of registering f updating e-mail address, bank account details, etc.:

1. 5EBI has mandated all the shareholders holding shanes in physical made are
requasted 1o register S wpdate KYC detalls such as PaN {aadhar linked), Nomination
Details, Contact Details [address with BIN, mabile number and email address), Bank
Account Detalls (bank name, branch name, sccount number and IFS code) and
Specimen Signature with the Company’s Beglstrar and Transfer Agent [“RTA"Y),
MLUFG Intime India Private Umited. The relevant forms prescribed by SEBI for
furnishing the above dstalls are avalfable on the Compemy's website at
hitps:/feparlife as well as on ATA's website at hitps:/fin.mpms. mufg.comy. For amy
clarifications / queries with respect ko the submission of above mentioned forms,
shareholders may contact the ATA at +91 22 49318 6000 or by emall on
roit.helpdeski@in, mpms.mufg.com

2. Shareholders halding shares in dematerialized mode are requested to register f
updats KYC details such as PAM {Aadharlinked), Nomination Details, Contact Details
[address with PIM, mobite number and email address), Bank Account Details [bank
name, branch name, account number and IFS code} and Specimen Signature with
tive relevant Depository Participant

By order of the Board of Directors
For Sun Pharma Advanced Research Company Limited
sd/-

Place: Mumbai Kajal Damania

ADDENDUM TO E- AUCTION SALE NOTICE
[Under Part A of Schedule Il to Regulation 27 of Insolvency and Bankruptcy Board
of India (Bankruptcy Process for Personal Guarantors to Corporate Debtors)
Regulations, 2019 r/w Insolvency and Bankruptcy Code, 2016].
FOR SALE OF IMMOVABLE PROPERTIES OF MRS. USHA AGARWAL

(IN BANKRUPTCY PROCESS) (Personal guarantor of Rajvir Industries Limited)
With reference to the Sale Notice dated 06.12.2025 r.w Addendum dated 20.12.2025/
31.12.2025 issued under Insolvency and Bankruptcy Code, 2016 and the regulations
made thereunder and published on the website https://www.bankeauctions.com for e-
auction of assets under Regulation 27 of the Insolvency and Bankruptcy Board of India
(Bankruptcy Process for Personal Guarantors to Corporate Debtors) Regulations, 2019,
the last date for submission of bid documents along with Earnest Money Deposit stands
extelnded and restated to 15.02.2026 along with consequential amendment to subsequent
timelines.
Interested bidders may contact the undersigned through e-mail at bt.rilpg@gmail.com for
obtaining Revised Process Memorandum.

Sd/-Venkata Chalam Varanasi

Bankruptcy Trustee

IBBI/IPA-002/IP-N00267/2017-18/10780

No. 12-13-205, Street No. 2, Tarnaka, Secunderabad — 500 017
Mobile: +91 88977 84174

Date:16.01.2026,Place: Hyderabad

Factory at: Plot No. 1B, Village-Yadrav Gat No. 50, 51, 52 and 53, Parvati Co- Operative Industrial Estate,
Sector-I, Phase- llI, within the local limits of Shirol, Taluka Shirol, Kolhapur—416146.

Regd. Off. At: FIt 26-A, 1st FIr, A-3, Narayan P Chandivali Road, Off Sakivihar, Sakinaka, Mumbai
400072, MH, India

(Sale under Insolvency and Bankruptcy Code, 2016)

The undersigned Liquidator of Snneha Natural World Private Limited (In Liquidation) (‘Corporate Debtor),
appointed by the Hon'ble NCLT, Mumbai, vide order dated 17.01.2025, intends to sell the following
immovable properties forming part of the liquidation estate of Corporate Debtor through e-auction on “as
is where is basis”, "as is what is basis", “whatever there is basis” and “without recourse basis”. Sale
will be done by the undersigned through E-Auction service provider i.e.website:

https://ibbi.baanknet.com/eauction-ibbi.

Up to Wednesday, 04" February, 2026 (with one-day prior
intimation to Mr. Sudhanshu Pandey —Mob. — 9821916190 -
between 11:00 am - 3.30 pm (except Sundays and State Holidays)

Due Diligence and Inspection
Of assets under auction

Last Date to submit Bid Documents | Up to Friday, 06" February, 2026

and pay Earnest Money Deposit

Date of 28th E-Auction Monday, 09" February, 2026, 3:00 PM to 5:00 PM

Declaration of Highest Bidder Tuesday, 10" February, 2026

Declaration of Successful Bidder | Friday, 13" February, 2026

Sr. - Reserve Price | EMD (5% of Reserve
D A
escription (Assets) Price) Rs. nak)

FORM B
PUBLIC ANNOUNCEMENT
(Regulation 12 of the Insolvency and Bankruptcy Board of India (Liquidation Process)
Regulations, 2016)
FOR THE ATTENTION OF THE STAKEHOLDERS OF
HITRO ENERGY SOLUTION PRIVATE LIMITED

Sl. PARTICULARS DETAILS

No.
1 |Name of corporate debtor Hitro Energy Solution Private Limited

2 |Date of incorporation of corporate debtor |28.01.2014

3 |Authority under which corporate debtor is |ROC

incorporated/registered

4 |Corporate Identity No. / Limited LiabiIityICIN -U29248TN2014PTC094732

Identification No. of corporate debtor

5 |Address of the registered office and prin- 'NO 29/12, M.K.A. KOVIL STREET, MYLAPORE,
cipal office (if any) of corporate debtor |CHENNAI, Tamil Nadu, India - 600004,

6 |Date of closure of Insolvency Resolution |16.09.2024
Process

7 |Liquidation commencement date of cor- 113.01.2026
porate debtor

8 Name and registration number of the
insolvency professional acting as
liquidator

'B.Mekala,
IBBI/IPA-002/IP-N00675/2018-19/12416
|AFA valid ill 31.12.2026

Address and e-mail of the liquidator, 56, Bhaiya Complex, 286, Purasawalkam Higﬁ
as registered with the Board Road, Purasawalkam, Chennai 600007

10 Address and e-mail to be used for corre- |56, Bhaiya Complex, 286, Purasawalkam
spondence with the liquidator High Road, Purasawalkam, Chennai 600007
Email id:hitro.lig@gmail.com

1 |Last date for submission of claims 11.02.2026

Notice is hereby given that the National Company Law Tribunal, Chennai has ordered the
commencement of liquidation of the Hitro Energy Solution Private Limited on 13.01.2026 under
section 33 of the Code.

The stakeholders of Hitro Energy Solution Private Limited are hereby called upon to submit their
claims with proof on or before 11.02.2026, to the liquidator at the address mentioned against
item No.10.

The financial creditors shall submit their claims with proof by electronic means only. All other
creditors may submit the claims with the proof in person, by post or by electronic means.
Submission of false or misleading proof of claims shall attract penalties.

Name of The Liquidator: B Mekala, Date and place: 17.01.2026, CHENNAI

1 |no1Bwith2,700.00 SQ.M./29,052.00 SQ. FT and existing plot 1 C
with 15,152.00 SQ.M./ 1,63,036.00 SQ.FT. on lease from Parvati
Co- Operative Industrial Estate. Thus total area of Asset Block of
land with building is 17,852 SQ.M. / 1,92,088 square feet. The land
includes Building admeasuring approximate built-up area of
46,246.50 Sq. Ft. (This block has land and building other than ETP)

No. (Rs. in lakhs)
Block | Asset Block 1: Plot without ETP includes building existing on plot
463.00 2315

Note: The Asset Block of Plot without ETP (Subject of present auction), as well as the Asset Block being
Plot with structure housing Effluent Treatment Plant (ETP) which has been successfully auctioned in the
20" E-auction held on 17" December 2024, both blocks are situated at Plot No. 1-B and 1-C, Village-
Yadrav, Gut No. 50,51,52 and 53, Parvati Co- Operative Industrial Estate, Sector-I, Phase- Ill, Taluka-
Shirol, District- Kolhapur, within the local limits of Shirol. As there is no clear demarcation of the plots, it will
be the responsibility of the successful bidder of the present auction (Plot without ETP) to coordinate with
the successful bidder of the Plot with structure housing ETP to arrange with the concerned authorities for
demarcation of the plot and create an independent access at its own cost. This will not be the
responsibility of the Liquidator.

Bidder/s may refer to detailed terms and conditions and E- Auction Process Memorandum which can be
obtained by emailing the undersigned at snnehaworld@gmail.com and can also visit www.ibbi.gov.in for
the sale auction notice. Bidders can also contact Mr. Sudhanshu Pandey Mob. No. +91-9821916190 or
login to website: https:/ibbi.baanknet.com/eauction-ibbi which has been used as the E-Auction Service
Provider as mandated by Insolvency and Bankruptcy Board of India (IBBI). The sale of the assets shall be
undertaken by the E- Auction Service Provider for and on behalf of the Seller through an e-auction platform
provided on the website of the E-Auction Service provider https://ibbi.baanknet.com/eauction-ibbi.
Prospective bidders shall submit an undertaking that they do not suffer from any ineligibility u/s 29 Ato the
extent applicable and if found ineligible at any stage, the earnest money deposited shall be forfeited.
Within 3 days of declaring highest bidder, liquidator shall conduct due diligence and verify the eligibility of
the highest bidder. In case the highest bidder is found ineligible, the liquidator may, in consultation with
SCC, declare next highest bidder as successful bidder.

The Bidder(s) should make their own independent inquiries regarding the Assets of the Company, any
encumbrances, title of assets and claims/rights/dues/ affecting the assets etc., and should inspect the
properties/assets at their own expense. Payment of the bid price along with interest, charges or taxes as
applicable must be completed by the successful bidder within the period stipulated in the E-Auction Sale
Process Memorandum and failure to do so will make him liable for penal action, including, but not limited
to forfeiture of amounts deposited, and cancellation of sale. As per Regl. 31A(1)(h) of IBBI (Liquidation
Process) Regulations, 2016 i.e. in consultation with Stakeholders' Consultation Committee, the
Liquidator may consider extension of the period of payment for a reasonable period beyond ninety days.

This invitation purports to invite prospective bidders and does not create any kind of binding obligation on
the part of the Liquidator or the Corporate Debtor to effectuate the sale.

The Liquidator has the absolute right to accept or reject any or all offer(s)/bids or adjourn/postpone/cancel
the e-Auction or withdraw any property or portion thereof from the auction proceeding at any stage or
disqualify any interested party / potential investor / bidder without any liability. Any revision in the sale
notice will be uploaded on the website https://ibbi.baanknet.com/eauction-ibbi. It is requested to all the
bidders to kindly visit the website regularly. S/

Place: Mumbai .
Date: 17.01.2026 Namrata Amol Randeri
Liquidator of Snneha Natural World Private Limited (In Liquidation)

IBBI Regn. No.: IBBI/IPA-001/IP-P01585/2019-2020/12495

AFA Valid up to 31.12.2026

Address: 215, Laxmi Plaza, Laxmi Industrial Estate, New Link Road,

Andheri West, Mumbai, Maharashtra 400053

Date: January 16, 2026

Company Secretary and Compliance Officer

(O] /tatatechnologies

v
TATA
TATA TECHNOLOGIES
TATA TECHNOLOGIES LIMITED

Regd Office : Plot Mo 25, Rajiv Gandhi Infotech Park, Hinjawadi, Pune, India -
Email: investor@tatatechnologies.com = CINLYZ200PN1S84PLCOI3313 - Website: www.tatatechnologies.com/in

Extract of Consolidated Unaudited Financial Results for the quarter and nine menths ended December 31, 2025

OO
g
7
S

[ /Tata Technologies

411 057, Tek +91 20 665280390

2 in crore (except per share data)

conclusion on the same.

the basis of such applicable developments.

100% acquisition of Es-Tec GmbH,

Technologies Ltd, at its Board of Directors meetin

aSr Quarter ended | Nine months ended | Quarter ended
Mo. Particulars December 31, December 31, December 31,
2025 2025 2024
Unaudited Unaudited Unaudited
1 Revenue from operations 1365.73 3,833.35 1.317.38
2 | Profit before exceptional items and tax for the period 186.83 645.25 22619
3 | Profit before tax for the period 22.87 48138 226,19
4 Met Profit after tax for the period 664 24242 168,64
3 | Total comprehensive income for the period .46 47743 137.49
6 | Equity share capital (face value of ¥2 each) g115 8115 B1.13
_? I Earnings per share I:_EEJ{ not annualized for interim periods)
(a) Basic EPS 016 8,43 4,16
(b) Diluted EPS 16 8.43 415
Hnt..las-. :

1) The unaudited consolidated results were reviewed and recommended by the Audit Committee on January 16, 2026 and
approved by the Board of Directors at its meeting held on January 16, 2026. The Statutory Auditors have reviewed the
consolidated financial results for the guarter and nine months ended December 31, 2025 and have issued an unmodified

2) These unaudited consolidated financial results have been prepared in accordance with Indian Accounting Standards (Ind AS)
notified under Section 133 of the Companies Act, 2013 read with the Companies (Indian Accounting Standard Rules), 2015 (as
amended) and in terms of Regulation 33 of SEBI (Listing Obligations and Disclosure Requirements) Regulations 2015,

3) On November 21, 2025, Government of India notified four new Labour Codes. The Group has assessed and disclosed the
incremental impact of these changes on the basis of best information available. The Group continues to monitor the
publications on Central/State Rules and clarifications from relevant bodies and would provide appropriate accounting effect on

4) During the current guarter, the Gmug. through it's wholly owned subsidiary, Tata Technologies Pte Ltd {Singapore) completed
armany and its subsidiaries (collectively called the Es-Tec Group), which are Into the

business of high end automotive engineering services with deep know-how in AE

5) The unaudited consolidated financial results include 19 wholly-owned subsidiaries and one associate as on December 31, 2025,

6) Tata Motors Limited (“presently known as Tata Motors Passenger Vehicles Limited) (“TML"), the Holding Company of Tata

held on August 1, 2024, app
involving the demerger of its Commercial Vehicle {"CV") business undertaking into TML Commercial Vehicles Limited and the
merger of erstwhile Tata Motors Passenger Vehicles Limited with the existing listed company TML thereby resulting in two
separate listed companies for the CV and Passenger Vehicle businesses. Pursuant to the Composite Scheme of Arrangement
apﬁrm'ed by the Hon'ble National Company Law Tribunal, Murmmbai Bench, affective October 1, 2025, Tata Motors Passenger
Vehicle Limited (formerly Tata Motors Limited) is the Holding Company of Tata Technologies Ltd.

7} Ms. Savitha Balachandran, had held the office of Chief Financial Officer of the Company till December 30, 2025. Mr.Uttam Gujrati
has assumed this office as the Group's new Chief Financial Officer effective December 31, 2025.

8) Extracts of Unaudited Standalone Financial Results for quarter and nine months ended December 31, 2025.

AS, Connected Driving, and Digital Engineering.

roved a Composite Scheme of Arrangement

(% in crore)

Sr. Quarter ended | Mine months ended Quarter ended
Mo, Particulars December 31, December 31, December 31,
2025 2025 2024
Unaudited Unaudited Unaudited
a )| Revenue from operations 7587 2,295.88 748.20
b )| Profit before exceptional items and tax for the period 13705 639.88 135.03
¢ )| Profit [ (Loss) before tax for the period (2.82) HO0.01 | 138.03
d )| MetProfit / (Loss) after tax for the period (150} 411.31 ' 103.24
e } | Total comprehensive income [ (loss) for the period (2.38) 408.74 108.49

9) The above is an extract of the full format of Financial Results filed with the Stock Exchanges under H’E?Ulﬂtiﬂn 33 of the SEBI (Listing
and Other Disclosure Reguirements) Regulations, 2015. The full format of consolidated and standalone resu
an the Company's website {(www tatatechnologies.com/in), and also on the website of the BSE Limited, (www.bseindiacom) and
National Stock Exchange of India Limited, (www.nseindia.com), where the shares of the Company are listed.

tz of the Company are available

Forand on behalf of the Board of Directors

WarrenHarris

Date: January 16, 2026
Place: Puns

Sean R o review
fhe resufls ontns

Chief Executive Officer and Managing Director
DIM: 02098548

Acttactors 73020
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PUBLIC NOTICE

Motice is hereby given that “INDEED FINCAP PRIVATE LIMITED” having REI [{CaR)
Nao. B-14.03440 {which is a RBI registered NBFC Company, incorporated ender
the provisions of the Companies Act, 1956 and is governed by the provisions of
the Companies Act, 2013 and the Rules made thereunder and having its
registered office at 13th Floor, Or. Gopal Das Bhawan, 28 Barakhamba Road,
Connaught Place. Mew Delhi -110001) has received the appraval from the
Department of Regulation, Mon-Banking Financial Company — Base Layer,
Reserve Bank of India, New Delhi for the change in the management of the
campany, in respect of appoiniment of Mr. Kikhil Aggarwal (DIN: 07960055 and
Mr. Shivansh Aggarwal (DIN: 104B84%84) and resignation of Mr. Ravi Aggarwal
{DIN: D0Z03856) and Mr. Dhananjay Shukla (DIMN: 01264%47) as the Directors of
the Company vide Letter No DEL.DOR.NBFCBL.No.5743/24-03-126/2025-2026
dated 12th January 2026. Any person(s) who have any objection in this regard
may submit their ebjeclions/comments (o the Company al ils registered office
or ta the Department of Non-Banking Regulation, Reserve Bank of India, New
Dethi within 30 {Thirty) days of this publication.

For Indeed Fincap Private Limited

adi-

RAVI AGGARWAL

DIRECTOR

DIM: 00203856

ADDRESS: AASHIRWAD, PALAM FARM &,

SALAHAPUR BIIWASAN, S0UTH WEST DELHI - 110041

Date: 146.01.2024
Place: Dethi

NOTICE

MWodice is hereby gren that under menfioned share cerificates of the Company have been
reported as lost or misplaced and the holders of he said share cerlificates have raquasted
the Company for issue of duplicate share cadificates;

'Sr. [Mame | Folio | FV [Cenificats|  Distinctive No.  [No.of |
INe, | No. [(inRs) Mo !sn.m:
1| Subhash Kuma [402515] 1 | 508677 | 171322997 - 171324796 i'iiaujiJ'|
Keriwal | I .
 |Indravadan |37848 | 1 | 501856 | 163296257- 163297106 EEIZI|
| Prangivandas Sheth
3 [Rahul Paliwal 3713 | 5 | 25280 | 21231087 -21231288 | 182
4 | Gunjan Paul 435976 10 | 143115 |B781912 - 8781951 40|
| |1 |508570 | 176148654 - 17615069 2000
5 | Saroja Thatikonda 427035) 1 | 209484 | 23035116- 23045475 | 360
| 1 | 507915 | 175015197 - 175016996 | 1800 |
|6 | Jagdish Saboo 435460 10 | 144323 [BT76366- 8776400 | 36|
. | 1| 508553 | 176121667 - 176123496 | 1800
7 |Rama TullUma Tull  |32545 | 1 | 501600 | 162894057 - 162805756 | 1700 |
| & |Smiindravathi Pola | 422693| 5 | 16977 |24237807-24237988 | 72|
Aswatha Narayana Pola 1 | BO7514 | 174350087 - 174351896 | 1800 |
| & |Man Mohan Mohta __ [401181] 1 | 505580 | 171189047 - 171170896 | 1800
10| Kishore Ratansey 414713| 1 | 208165 | 22602206 - 22602655 | 360 |
Mankeomi
| | Rajni Kishore Mankermi . | i
11|Deepak CRupani (4974 | 1 | 500235 156506157 - 156517256 [11100
Sundn G Rugani 1| 200297 | 15760236 - 15762456 | 2220

Any person, who has a valid and legitimate claim in any of the above share certificates, is
requested to notify the same to the Registrar & Transfer Agent of the Company (.2, Alankil
Aszsignments Lid., Alankit Heights, 1E/13, Jhandewalan Exin., Mew Delhi - 110055, within
T days from the publication of this nofice: The Company will proceed fo issue duplicate
share cerlificates unless a valid and legitimate claim Is received within the above
prescrbed imetme, Mo claim will be eniedained by the Company wilh respect 1o original
share certificateds) subsequent 1o the issuwe of duplicate share certificateds).

For Jindal Steel Limited
(Formerty known as Jindal Steel & Power Limilad)

Sdi-

Damaodar Mittal
Whetatime Directar
DIN: 00171650

Place: Naw Delhi
Date: 16/01/2026

JINDAL STEEL LIMITED

(Farmarly known as Jadal Shes

[GIM: L2T105HR1 9TIPLC

IL&FS Investment Managers Limited
CIN : LBS |

NOTICE

NOTICE IS5 HEREBY GIVEN pursuant to Section 108 and 110 of the Compardes Act, 2043

"Act”), read with Rule 20 and 22 of the Companies (Management and Admirstraicn) Rules,

2014 "Rules™), Reguialion 44 of the Secunties and Exchangs Board of India {Listing

Obligations and Discosun Reguirements) Ragulakons, 3115 (“5EEI LODR"), Sacratarial

Stangard on General Meesings ssued by the Instilie of Company Sacretanes of Incia, other

applicabéa provisions of the Aot Rulas, Circudars and Nodifications made thersunder and the

SEBI LODR, as amended from Ema o lime, {incliding any stalutery madificalionis) or

re-enaciment(s) thereof for the time being in force) and in accordance with the

raquirements/guidalines prescibed by the MCA for holding general mestings/conducting

posiat ballod process through e-woling vide MCA Circulars as set out in the Molice of the

Postal Ballol datad January 15 2028, thal the resolufion peraining fo the following

buginass 15 proposed fo be passed by the sharehiolders of the Company, through pastal

bakot, only by way of remoie e-woting |

apecid Busmess |

i1} Continuation of Mr, Chifranjen Singh Kahion (DHN | 02E23501) as Independent
han-Execitive Director of fhe Commpany beyvond the age of 75 yees

Despatch of Posial Ballol Notice

it The Company has sent a Nolica of the Poslal Bafol on Frday, Jaruary 16, 2026, only
ireaugh alectranec mode, o those shansholders of the Company whoss narmes appear
in the Regisier of Membera/List of Baneficial Owners as receved from the Deposilones!
Link Infime India Private Limded, the Company's Registrars and Transler Agent {TRTA")
as of Frday, January & 225 (Cul-04 Dale’) and whaose amad addresses are ragshend
with the Company’ RTA Deposdonas

{e] A parson who 15 nob a Shareholdar on the Cul-0F Date should treal this Botica for
niomalion purposes only

fit] Any person hoiding shams as on the Cul-0df Date, who may not have received this
Wotice due o non-reqistration of their emal sddresses. may register its e-mail a5 pes
procedure given m Mote No. Xl of he Fostal Ballol Nofce

iiv) A& copy of this Notice is alsy available on the website of the Company at
hiips:Vimlingia, composiatheliol and websites of the. Stock Exchanges ie, B3E Limited
& Wational Stock Exchange of India Limited at ; hiips.fwww bseindia.com! and
nllps:fiwww nseindia.com! respectively, and on the websila of NSDOL al
hitps waw evoting nsdl com/

Rernata a-waling |

{i} The Company has appointed M3DL fo provide remote. e-voling facilly to s shareholdes
o enable haim 1o casl helr vatas eleclrancally

{ifl Oniy those sharehokiers whase nemes are appeanng i the Register of MambersiRegister
of Barsfical Owners a5 on the Cut-0RF Dale shall be sligitle 1o cast thair vobas throgh
postal ballol by remate s-vobing

fiii] The remaote e-vobing shall commence on Tuesday, January 20, 2026 8t 00 am. -and
shall end. on Weadnasday, Febmuary 78, 2028 at 500 p.m.

{w] The remate e-vofing module shall be dsshied by NSDL mmediately for voting thereafier

i) Once the vole is cast by a shargholder, Be shareholder shall nol ba-allowed 1o change
if subsequenly

Wl The vating righlz of the Sharehokdars shall ba In propartion ba their share of the paid-up
equity share capital of the Company as on the Cut-Off Date

Ivil) In case of any queres, sharsholders may refer the FAQSs and ewvoling user marial
available a1 the download section of hilpsuiwww evabing nsdlocomd of cail on !
(022 - 4886 7000 or send a request ko M Pallav Mhalne, Senior Manager & gvplingitned] com

acnyiinizer and Declarafion of Resulls

i} The Company has appéinted C5 Kaushal Dalal of Mis KDA & Associataes,
Practicing Company Secretanies, as the Scrutinizer fo scrutinize the postal baliol process

{ii] The result of the Postal Ballol wil be anncunced on ar bafore Thursday, February 19,
2025, The resifs of the e-voling along with e Scrubinizer's Report, shall ba placad on
ihe Company's websie al - fHpstimlindia.com/pestal-baliol! and on the website of
NEDOL at - btips ) tewiwevpdino.nsdl.oomyd, The Company shall simetanecusly forasnd
ihe resulls b Mational Stock Exchange of India Limited and BSE Limited, whare tha
shares of the Company are: listed

{iii] The Resolulions. il passad by the requi=te majonly thraugh Poslal Ballal, shall be daemed
1o have bean passed on te last date spacifed by the Company for remobe s-voling |4
on Wednesday, Febriary 18, 2026

For IL&FS Investment Managers Limited

Sd-
Place . Murmbal Prasad Chaoli
Crake :© Janusry 17, 2026 Comipany Secrefary

Kolkata
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wanx” £o LUMAX INDUSTRIES LIMITED D.;ﬁm

Regd. Office: 2° Floor, Harbans Bhawan-Il,
Commercial Complex, Mangal Raya, New Delhi-110046
Website: www maxwodd inlumasndusiries. Tel: 011- 49857852
Email; lumaxshare@iumaxmall.com, CIN: L743930L1981PLCO1 2604

NOTICE

Motice s hereby given that the following Share Cerificates have. been reporfed
lostimisplaced by the foflowing Sharehclderof the Company;

5. Mame of the Folio No. | Certificate | Distinctive No.{s} | No. of

Na., Shareholder No. B To Shares
1 SUBASH KUMARI S005735% | 141319 [ 8215313 | B215442| 100
Jainitty with 1413200 [B215413[ B215512] 100
SUCHAMNAND ARGLIRALA, 141321 | 8215513 | 8215612 100
Total 300

Any person who has-any claim in respect of the above said shares should lodge such
ciaim with the Company al its Registerad Office al the address given above within
15 days of publication. of this nolice. After the expiry of 15 days, no claim will ba
entertained and the Company shall proceed to issue Letter of Confirmation in lieu of
abovernantioned share cerlificales reportad kst

For LUMAX INDUSTRIES LIMITED

RAAJESH KUMAR GUPTA
Flace: Gurugram EXECUTIVEDIRECTOR & COMPANY SECRETARY
Date : 16.01.2026 M.NO.ACSET09

20vele PCM Nouvelle Limited
CIN: L17309DL2016PLC307 204
Regd. Office: 407, Vikrant Tower 4, Rajendra Place, Delhi-110008
Email: info@dcmnvl.com | Website: www.dcmnvl.com | Ph: +81-11-43678480

POSTAL BALLOT NOTICE AND E- VOTING INFORMATION

Mobice 15 heraby given that DCM Nouvedie Limited {the "Company™) is seeking approval of
the Members of the Company by way of Posial Ballot through remote E-Voting for:

Description 'Resolution Type
Appoentment of Mr. Deepak Sood (DIN: 0784 1499) a5 an Independent Special
Diractor of the Company not iable to retire by rotation, to hold office for Resolufion
a period of 5 {five] consecutive years _ _ _
Appointmant of Mr. Ragnder Khanna (DIN: 10961416} as an spacial
Independent Director of the Company nof liable 1o retive by rolation, to | Resolution

hold-office for a pencd of 5 [five) consecutive years

The Postal Ballof Nofice and the Statement pursuant fo Section 102 of the Companses A,
2013 read with other applicable laws (“Notice") is available on the website of the Company
at hitpsfwanw.domni.comy, the website of the Mational Securites Depository Limited
{"NSDL") at hitps /twaww evoling .nsdl.caom/ and on the website of the Stock Exchanges on
which fhe Equity Shares of the Company are Listed ie. BSE Limited at
hitpsdiwww.bseindia.com/ and the Mational Stock Exchange of India Limited at
hittpsdiwaww.nseindia com!

Pursuant o Sechon 110 of the Companies Act, 2013 (“the Act™), Rule 22 of the Companies
(Management and Administration) Rules, 2014 (“the Rules) and other applicable
provisions of the Act and the Rules read with General Circular Nos, 1472020 dated Apal 8,
20201712020 dated April 13, 2020 and General Circutar Mo, 09/2024 dated September 19,
2024, issued by the Ministry of Corporate Afairs ("MCA Circutars™), the Company has
san! Ihe Postal Batiol notics on Friday, 18th January, 2026, only through electronic mode 1o
those Members whose e-mail addresses are registered with the Company/ Depositories!
Raqgistrar and Transfar AgentDepository Participants and whosa names are recordad in
the Register of Members of the Company or in the Register of Beneficial owners
maintained by the Deposifones as an Faday, 05ih January, 2026 (“Cut-off dake”).
Accordingly, phwsical copy of the Motica along with Postal Ballst Farm and pra-paid
busingss reply envelope have not been senl o the Members for this Postal Ballot, the
commiunication ‘of the assent or dissent of the Members would faka piace through the
e-yoling systam only,

The Company has engaged the senvices of NSDL to provide Remote a-vobing facility 1o its
members

Commencement of e-voting period 09,00 AM. IST on Safurday, 17th January, 2026
Conclusion of e-voting period | 05.00 PM. IST on Sunday, 15th February, 2026
Cut-off date for efigibility to vote | Friday, D8th January, 2026

The remote e-voling modula shall be disabled by NSDL thereafter

Voling rigivis of the Members shall be in proportion tosthe equity shares held by themin the
paid-up equity share capital of the Company as on the Cut-off date. Once vale on 3
resolution Is casted, the Member will nol be able to change it subssguently. Please nole
that communication of assentor dissant of the Members would only take place throwgh the
remotee-yoding system. Only thasa Members whose names are recordad in the Register of
Members of the Company or in the Register of Beneficial owners maintained by the
Depositonesas on the Cut-off date will ba entilled to cast their veles by remote e-voding.

For voling process, please refer "Wotes” section of the Postal Ballot Notice. In case of any
queries, Members may write fo eveting@nsdl_com.

The Board of Directors of tha Company has appointed Mrs. Pragnya Panmita Pradhan (CP
Mo, 12030), Proprgtor of M/s Pragnya Pradhan and Associales, Praclicing Company
secrelanes as the Scrubnizer oo scrutinize the postal ballet process inoa fair and
Iransparant manner

The Scrutinizer will submit his repor to the Chairman, or any other person authonzed by
hiim, after scruting of the votes cas! for the Postal Balled through remaote e-valing, within two
working days from conclusion of the remote e-woling period for the Postal Baliot. The
Scrutinizer's decision on the validity of votes castad will be final. The results of the ramaote
e-voling along with the Scrutinizer's Report will be made available on the weabsile of the
Company at hitps:fwww demnyl.comy. the websde of the Mational Securities Depositony
Limiad (“NSDL") at hitps:‘www.evoding nedl.com! and on tha website of the Stock
Exchanges on which the Equity Shares of the Company are Listed i2. BSE Limited at
httpswww.bseindia.com! and the Mational Stock Exchangs of India Limited =t

hillps:ifwww.nselngla.com. Far DCM Nouvelle Limited
Sd/-

Shekher Kapoor

Company Secretary and Compliance afficer
Membership No.: A GE198

SUN PHARMA ADVANCED RESEARCH COMPANY LIMITED
ClM: L7 31006 3 0EPLCO4TRIT

Registered Office: Plot No, 586/1, Bavli G.LD.C. Estate,

Lavll = Varodara Highway, Manjusar - 391775

Tel; 431 02667 BESE00

Corparate Dffice: 178 Mzhal Industreal Estate, Mabakals

Laves Road, Andhern East, Mumbai 400 093, Maharashtra

Tel: 431 27 G645 5645 Fax; +971 27 GE45 LEES

Webslbe: https;/fsparc life Emall: sacretanal@oparamail.oom

NOTICE OF EXTRA ORDINARY GENERAL MEETING

The Extra Ordinary General Meating ["EGM”™) of the Company will be held through
Video Conferencing {“WC') Other Audio-Wisual Means ["0AVM*] on Monday,
February 09, 2026 at 0400 P.M, (I5T) in compliance with all the spplicable provisions
of the Companies Act, 2013 (“Act"} and the rules made thereunder and the Securities
and Exchange Board of India (Listing Obligations and DHsciosure Requirements)
Regulations, 2015 [“Listing Regulations”) read with all applicable circulars on the
matter isswed by the Ministry OF Corporate Affairs ("MCA"} and the Securities and
Exchange Board af India ("SEBI™), to transact the business set out in the Notice calling
the EGM

The Motice of EGM has been sent, electronically, on lanuary- 16, 2026, to all thoss
shareholders holding shares as on January 14, 2026 and whose e-mail address is
registered with the Registrar and Transfer Agent {"RTA"}/ Depository Participants/
Depositaries. The said Notice can be accessed) downloaded from the Companmy's
websiteat https:/fsparc life. It may also be accessed [/ downloadad from the websites
of BSE Limited and Naticnal Stock Exchange of India Limited at waw beeindia, com and
woww nseindis; com, respectively. The Notice of EGM is also available on the website of
central Depository Services {Indial Limited ("COSL") ot weow evolingindia, com Being
the agency appainted by the l'_ur'rluﬁrll,'h:-r providing YW and e-vating fa cility

Panner of casting vote[s) through e-voting and to attemd EGM through VC/OAVM;

Fursuant to provisions of the Act and Listing Regulations, the Company is providing to
the shareholders the facility to exercise their rght to vote by electronic means, e
remote -woling and e-voting during the EGM (together referred 1o as "e-voting "} The
facility of casting wotes through e-voting s provided by CDEL. The Notice of the EGM
inter alia contains the process and manner of e-voting, which includes the pracess and
manner of e-woting by shareholders holding shares in phiysical formor by sharehaolders
who hawve not registerad their e-mail address. The process and manner to attend EGM
through VOOV M s also givenin the Motice of the EGR,

The remote e-voting perlod beging on Thursday, February 05, 2026 at 9:00 a.m, (I15T)
and ends on Sunday, February 08, 2026 at 5:00 pom. (IST). The remote e-vating will
not be allowed beyond the aforesaid date and time.

A person, Whose mame i3 riccorrded i the Regisher of Blembers or in the Register of the
Bepeficial Dwners makntamed hl,r'lhr Fegistrar and Tri fisfir .ﬁ.gvn[,-" Depositaries asan
the Cut-off Date, e, Wednasday, lanuary 14, 2026, only shall be entitled to avall the
facility of e-vating and attend the EGR. The voting rights of sharehalders shall be in
proporton to thelr respectve sharehalding in the paid-up equity share capital of the
Company as on the Cut-off Date. A person who is not e shareholder as on the Cut-off
Date should treat this Notice solely for information purposes, & person who becomes
shareholder of the Company after lanuary 14, 2026 and halds shares on the Cut-off
Date may exercise the woting rights through e-voting and attend thie BGM, by following
the instructicns pravided in the Motice of the EGM

Shareholders attending the EGR who Fiave mot .IIr-e*.'ldllr sl ther valte |:'|'|.l PO -
warng shall be able to cast thelr vele during the EGM. The sharehalders who have cast
thelr vote by remsobe s-voting may alsc attend the EGM but shall not be entitled 1o cast
thelr wote again, Only those shareholders, who are present in the EGM through
VESOAWM and hawve not cast thelr vote through remeote e-voting, shall be eligible to
wote throwgh e-woting system avalable during the EGR. IF any votes are cast by the
sharsholders through e-voting available during the EGM and if thie sarme shareholders
have not participated in the EGM throweh YCOANYM, then the votes cast by such
sharehobders shall be considered invalld, Once the wote on a resolution is cast by the
shareholder, the shareholder shall not be allowed to change it subsequently.

Al grievances connected with the facillity for vating by electranle means may ba
addrassed to M Rakesh Daba, 5r Manager, (C05L) Central Bepasitory Services {Indial
Lirnited, & Wing, 25 Floor, Marathon Futurex, Mafatlal Mill Compounds, BN b leshi
Parg, Lower Parel (East), Mumbal - 400013 or send an email to
helpdesk evabing@odstindia.com orcall attoll-free no 1B00 2255 33,

Mannerof registering [/ updating e-mail address, bank account details, etc,;

1. SEB| has mandated all the shareholders holbding shares in physical mode are
requested to register / update KYC details such as PAN (Aadhar linked), Nomination
Details, Contact Details (address with PIN, mobile number and email address), Bank
Account Details (bank name, branch name, account nuember and IFS code) and
Specimen Signature with the Company's Registrar and Transfer Apgent ["RTA™),
MLUFG Intime |India Private Limited. The relevant forms prescribed By SEBI far
furnishing. the above details are avaitable an the Company's website at
https:epandife as well ason RTAS website at hitpsYinmpms mufg.comy. For any
clarifications  queries with respect to the submission of above mentoned farms,
shareholders may contact the RTA at +91 77 4913 BOO0 or by email on
roil, helpdesk @in, mpoms mulg.com

2. Sharehalder |1|;a-|rJ||'|E shares | dematerialized mcde ane requested 10 register ln"
update KYC details such as PAN {Aadhar linked), Norminaton Getalls, Contact Details
(address with PIN, mohlle number and emall address), Bank Account Details (bank
name, branch name, account number and IFS code} and Specimen Signature with
the relevant Depository Participant

Date: 16.01.2026
Place; Mew Delhi

ﬂ
sparc*

By order of the Board of Directors

For Sun Pharma Advanced Research Company Limited
Sd/-

Kajal Damania

Company Secretary and Compliance Officer

Place: Mumbai
Date: Jamuary 16, 2026

ADDENDUM TO E- AUCTION SALE NOTICE
[Under Part A of Schedule Il to Regulation 27 of Insolvency and Bankruptcy Board
ofindia (Bankruptcy Process for Personal Guarantors to Corporate Debtors)
Regulations,2019 r/w Insolvency and Bankruptcy Code, 2016].

FOR SALE OF IMMOVABLE PROPERTIES OF MR. UPENDER KUMAR AGARWAL
(IN BANKRUPTCY PROCESS) (Personal guarantor of Rajvir Industries Limited)
With reference to the Sale Notice dated 06.12.2025 r.w Addendum dated 20.12.2025/
31.12.2025 issued under Insolvency and Bankruptcy Code, 2016 and the regulations
made thereunder and published on the website https:/iwww.bankeauctions.com for e-auction
of assets under Regulation 27 of the Insolvency and Bankruptcy Board of India
(Bankruptcy Process for Personal Guarantors to Corporate Debtors) Regulations, 2019,
the last date for submission of bid documents along with Earnest Money Deposit stands
extended and restated to 15.02.2026 along with consequential amendment to subsequent
timelines.

Interested bidders may contact the undersigned through e-mail at bt.rilpg@gmail.com for
obtaining Revised Process Memorandum.

Sd/-Venkata Chalam Varanasi
Bankruptcy Trustee
IBBI/IPA-002/1P-N00267/2017-18/10780
No. 12-13-205, Street No. 2, Tarnaka, Secunderabad — 500 017
Mobile: +91 88977 84174
Date:16.01.2026, ,Place: Hyderabad

Mahatma Phule Renewable Energy

and Infrastructure Technology Limited
{Subsidiary of MPBEOC, a Government of Maharashtra undartaking)

MAHAFREIT

Request for Selection (RFS)

MAHAFPREIT is inviting RFS from the eligible bidders for
Selection of Solar Power Developers Through E-Tendering
Process for setting up of 100 MW floating solar pv power
project under RESCO model at BMC's Tansa and Modak sagar
daminthe state ofl MAHARASHTRA.

Last date for submission of RFS; 12/02/2026 up to 15:00 hours.

Detailed RFS document can be accessed at hitps://mahapreit.in
and https://mahatenders.gov.in/ website,
Executive Director (RESCO)

NOTICE OF SALE OF ASSETS OF
SNNEHA NATURAL WORLD PRIVATE LIMITED (in Liquidation)

ADDENDUM TO E- AUCTION SALE NOTICE
[Under Part A of Schedule Il to Regulation 27 of Insolvency and Bankruptcy Board
of India (Bankruptcy Process for Personal Guarantors to Corporate Debtors)
Regulations, 2019 r/w Insolvency and Bankruptcy Code, 2016].
FOR SALE OF IMMOVABLE PROPERTIES OF MRS. USHA AGARWAL
IN BANKRUPTCY PROCESS) (Personal guarantor of Rajvir Industries Limited
With reference to the Sale Notice dated 06.12.2025 r.w Addendum dated 20.12.2025/
31.12.2025 issued under Insolvency and Bankruptcy Code, 2016 and the regulations
made thereunder and published on the website https://www.bankeauctions.com for e-
auction of assets under Regulation 27 of the Insolvency and Bankruptcy Board of India
(Bankruptcy Process for Personal Guarantors to Corporate Debtors) Regulations, 2019,
the last date for submission of bid documents along with Earnest Money Deposit stands
;a_xtelr]ded and restated to 15.02.2026 along with consequential amendment to subsequent
imelines.
Interested bidders may contact the undersigned through e-mail at bt.rilpg@gmail.com for
obtaining Revised Process Memorandum.
Sd/-Venkata Chalam Varanasi
Bankruptcy Trustee
IBBI/IPA-002/IP-N00267/2017-18/10780
No. 12-13-205, Street No. 2, Tarnaka, Secunderabad — 500 017
Mobile: +91 88977 84174
Date:16.01.2026,Place: Hyderabad

Factory at: Plot No. 1B, Village-Yadrav Gat No. 50, 51, 52 and 53, Parvati Co- Operative Industrial Estate,
Sector-I, Phase- llI, within the local limits of Shirol, Taluka Shirol, Kolhapur—416146.

Regd. Off. At: FIt 26-A, 1st FIr, A-3, Narayan P Chandivali Road, Off Sakivihar, Sakinaka, Mumbai
400072, MH, India

(Sale under Insolvency and Bankruptcy Code, 2016)

The undersigned Liquidator of Snneha Natural World Private Limited (In Liquidation) (‘Corporate Debtor'),
appointed by the Hon'ble NCLT, Mumbai, vide order dated 17.01.2025, intends to sell the following
immovable properties forming part of the liquidation estate of Corporate Debtor through e-auction on “as
is where is basis”, "as is what is basis", “whatever there is basis” and “without recourse basis”. Sale
will be done by the undersigned through E-Auction service provider i.e.website:
https://ibbi.baanknet.com/eauction-ibbi.

Up to Wednesday, 04" February, 2026 (with one-day prior
intimation to Mr. Sudhanshu Pandey —Mob. — 9821916190 -
between 11:00 am - 3.30 pm (except Sundays and State Holidays)

Due Diligence and Inspection
Of assets under auction

Last Date to submit Bid Documents | Up to Friday, 06" February, 2026

and pay Earnest Money Deposit

Date of 28th E-Auction Monday, 09" February, 2026, 3:00 PM to 5:00 PM

Declaration of Highest Bidder Tuesday, 10" February, 2026

Declaration of Successful Bidder | Friday, 13" February, 2026

Sr. - Reserve Price | EMD (5% of Reserve
D t Asset
escription (Assets) Price) R, i k)

FORM B
PUBLIC ANNOUNCEMENT
(Regulation 12 of the Insolvency and Bankruptcy Board of India (Liquidation Process)
Regulations, 2016)
FOR THE ATTENTION OF THE STAKEHOLDERS OF
HITRO ENERGY SOLUTION PRIVATE LIMITED

Sl | PARTICULARS DETAILS

No.
1 |Name of corporate debtor Hitro Energy Solution Private Limited
2 |Date of incorporation of corporate debtor |28.01.2014

3 |Authority under which corporate debtor is 'ROC
incorporated/registered

4 |Corporate Identity No. / Limited Liability |CIN -U29248TN2014PTC094732
Identification No. of corporate debtor

5 |Address of the registered office and prin- INO 29/12, M.K.A. KOVIL STREET, MYLAPORE,
cipal office (if any) of corporate debtor  |CHENNAI, Tamil Nadu, India - 600004,

6 |Date of closure of Insolvency Resolution 116.09.2024

Process

7 |Liquidation commencement date of cor-|13.01.2026
porate debtor

B.Mekala,
IBBI/IPA-002/IP-N00675/2018-19/12416
AFA valid till 31.12.2026

8 |Name and registration number of the
insolvency professional acting as
liquidator

Address and e-mail of the liquidator, 56, Bhaiya Complex, 286, Purasawalkam High
as registered with the Board Road, Purasawalkam, Chennai 600007

10 |Address and e-mail to be used for corre- |56, Bhaiya Complex, 286, Purasawalkam
spondence with the liquidator High Road, Purasawalkam, Chennai 600007
Email id:hitro.lig@gmail.com

1 |Last date for submission of claims 11.02.2026
Notice is hereby given that the National Company Law Tribunal, Chennai has ordered the
commencement of liquidation of the Hitro Energy Solution Private Limited on 13.01.2026 under
section 33 of the Code.
The stakeholders of Hitro Energy Solution Private Limited are hereby called upon to submit their
claims with proof on or before 11.02.2026, to the liquidator at the address mentioned against
item No.10.
The financial creditors shall submit their claims with proof by electronic means only. All other
creditors may submit the claims with the proof in person, by post or by electronic means.
Submission of false or misleading proof of claims shall attract penalties.

Name of The Liquidator: B Mekala, Date and place: 17.01.2026, CHENNAI

No. (Rs. in lakhs)
23.15

Block | Asset Block 1: Plot without ETP includes building existing on plot
1 |no1Bwith2,700.00 SQ.M./29,052.00 SQ. FT and existing plot 1 C 463 00
with 15,152.00 SQ.M./ 1,63,036.00 SQ.FT. on lease from Parvati '
Co- Operative Industrial Estate. Thus total area of Asset Block of
land with building is 17,852 SQ.M. / 1,92,088 square feet. The land
includes Building admeasuring approximate built-up area of
46,246.50 Sq. Ft. (This block has land and building other than ETP)

Note: The Asset Block of Plot without ETP (Subject of present auction), as well as the Asset Block being
Plot with structure housing Effluent Treatment Plant (ETP) which has been successfully auctioned in the
20" E-auction held on 17" December 2024, both blocks are situated at Plot No. 1-B and 1-C, Village-
Yadrav, Gut No. 50,51,52 and 53, Parvati Co- Operative Industrial Estate, Sector-I, Phase- Ill, Taluka-
Shirol, District- Kolhapur, within the local limits of Shirol. As there is no clear demarcation of the plots, it will
be the responsibility of the successful bidder of the present auction (Plot without ETP) to coordinate with
the successful bidder of the Plot with structure housing ETP to arrange with the concerned authorities for
demarcation of the plot and create an independent access at its own cost. This will not be the
responsibility of the Liquidator.

Bidder/s may refer to detailed terms and conditions and E- Auction Process Memorandum which can be
obtained by emailing the undersigned at snnehaworld@gmail.com and can also visit www.ibbi.gov.in for
the sale auction notice. Bidders can also contact Mr. Sudhanshu Pandey Mob. No. +91-9821916190 or
login to website: https://ibbi.baanknet.com/eauction-ibbi which has been used as the E-Auction Service
Provider as mandated by Insolvency and Bankruptcy Board of India (IBBI). The sale of the assets shall be
undertaken by the E- Auction Service Provider for and on behalf of the Seller through an e-auction platform
provided on the website of the E-Auction Service provider https://ibbi.baanknet.com/eauction-ibbi.
Prospective bidders shall submit an undertaking that they do not suffer from any ineligibility u/s 29 Ato the
extent applicable and if found ineligible at any stage, the earnest money deposited shall be forfeited.
Within 3 days of declaring highest bidder, liquidator shall conduct due diligence and verify the eligibility of
the highest bidder. In case the highest bidder is found ineligible, the liquidator may, in consultation with
SCC, declare next highest bidder as successful bidder.

The Bidder(s) should make their own independent inquiries regarding the Assets of the Company, any
encumbrances, title of assets and claims/rights/dues/ affecting the assets etc., and should inspect the
properties/assets at their own expense. Payment of the bid price along with interest, charges or taxes as
applicable must be completed by the successful bidder within the period stipulated in the E-Auction Sale
Process Memorandum and failure to do so will make him liable for penal action, including, but not limited
to forfeiture of amounts deposited, and cancellation of sale. As per Regl. 31A(1)(h) of IBBI (Liquidation
Process) Regulations, 2016 i.e. in consultation with Stakeholders' Consultation Committee, the
Liquidator may consider extension of the period of payment for a reasonable period beyond ninety days.

This invitation purports to invite prospective bidders and does not create any kind of binding obligation on
the part of the Liquidator or the Corporate Debtor to effectuate the sale.

The Liquidator has the absolute right to accept or reject any or all offer(s)/bids or adjourn/postpone/cancel

the e-Auction or withdraw any property or portion thereof from the auction proceeding at any stage or

disqualify any interested party / potential investor / bidder without any liability. Any revision in the sale

notice will be uploaded on the website https://ibbi.baanknet.com/eauction-ibbi. It is requested to all the
bidders to kindly visit the website regularly.

Place: Mumbai St/

Date: 17.01.2026 Namrata Amol Randeri

Liquidator of Snneha Natural World Private Limited (In Liquidation)

IBBI Regn. No.: IBBI/IPA-001/IP-P01585/2019-2020/12495

AFA Valid up to 31.12.2026

Address: 215, Laxmi Plaza, Laxmi Industrial Estate, New Link Road,

PUBLIC NOTICE

Motice is hereby given that “INDEED FINCAP PRIVATE LIMITED" having RBI (CaR}
No. B-14.03440 {which is a RB1 registered NBFC Company, incorporated ender
the provisions of the Companies Act, 1956 and is governad by the provisions of
the Companies Act, 2013 and the Rules made thereunder and having its
registered office at 13th Floor, Dr. Gopal Das Bhawan, 28 Barakhamba Road,
Connaught Place. Mew Delhi -110001) has received the approval from the
Department of Regulation, Mon-Banking Financial Company — Base Layer,
Reserve Bank of India. New Delhi for the change in the management of the
company, in respect of appointment of Mr, Nikhil Aggarwal (DIN: 07960055) and
Mr. Shivansh Aggarwal (DIN: 104B4%84) and resignation of Mr. Ravi Aggarwal
{DIK: DO203856) and Mr, Dhananjay Shukla (DIN: 012646947 as the Directors of
the Company vide Letter Mo DEL.DDR.NBFCBL Mo 5743/24-03-126/2025-2026
dated 12th January 2026, Any personis) who have any objection in this regard
may submit their ohjections/comments to the Company at its registered office
or to the Department of Non-Banking Regulation, Reserve Bank of India, New
Delhi within 30 {Thirty} days of this publication,

For Indeed Fincap Privale Limited

Sdi-

RAVI AGGARWAL

DIRECTOR

DIN: DOZ203854

ADDRESS: AASHIRWAD, PALAM FARM &,

SALAHAPUR BUWASAN, SOUTH WEST DELHI - 1100461

Date: 16.01,2026

Place: Dethi

NOTICE

Notice is hereby ghvan that under mentionad share certificates of the Company hasve baan
reported as lost or misplaced and the holders of ihe said share certificales have requesied
Ihe Company lorissue of duphicate share carificates:

(&7, | Name Folio | FV  Cerificate Distinctive Nao, Mo, of
M. No. |[inRs) Mo Shares
| 1| Subhash Kumar 402515 1 | S0BB7T 171322907 - 171324796 | 1800
| [Fejrwal  [J | E— " nplh |
| _ | ndravadan (37848 | 1 | 501858 | 163296257- 163297106 | B850/
“ | Prangivandas Sheth | _ . ;
| 3| Rahul Palwal _i3?13 | 5 | 25280 |N231097-21231288 | 12|
4 | Gunjan Paul 435076 | 10 | 143115 [8781912 - 8781951 40} |
Lo | [ 1 508570 [ 176148684 - 176150688 | 2000
5 | Saroja Thatikonda 477035| 1 | 208484 |Z303506-23035475 | 360
1| 507915 | 175015167 - 175016596 | 1800 |
& | Jagdish Saboo |435460 | 10 | 144323 | B776366 - 8776400 36 |
. | 1 | 508553 | 176121697 - 176123496 | 1800
| 7|[Rama TullUma Tuli  [32545 | 1 | 501600 | 162804057 - 162895756 | 1700|
8|Smt Indravathi Pola  [422683| 5 [ 18977 | 24237807 - 24237964 12|
Aswatha Marsyana Fola 1 507514 | 174350007 - 174351896 | 1800
| & |ManMohan Mohta 401191 1 | 505580 | 171163087 - 171170896 | 1800
10| Kishore Ratansay |414713| 1 | 208165 | 22502296 - 22602655 | 3A0
Iankemmi
| | Rajnl Kishore Mankermi | [
11| Deepak C Rupani 14974 | 1 | 500235 | 158506157 - 156517256 11100 |
Sundri G Rupani i 1 | 200297 | 15760236 - 15762455 | 2220/

Andheri West, Mumbai, Maharashtra 400053
=3

ok _
OV
[tatatechnologies

| 4
TATA

TATA TECHNOLOGIES
TATA TECHNOLOGIES LIMITED

Regd Office : Plot Mo 25, Rajiv Gandhi Infotech FPark, Hinjawadi, Pune, India - 411 057, Tek +51 20 66528090
Email: investor@tatatechnologies.com = CIN:L72200PNIS94PLCO13313 - Website: www tatatechnologies.com/fin

Extract of Consolidated Unaudited Financial Results for the guarter and nine months ended December 31, 2025

M /Tata Technologies

T in crore (except per share data)

conclusion on the same.

the basis of such applicable developments,

Sr. Quarter ended | Nine months ended | Quarter ended
MNo. Particulars December 31, December 31, December 31,
2025 2025 2024
Unaudited Unaudited Unaudited
1 Revenue from operations 1365.73 3,933.35 131738
2 Profit before exceptional items and tax for the period 186.83 545,25 226,129
3 | Profit before tax for the period o 2297 481,39 22619
4 Met Profit after tax for the period G.64 342,42 168.64
5 | Total comprehensive income for the period n4as 477.43 137.49
& | Equity share capital (face value of 2 each) 8115 8115 8113
7 | Earnings per share (EPS) {not annualized for interim pericds)
(a) Basic EPS e 8.43 4.16
" (b) Diluted EPS 018 B.43 415
Motes ;

1} The unaudited consolidated results were reviewed and recommended by the Audit Committee on January 18, 2026 and
approved by the Board of Directors at its meeting held on January 18, 2026, The Statutory Auditors have reviewed the
consolidated financial results for the guarter and nine months ended December 31, 2025 and have issued an unmodified

2} These unaudited consolidated financial results have been prepared in accordance with Indian Accounting Standards (Ind AS)
notified under Section 133 of the Companies Act, 2013 read with the Companies (Indian Accounting Standard Rules), 2015 (as
amended) and in terms of Regulation 33 of SEBI (Listing Obligations and Disclosure Requirements) Regulations 2015

3) On Novermber 21, 2025, Government of India notified four new Labour Codes. The Group has assessed and disclosed the
incremental impact of these changes on the basis of best information available. The Group continues te monitor the
publications on Central/5tate Rules and clarifications from relevant bodies and would provide appropriate accounting effect on

4) During the current quarter, the Group, through it's wholly owned subsidiary, Tata Technologies Pte Ltd {Singapore) completed
100% acquisition of Es-Tec GmbH, Germany and its subsidiaries (collectively called the Es-Tec Group), which are into the
business of high end automotive engineering services with deep know-how in ADAS, Connected Driving, and Digital Engineering.

5) The unaudited consclidated financial results include 19 whelly-owned subsidiaries and one associate as on December 3, 2025,

&) Tata Motors Limited (“presently known as Tata Motors Passenger Vehicles Limited) (*TML"), the Holding Company of Tata
Technologies Ltd, at its Board of Directors meeting held on August 1, 2024, approved a Composite Scheme of Arrangement
involving the demerger of its Commercial Vehicle {"CV") business undertaking into TML Commercial Vehicles Limited and the
marger of erstwhile Tata Motors Passenger Vehicles Limited with the existing listed company TML thereby resulting in twe
saparate listed companies for the CV and Passenger Vehicle businesses. Pursuant to the
approved by the Hon'ble National Company Law Tribunal, Mumbai Bench, effective October 1, 2025, Tata Motors Passenger
Vehicle Limited {formerly Tata Motors Limited) is the Holding Company of Tata Technologies Lid.

7) Ms, Savitha Balachandran, had held the office of Chief Financial Officer of the Company till December 30, 2025. MrUttam Gujrati
has assumed this office as the Group's new Chief Financial Officer effective December 31, 2025.

omposite Scheme of Arrangement

8) Extracts of Unaudited Standalone Financial Results for gquarter and nine months ended December 31, 2025, {2 in crore)
Sr. Quarter ended | Nine months ended | Quarter ended
MNo. Particulars December 31, Daecember 31, December 31,
2025 2025 2024
Unaudited Unaudited Unaudited
a ']I'_I-?eue nue from npanﬁi_nns ?ﬁﬂﬂ_ __EE'B EEE .I:'I-I_E-._E_t'::l
b )| Profit before exceptional items and tax for the period 137.05 639.88 138.03
c)| Profit/ (Loss) before tax for the period (z82) | 50001 139.03
d )| Met Profit { (Loss) after tax for the period (1L50) 41131 103.24
@) | Total comprehensive income / (loss) for the period (239 40874 10649 _

9) Theabeove is an extract of the full format of Financlal Results filed with the Stock Exchanges under Re?ulatiun 33 of the SEBI (Listing
and Other Disclosure Requirements) Regulations, 2015, The full format of consolidated and standalone resu
on the Company's website {www.tatatechnelogies.com/in), and also on the website of the BSE Limited, (www.bseindia.com) and
Mational Stock Exchange of India Limited, {(www.nseindia.com), where the shares of the Company are listed.

ts of the Company are available

For and on behalf of the Board of Directors

Warren Harris

Date: January 16, 2026
Place: Pune

Sean OF o review
fhe results onfine

Chief Executive Officer and Managing Director
DIN: 02098548

epaper.financiaiexpres&.aun". &

Adfacmas 737726

HYDERABAD

Any person, who has & valid and legitimate claim in any of the above share cerlificates, is
requested to notify the same to the Registrar & Transfer Agent of the Company i.e. Alankit
Assignments Lid,, Alankat Heights, 1E/13, Jhandawalan Extn,, New Dalhi - 110055, within
T days from the publication of this notice. The Company will proteed to issue duplicate
share carificales unless a valid and legdimate dlaim is received within the above
prescribed Smelne, No claim will be entertained by the Comgany with raspect 1o original
share cerbficateds) subsequent to the issue of duplicate share cerlificate(s).

For Jindal Steel Limited
[Formerty known as Jindal Sieel & Power Limited)

Sd/-

Damaodar Mittal
Whodetime Director
] L B L

JINDAL STEEL LIMITED

(Farmerly known as Jnda & Poeer Limifed)

Place: Naw Delhi
DOimbe: 16/01/2026

[CIN: LZT105HR19T9PLE

{Hanyana)

Rogd, Office: 0. P, Jindad Marg
£ R

IL&FS Investment Managers Limited

e
Ragd. Office : Tha

Email

NOTICE

ROTICE 15 HEREBY GIVEN pursuant to Sechon 108 and 110 of e Companes Adl, 2013
VA", mad with Bule 20 and 22 of the Companies (Management and Admiréstration) Rules;
20114 ["Rules™), Reguiation 44 of the Secunties and Exchange Board of Ingia (Listing
Obligations and Disciosuna Reguirements) Regulaions, 2015 ("SEB1 LODR™), Secrafanal
Standard on-Ganaral Meedings meuad by the Instilute of Company Sacrelanes of Inda, ather
applicable provisions of the Act, Rudes, Circudars and Notifications made thereunder and the

<EBI LODR, as amended from Eme fo lime, {including any statutory medificationis} or

re-anacimant(s) thereof for the Ume baing in forcel and in accordance with the

requirementsiguiaalines prescrbad by the: MCA for holding general mesfingsiconaucting

posial ballol process Through e-voling wda BCA Circulars ag sal oul in [he Notica of tha

Postal Ballot dated January 15, 2026, that the resolution pertaining io the following

pusiness is proposed io be passed by the shareholders of the Company, throwugh pastal

balkal, anly by way of remole e-waling !

Special Business

M) Continuation of M. Chifranjans Singh Kabion (DIN : D2823501) as Independant
Mon-Executive Director of the Company bevend the age of 75 years

Despalch ol Postal Ballol Nolice

i} The Company has sent & Notice of the Postal Bafal on Friday, January 16, 3326, only
theaugh electranic made, o those sharsholders of the Company ‘whoess names appsar
in the Regster of MembarsiList of BaneScial Ownars as received rom' the Deposilonas!
Lirnk Infime india Private Limied, the Compamy's Registrars and Transler Agenl (RTA")
as on Friday, January 8, 2028 [Cul-0ff Date’) and whose emad addresses are regsienad
with the Company/ RTA/ Deposilonas

{ifl A person who is not a Shareholder on the Cu-0f Date should treqt this Motice for
micrmation pupasas oy

fiil] Any person holding shares as on the Cui-Cdf Date, who may nof have received: this

Motice due o non-fagistatian of el emal addresses, may maister vs e-mall as pee

procedure given in Mole No. Xl of the Postal Ballol Nosce

A copy of this Nolee 15 alsd available on the wabsite ol the Company al

hbips miinda.comipostakbaiol! and websites of the Stock Exchanges e, B2E Limited

& MWational Sdock Exchange of India Limited -af | blips:fwaw. bseindia.com! and

hips:iiveaw nseindia com! respechvely, and on the websita af NSDL al

hilos aswiw avoling asdl. comd

Remaba e-woling

{1 The Company has appoired NSDL 1o provide remote e-voling faciiy to ils shareholders
to enable them to cast their vobes elecimonically

i) Only those sharshaoldars whaose namas ane appearning in the Register of Members/Registar
of Beneficial Owners as on the Cob-0ff Date shall be eligitle to cast their wotes through
postal ballot by remateevobng

fiii} The remate e-voling shall commence. on Tuesday, January 20, 2026 21 300 am. and
shall end on Wednesday, Febnery 18, 23268 500 pm

] Thi remole e-voling module shall be dsabled by NSDL vmadiately for witing hereafier

Wl Once the vole is cast by a shareholder, the shamhaldar shall not be allvwsd o change
1 subsaquandly

il The valing nights of the Shareholders shall be in propartion bo their share of the paid-up
aquity shane capital of the Company as'on the Cul-Off Dale

i) I case of any queries. shareholders may refer the FAQS and e-voling user maraal
available at the download sechon of hbps:raws evaling nsdlcom’ or call an ;

i)

Scrulinizer and Deciaration of Resulls !

{il The Company has appointed C5 Kaushal Dalal of M's KDA & Associates
Praclicing Company Secelanas, as the Scndinizer (o scrufnize the postal bafol procass

i) The result of ihe Postat Ballot 'wil be anncunced on or before Thirsday, Febniary 19,
2025, The resus of the e-yoling along with the Scrubmizer's Repord, shal be piacad on
ihe Campany's wabsite at @ hilps:Vimlindia.com/pestal-ballol! and on the website o
NEDL a1 ; htlpsiteww, evoling.nsdlcoay, The Company shall simutaneausly foreard
thie resulis to National Stock Exchange of India Limited and BSE Limited, whare tha
shares of the Company ara listad

fiiij The Resolutions, if passed by the requisite majority through Posial Ballod, shall be deemed
{o have been passed on be |est dele spacifed by the Company [or remobe e-voling is
on Wednesday, February 18, 2026

For ILAFS Investment Managers Limited

Sd-
Place - Mumbal Prasad Chaoji
Dale - January 17, 2026 Company Secretary




GIusT g1y usmilwmanfsir Gpjsmio:

BT 30300 DGl arid. Slysr @orf umym’ §{

Closteneyt, ggewr. 17—

Crreoweow — Cumpdlu  ewedlsm
297616V G Oleetraneyt
Lo Flufest SMLIGHLOLY
uessflunergmest — LGLom, GlFesTanest
.57 FIeHeUIIeH WIrqsLD
SUGTNGHIO) FI_Es 45 FeuUTesT

BBIG  BEFHEET SLOPHT(H  HM6eD
SIDUIL_LD RLUIIGHL GEHTT. BDHTH
edlBT ggueucvevluilesr o MleoLowimermy
L&l eTLb. STGHRT GHLOMT, JeUEnT
Qi 19 D& Aopss Olserralssd.

“@Qbsanaw  welsisGar  [BLOG .
FHLpSMLISF 6T (LPGTLOTH 6T, el

(OERENEY

Osnesss_neug  BLOG — HL6LD,"
GG Fn NI GU[T, SO LITTML Lq GT
OGO L_IITATLDTS R Gloveireriss
SL L1 LUflFTHe LD cuLpBISEHTTT.

“@)etreanmi HMVSLL_GF6V,
GOl GDbHS GU(BLDITGVTLS
fleweus Cais epeud @)eeummy
BLbg  GlEnatagne OGBS
Crrenioujib, o estemniowjb  CHeme.
[OBIY )oY o Wins LIGSSTL|HGIT
Gl ressTL GR(BEUEHT i 19 H&
ADPSE PSS G,  TEISG

sl L wpeopuiled GlLpeLowns
2 6ITeNgy” GTGHTILY FTGYST GHLOMY T BIGTITL.

Ul fafuiar Hmen — HIaluin Haogriuie
SLIHAT OLITRIFHA Maldkh@H Gumip

| |

Glocsteneyt, ggewr. 17—
OlFcsTan VT, LWL
SLopgIeTeT LML AlaflueT  Heev
<plailweh seoar, Gyig Guur
A 19 16T Qenenihgl % GlLIMEIEED
ungLbLfWUSSIL_giLh GlLipLb
2 DFTESSIL_geiLb CSTETsTL 1L WG
BlspsGullest Sl SybFons,
LG LDTGSTCU TS5 @M HestlLIiL L

“QpaseT  OuMEISE  aneus@Lb
Gum'iy” pLslul L g. @&l
2,607 LDMGSSTOUTHGIT QlLIMEIFH6eD
FOLESE  euiseiest  GlLmmyiy
LomHMLD LIGSSTLIML () ogLfenet
OloualILBSSILD QNSLOMS DGLOESS).
@eummyL_eir Camevrs  Gum’ig,

2 g $560, suln Q)(LpdSH6v, FIb@LI

ubswid omdmith  Le  Lmgbuflw
aflenemum” (W6 FL_SSLILIL L GHT.

L flefuies Severiluiest
Vel X ] SHIEDHEHLD
BIBI% @5 0B 6T sesildgaiLomest

umpbufu eSGseerub, GLIMEIS®
GLYVB®OTYLD  OLoSE Bl
2 GWTEYHGTLI LIGHL_S&Heutd . Sl
wHmtdb  umpbufliy SEHL_GT Falg
DLPSHTEH  HVBIGHSSILL L (Qhs

Q@) iesTm (h) 5755@@57@)
FleoLbLImL L b, LIGHDWITL L_LD, 1Je0)
QL Lb EX o/ LmgLbLfhw
I QIR ) [BL_GUTI515 @/HLD
omCeppliul L & . 2 DFTHLD
Bleopps  pLeaT  BlepiFls@pd

ungbufly CUIMBISE  FL_BIGSEpLD

QIBEET,  GLLVSET,  LIpELOWITET @“’T’i’&'@ aflpraller GLpevev
K QUL WIGHT DL 2 (BaUndGe. .

Gleuel LIPS S wig_6HT, EXMEY Pl Goig G . @’qu- . @@6)5762.575176?57
CUGTITSS BT 9LpGFenasTU LD, GU%Q.G(L!I‘I%/T&{@&SGYT@?WN, Ui, ﬂ’q,@
LIGESTLITL" 19 63T S LpSFeeTLb o il GLmj b @)FGpases

9w

g@/dd?mﬂ'&;@ﬁ BlEpFFuley

SeUhg  GIHTGHT(R)  LOTGWT6 e GIhL_ 6T
2 DFIHLONS FHEUHGI D TIITLY.
sL6lumiiseallpralng — Cetb
2 U9 2611 1q GoT.

seoeuriluilest  @Quib@mI  LoPMILD

GlFwevi <(BLFCSHT. 7GLoey
DILDGUBHET, sevall QUGG ET
LnSGom CUFS, (LpHGVGUT

2, Crms@wGLof) G emLG, &ienessT

(LPSEOUIHET YeTbSLIAIT  (FpDHF)
- woHmiLb et (FLpm&-IT)

@Cwumi Gleuny ClLHDeUTHEESS;
Ul eULpBISGSTT.

QiTmIgHed
G160 G\hmessTL_ ML L1 L g].
LO(FSSHIGCULDGNGST  BIDIGIGTT  LOMMILD
saoveu g8l.adl. FLbLg saevanLouiley,
SIS FEGUUT BT FLDLIS,

17-1-2026 [

g,smm@.mﬂ.mug HMOMIOUAD
Gurj mmiaf wgdgi0manisd Fwigin Gurbisnsd

GlFsirener, gyevr. 17—
GBI Fipprevar  Gluirt i
Caugpri  BmIaT o@hdHIaioemeTusd

Sawadpr

Glung  Gevmery  B&esr

womitb L gmb  pGlesr o @Cwm
Clunmigsey

&), Glaucbeud LoPmih (LB,

LIMTenesTHeie

FIDSHSHIa

QL Bailprea
Gl messTL_mig.
Csm® pL s
& PFFACWn)

LoDmILD

LPMILD TS|

SILSesIBLD TS LM LIMLY GST)
w&peug  Glsmesiy
Faplestig. 2 B

Gleuelp 19 6h
PRFeFSHM% eubgeTer Crmumeriasern

Qeeniig
QGSSTGSSTLDUILD TS

QUBEDSG  eTeIDY
Qwbs

&BLDLSSewTpLD

CumBIse  aMpsems

OCsfelsgs Clemesr_mi.

Q@euailprailed Lo(hsSIeULOENET
LO(BSSI6 FHevsta et iLimeny CeodsL
Ceomen, (LpFetTans  BIF  eeevd
OleUBISL IRIBLD, SEGUGLD QUGS E)
QIQICUGVT FITGUGHTGHT [JTLOGIT 2_GiTeHL" L
v LIBIGCEDHMETH.

FLDLIG,

L6V,

S evs o eraill Lewes @B QbS5
Fggeu  Gumkisame  Clsm_mi®)
CUSHH GV

Osm_prg slpiseies Lmgbufli
FEGEET LOHMILD IEETWTL (HFHGTTET
GLbibluig Sgeb, o pluig &5,
FevibLid, sl Qps&Ld Gumiy,
CanesstiienLs @L L LIS WLD,
S@BLOL) HL4SGHD Cumiy o erefl L
Cuim g seriley LD(5&:&IGLILDG GST
LD(BSSIUTSHET, CFaNeONFST LoHmiLb
san wiggeT LBCanHesTH.

e1b.28. oy fleir 109 ADBFBIEWETQWT 1g Cougdni eI L SQEVSLT IS

edlyne 2 eten  e1d.2l. oy Hlewevdi(@ WABSET WL QFweoneTi 616, 7. Ca.

2_GRTISSILD QIBLOTE EDLDBSE

@m&;@sm @%UI IDTHU Em)umga)
D igIHT B0 — ANLID HVIFuTsd Glumhissd s

Clocsteneyt, ggewr. 17—
@) BSOS T FHEEV LopmILD

o BGTITL.
plaflwech sebepriluier Glonysgem

emiuns Glumiissy il SpLunet  LspELDHD
(Lpamuileh GlgmessT_m_ LIl L gj.

Clompflégianms BT LD

OEEIET ) LD&[EY eirevar

OYEGTEUGHTULD augCeupp.  eugevmdanmULh
seoaurfl  (LpBeveuT 2 EIT & GTHSFIISHTI.

BEVENLDUET  BIBLPSFTIT. DT
Cuaesuiley, ClLIMmIEE aIpT eTEHTLIZ)
SO  HUTEFIISFI 2 6iTar BT
Osfald@Gd  alpm  eTesteytb  pebTa)
OlFraggis6d  SLONPLI  LIGSTLINL 19 6OT

GouatsT(HLb.

QBmg5g6 wHHID Heureoflensd GNUIG, 20166 £ aflwmy elHusmer gyblediiy
S@evsL Crmarr eramizd] NenyCeul eNMAOILL (semeorniled 2 srsms))

CIN: U40109TN2010PTC075703

SEeLILITETT SIeuesid: leTTL eTewr 31, 3aug) Samd, ‘Sl peiyenn’ 59,
16u5) S@eusiny, 100 g ETME, C&TS B&1], Assmenar 600083 (SHPHTH)
wppid  @pSu o

A& seflsiuiguyid, wp

298 ﬂmm@wm arflub  (somely  Qswudwep)  eflfser,
201661 ©welen auenfls fElwrer wgelemuigu, wrem e
Gadlw Hieue a1 L g Sriiumuind (NCLT), Qasitenen ity 07.03.2023 CaHILL 2 Fgreflsin ppeotd Hundldasrin L
seeoliLmer £, TTETA@siseRTer ST Sjeuisst, sniLCTL sLsmefllsr Qensgibamens safluni elhLeer
epooid efipuenen Qeiw s@Hweten puissT Sjeveog Bnieueisall Bebg geomsmst arGupdnt. Qb
sﬁ]pumaﬂwnsm@ '2_6iteng) 2_sramLigub", "siiCa 2 srerCam ,gmcmqm“ "eTiiLig. mercgn auuwm" "or51 @wsAnCaT
SgIon" whp "sdisre Carflamsupn” gL, b 60605
Buuliow e WLQLIQ[LD sniiuCr sLemefllsn Qenggibaeméste Bbss gsﬁﬂmnn efhueneanss,
wresor @ NCLT Qesitenen Syiniey geng) 09.01.2026 CaBlull L o ggreflsin epeuid eriLged eldgieeng).

pueer wep: werQwmfuiiu’ L @is o) 29 (smeoriy Qewerpenm) elfsst 2016,
B werm 336 S 2 66 L eueemt |, .smsq 261 Lig, ‘geflunt efihusner apeod BLESILGD. sﬁ]@uu@msﬂ

Gbmw'zw‘»

eflsmemiiugniac, elpuever o) wppib Do b
Seeed 1 @um  cirp.alectre l.com aeimp ey P st
QuppiEAaneneneon.

2 dlréald | g dand

@b 1 : Hipieuemd (pupeugions - sHCLTesW Heneouley
Bniesgms wemowns elpusen Qe |

Qewed(pemng SE616) yeIETEMSLI L&D,

SfdE  (LPLYWITH  HYBISHLD GTGTeYLD

@euailpraile PmLiL aSlmb e,
LI 19 LDGSTD

ki)

wpewasieui  Gpevenev 9. GLieoLwm
sEgOlsne(® Fpiissni. oeur
SOpfett ypleysni Fbpeesanuiib

LDITGUSTEV [ 6Th &S

GrogyyLb,

LOMESSTOUISHGT  HOANUDIGYL_GTT  Henev
oleauyh S Lmud  CunBrES
EVETE0Y]
UMPAINGT 2 WHBlEHVEEG HLPSEHF
ClacbaiLh 6165 Moy md S et.

2CUTHEGT

C & mL b &
LD 1T G65T G [ & GYfledT

F@6V BISLHFFREET BL_bpesT. 1EGasTed),
BLGSILD, Sulebevrd FanLpwicy Hw
Guim” 19 serfled QBYY) Glumm
LDITGYSTGU [ @Vh & & FIGTBISLPSHET
oIt LUAFSET  eUPBISLILIL LGy,
FIGTBISLD LoHmILd Lifles 66T
sevaurfl Goevresstenio Blieun® — Lom.
CLeill pwest eupBISF FpLi9Ssmd.
Qeuailpralley  giemewT  (LpHELEIT
S.FAINLS), FELILIGY (LpSHGHTEnLOWIT
Qo #$@9gum,  Glomssem
wHpd  oaeoprs  Cupm@fwigser,
LGVEED  LoressTeuiseT o @Cwi
N QL) aflLpreneud
Fpliggers. oilprailesr plemers
Olomflégiemnm 2 I CLgn@fwiy

DT, FleUSTHSET BT Fnmlewty.

Quin” 19 serileh Gloymas)
Cunpeuiserse — gl.al.  FbUS
ufl&S6T  eupBIGGTTH. EWIC)
wpupaugitb  LewGain  LGSSaeH !
2ee0ds )  Gumigser,  eTmgl | Sk o

QB Gpadpr, wrBLy Swadlpm
o amefll L LevCeuny  Cum iy serfled

opetr, Gluelr eTetTD  LIMG LMY G
GlLigpLoeTadleh LmICanml
SLOLpIseies oS
AT (HNFHEOT 2 GUHLD
(LP(LP&UGILD vengFImm]
QUBFBDGTD T

FLOGG 6 GlLimmiseh
Slmadpreunesig) FIG),

s  GCusLAGTD)  yemeTsg)

611D e TS S

wHmid  Hicurdlser e.6.5160, £.Ca.H.eungd,
g&gleunsenfl wnendlymoss, gbug, Cosi eustemeont &Hmepewrepisd,
Serfleungest, o G 7rgdl, prE@wiT QFiquinh 2 1 LI LedT &6vbgl CleneturL_ewi.

wreney Ijewflelsg wPlwrens QesdH Aplissni. LEGSH Ceweonstm 61.19.
6160. &HTD Femevenuled oL Cunm Bbs Hapsdlulled ey eaflu W&SEHHE
Qefliiysst Qarss segrend euprslLlLg. @ wreul L Qunmerrert

et6i0. @rnCeom Sl et
6T610. 6T610

OMR, Kazhipattur, Kancheepuram - 603103
India, er6tTm (P&6uflufNev eudld (LD eTewTa;

AYEZA FATHIMA ZAIN ZAIN AHMED FIAZ
Nimkbg G : 11/ November / 2016
mbge @b : CHENNAI
Bbeng Quwiy. Mr. ZAIN AHMED FIAZ

3-429, Flat No. 6203, TVH Ouranya Bay,

L&6T QUWeT
AYEZA ZAIN 6I’6'l'$TQ_|
LIHB&CETETTLS T8
@\s6tT eeuld SiMlefl& S Gmei.
@efIGL6v, SjeuT eSS
GBITE &5 (EThE S TS D

AYEZA ZAIN

6T60TM)| 16D &SLILI[Hleur)

ZAIN AHMED FIAZ (51 )

CarLs wafpSrr Curis eSBIELL—

udley sigieuevain: 27BKC, C 27, G - erré, upSTm @ Teor srbletéd, LbSTT (6), (pbanu 400 051,

Slener SiPIeuESID: #185, 2015 FoTd, weyer Crr(®), SerenTr sTME, QEsTEmaT 600 006

BpseALfLiuc Qsten sLsngnise, 2L sisLengmiss ACummdu Shsd 8 flars dafssiu Gsen smewun Qerggibsmen (LsSTmsdn) e s ek
B8 Hnuemmssilss s_sn asfowu Quidisd. oibs Ostmsmu Susin Qenisss saflusm, 2 hs sLsmss QsLOLESSILLTS syflsms amsiuBSsILLemmg) HDID
GuopQensnen sLgibsns fusdn s syoummrsalsny, o mealLfless QupiLL Cusmqw smerss) Lédas, Lo o Amoss sdlubmp QLD Shisst SiLwnemors
s é:@@mL simauin Qergfer LisBiact GBI, Gan_s el Cursis SIIOLL asetd Gl saiu Hereng). Ciop@andren GuLIBSLLIY LHDI> Qs G LGS

sl @8

wppid £ &he

Gamuu @ner Qgnams syl sauriisst &8y Siefssuur Garams).

5 ppIb el Qengs Banen o fAeio oanéss s_Lib 2002 (5Lb), Wfley
13(2)6n & uones Gpm_iesns aurkdl il Bobss. s uilfley 13(2) wHDIb s_al -G 2 Ao (Syoeonés) sdlast 200261 608 3(1)éiLi wNHD Comaiins Sisen class Brig
QeusfllCiuw Qtenan. sLengmiiast, o L_snsLstsnise, o ssrenssnmissh, LsSiss, Qess Gouaimyw Lsds Qsrms, e 13(2)6n £ SGILILLL gione Ge s bHI>

gurdl L, 2002 9 fley
13(2)6r &1 yoreir CHriesiv

BTSN, 2L LTSN
Quui, el opgid sLsir
ST eTe LHHID SL6T OFTams

Siewswn Qergler eeuyd

1. sL6r aupiifluei Quui
2. guups Cad, 3. yorsn Cpried Csdl
4. uréd) Qgrens. HuUTEE

1. wenflseim_er Og & 2. Agusrer A, Amarz
QAL b: a6, 1/258, LIGLT ebgllayT Baf,
wasam_nugel, p@i, sioyfl, sBHEIE - 635126,
Guoguib: sTeiv.er.sieRm. 165/2, gpéaeiusel dymob,
iyl - 635126. 3. gy, Camiprs, 5/0 grosit:
e, 19/12, efggun Leyeineds, s yghes,
§GT - 635110,

sL6n sewé(E se: 11850001703,

S@IvdésliulL sLe Ognems: . 19,50,179/-.
(epum ug@snsiLg) o a5 PUssIATES)

BIDD SIQUEASTSILIE LI Gib)

SOPEIG - 635126, Apeyemdll, e sTaNssN, Mésem_Liesl Aymo
ughsTwssl, aenn eflnesSe smopgieer, siGa sen 165/2-, weer
e 6-60 2_6iem, 1500 g7 S efevSend Qanewr Hooid. Aangsin
s SmevET:ILEE: 30 S Aung) sreme, AsHE: Sier DHEUNEE
Hood, Apé@: ween st 5, Cuo(E: wenew sias 7.

si_onergrofr Quui: 6. welssn_ér O

1. Slosd Gaisd & apaydliy Seemusmsnsh sBALL
(PCHFL)

2.27.12.2024

3. 25.09.2025

4.15,09.2025 Bevauriiug QgL Caemgw
Qgnems @.44,67,639.32 (HUML BIHLSS!

Bréng asssl onusCapninss SnETHN
(PuusQgneLg) wHpIb WULSHATETE eusT
L (b) whpid (gemowss QeessIb aieny
16.09.2025 (10560 QLN HSSamIqW UL IqujL 63t
8505105 QsgussiuL Casm@io.

1. mrgrélmsiyentin of), 5/0u Canellsemsl &

2. L&l &, /0. Caralfgend,

asvLnieflez Qe siet. 22, s16d Cal,

L/A 56 APO, GLyn(@sin, 2 ggraein - 248159,
Cuogyid: #iGa eist. 249, waven et 9, GuaiLensi]
Armotd, @i, sioyfl - 635126,

BL6 HEWME(S) GT6RT: 11800001923,

SHRIRAM FINANCE LIMITED

PORUR BRANCH

VEHICLE FOR SALE

HéaiulL sLsn Ogievs: ¢ 26,10,967)-

guﬂwgn@ - 635126, é\@ma’mé]lﬁ oL ohnb ugey wiei L,
8 s1uEsT 0HnD ani Ufey ot L, Gustues Armon whgD
ughsTws), siCe siein 249, spGUTmsW 2L Tfley 5iGa et 249/1A1A1,
Demen g6 9-60 seen 1920 5T Sy efevSTemd Qansim Heoid.
Syenayserdlpse Cupans (Lsd): 66 sy, Hpse Cupans (OsHals):
62 3ig, QaHE wLbsrs (Hpsde): 30 sy, AsHE aLssns (Gopds):
30 Sjig, srveevser:Alse: seflunt Qensg), Cuhe: 30 Si srefl sremem,
QUL&@E: wenen 16t 8, QzHE: 20 iy sneval FTeHR.

(wunis Boussry wLosy us
SpusHGu e Hv)

INTHE COURT OF CITY CIVIL JUDGE AT CHENNAI

Mrs.R.VENNILA
Wlo. Late R.T.Rajasekaran

P.Dharmalingam Chettiar
(Since Deceased)
2.G. Manoharan

3.Mrs.M. Thilagavathy
4.Mrs.S.Chitra
5.Mrs.J.Angurajam

6. Mrs.B.Mahalakshmi
7.D.Thirukumar

HONBLE VIIASSISTANT JUDGE
L.A.No.6 0f 2025
in
1.A.No.3 0f 2023

in
0.8.No.5781 0f 2023

..Petitioner/Petitioner/Plaintiff
Vs

R, q IR, Nefandant.

S.NO.| VEH.NO. MAKE MODEL Respondents 3to7/
1. | TN12K-5058 |I1SUZU D-MAX SINGLE CAB | 2021 Proposed Respondents 3to7/
Defendants 3to 7
CONTACT NO : 7904605797 To elendants 1o
1.Mrs.M.Thilagavathy
- Wlo. V.G,
Uigeuld B 0ld No.16, New No. 110,
Q sﬁ] o Venkatesa Naicken Street,
urg Sidledliiy Anna Salai, Chennai 600 002.
(QBTa556 wHpib @HHw Heaured Hlaneo aurfl T (SeneoLiL HevL DEET) 3rd Respondent

fllpenpast 2016-6r,
afl_Grr erarjed) Qlemeoupageir NenrGouL eSIBIGILL
UBIGSTTTS6T SeuarsSSnE

A 12- er &)

2.Mrs.S.Chitra

Wio.K.Selvaraj

Old No.4/1, New No.7, LGN Road, Mount Road,
Chennai 600 002.

4th Respondent

SEOLILITET(HES (W@ 2-fleww 2 .
o G

Ggéhu @stusm L g Siumub, Qestenen Syoiey, "afl G senizd Qereouyegs NeprGe eBIOLL"
Qzn@uy Afey 33si &, 13.01.2026 em) BvELILGHEET 2 SsTenes IDLTSgIeTeng) stsimi

8. Qenggismmen spie) Geised, wemwurer syiey, Crrgl N WLHDID
smLdl Gad): 10.02.2026.
5. 5@ eyeuemssT LHDID FEsMEE swIINILSHET semLd Gsdl: 14.02.2026.

Bsein epeoid yflefléaiiLGang).
MLGM etemizd) anwgsﬁpm WenrGou eMAOL L el LBIGSMTSET DHDID FDUBSILL L euTEET, Sige

61 11.02.2026 SjenGoN amwgu ag.p@ @mmc:w auflens eTeim 106

U/~

TS HeipewTsht SioyEsit

semeoLILITEH,

M/s. oiQlevé Gy stsmiedl WemyGaur eMAGLL

BLib: Qzeinenen udley et IBBI/IPA -001/IP-P00508/2017-: 2018/10909
Bgd): 17-01-2026 éneev : cirp.al l.com

e,

ﬁé,]s) SL6i

@PUS OuC Beem (y:&mrﬂuﬁ]s\) 2 6iten sms\)uq

o,

1b oS TemLIL

6o1 1Bl

Lty

Q.I@Iﬁlﬁ\) W GG Fwilss

b3
Canfla

D. WHM &6

Bettengmy) eufludsd swiiféeeond.
Ganfléenaas Qgn_iunes QUniNe Sj6608) Seunre
semeoiiy Sigueusdieir Quwi: 1. Guoseor, Gzl wHmid GLtb: 17.01.2026, Qesener.

T GrBiseT 61 Giled, HLIMEL ppevid 360608

& swiifiug) s (il

Sond Seuriia 3.Mrs.J.Angurajam
/6005 ‘:.;' paaese UTRISaT Wi/o.R.Jawahar
. .. - — Old No.4/1, New No.7, LGN Road, Mount Road,
Sl 2 : sy wppb GuiHrismer dpusmer Asiigsd 1. | snicuGr sLement Quui il Gyr eramiaf) Qareoyassi WenrGou sNAGLL Chennai 600 002.
pooe0 wpmid Gupdrissaflsn e pusven 50516, %Gu@gm BIQEN, GG s581580 2. | smituCre s_emeni gaubas Cadl 28.01.2014 e 5th Respondent
o fem UL D& 61 eI L O N o N . N T N s,
o (@ opoe LHpb Guidrhsd wHLIL S5 3. | s SiflammpBen &) snruuGr Byeusnisst ufarari Wio. Mr. N.Balaji
Qgn_iiuner gieweyd Qensgissaflsn o puemen. sLement 5laibsib/Lfley 0ld No.4/1, New No.7,LGN Road, Mount Road,
gsvfhunu epooid eflpLienemulsir aﬂg@mpun mg;gmm Bupsmenser: 4. | sniouCre sLemenfls Hpieen CIN -U29248TN2014PTC094732 Chennai 600 002.
568 masg o Seunso GOSE, 20166 19fley 20A-6i &P, SIS 61637 | euEnTWIGSILLL 6th Respondent
Gung]whw auensuled grismen i,ﬂ@éﬂmm n_gg.wuu@i%m 2 & "@ smﬁ;ﬂ];s G 86 QUL SyenLwreT g6t 5.D.Thirukumar
2. go eflpuuise: gugmisaée elnuub-1' whpibd ‘d@iub-2' aer Grem® Gsflesdr o e G - - — N R N . Slo. Late P.Dharmalingam Chettiar
‘o2 L A1~ S @ergniflens sisfarLGib. 5. smn_!qu_ sLenmenflein ufley SIS LHDID smm! 29/12, smf.@&sj. Ganellsd Oz, willeomiLy, No.2.6th Floor ParsagTuwer
3. smmsmms soifsEn (e : (1) emuLsen gosmisst, st GHUIEDL (weon wLHDIb (PBETEDID SIS Qssnenen, 5HPBIE, - ; ’
CLECLI UL 5 & (oD HDILE AP . A-Block, 52 A, Pantheon 1st Lane,
seveoLiLITeTi D ey O mABSLLLL 2 opld shEST gREmS (Goug 9Ca@id Bruden) aaf @sHur 600004, E ’ Chennal 600008 g
switnfés Cousn®ib. (2) b 2-smmullst GuGeo: “Bid for Alectrona Energy Private Limited (In Liquidation) — Private gmore, Chennai -
Sale” (i@evé1Grren siemied NemrGeu sNHQLL (semeotndled o sheng)) — sefluni edpLEnaTsanen Fovid) 6. | Heured Sionan penpeop @ G 16.09.2024 7th Respondent
e SQSILL Es Couam@ib. (3) EHLI L Csd whmd CrrsdbEn MnE AUDLILED @i, PLEASE TAKE NOTICE that the Petitioner / Plaintiff
A & Poid CEIEADE0 Kpe Cupau@d sives 7. [snivuGr s_amafln sman 13.01.2026
Biremdssiuc L @eopde switlssiu g gersd anﬂuuu@m . el H R has Instituted a Suit against you and Interlocutory
4. oA\ 1 wpmb Hu Bs un Gpauned) eleundssiuc @ wigey slaneb Gsd Application for Ad-Interim Inj
QeiwtucL geaflurt epuser oppid 00.01.2026 CoHALL G Hpeen i | Sivumub (NCLT), 8. |smeny iaemms Qeudu@ib dars 9. Guaeor the Respondents / Defendants lhelrmen agents or
Qeeineman sjorelen 2 sgpeflsinig Bueb. o6z6 Saa0 Siwonen Huemflen Quwi wHDID LSey et 1BBI/IPA-002/IP-N00675/2018-19/12416 any other person from any manner deals with the
. jm;nggu um":;z;": B (1) pipfben sigsnspdr 1. mevoscin il AFA valid till 31.12.2026 suit schedule property by way of Rental, Lease or
. pempuren i unieneud O sESu B LS, SneoLILITST L .
refugsenn opps o pAQonfl saemsss @sOuesHi Gpe, snituGre siomsfden 9. | @efiss ufey Qeisgsneniy sevaiy 56, UL BIBUMSY, 286, LTI ;er?:\emie':':{}'Z"Sfeg'"g:""ﬁgm'::gy;meH?"?'e
561 wHID syisey Qe (2) Qongs Boow, srid, Sperey Sisveos! aiaooflen aal nppid Berargses ApG@ y K ss.“R u ge[" ?’st 7.°“|AN 6 2025
Quimssid GNiSe sseotiunent ebgalgwner 2 nFwnfub aupkiseilame. Qasinenen 600007 0 you viz., Respondents 3to 7in1A.No.6 of in
6. Qenggisest eflpumemureng ‘seflumt  ellbusen’  epeod B Qumieusned, SCC-gped  (Pigey Y " ry — - |A.No.30f2023in 0S.N0.57810f2023, through Paper
Qi Laummyi whpyb 09.01.2026 Gaghd L NCLT Qesitenen sjwoielein 2 senefenuiguyb, ‘CurisOp.’ 10. ‘r”"“%“"”{”""’f E’f“’”'ﬂ Sigiaediien ;5' DL SIDTERD, 286, LITDFATESD Publication. Please take notice and be present in
(Baarkne) gamid epoid 15 700 BODLPDDULD BLSEIL T (paeutll DYID Dlemanenzey QL”@@”"”“" HTmETEELD, Honble Vil Judge, City Civil Court, Chennai 600104,
7. Quipiiug gDy : (1) @b spiy e ) Guir ez el l;,“'m,m ?Of)?.n i " 0n 09.02.2026, failing which you will be Set-exparte
epf0onflur s () S oidr smbsGandsy aksQaie gubosus szmscnéw ooy anengses :hitro.iq@gmail.com and the above IA.No. 6 of 2025 will be proceeded
Dusman Clewist . Sieoeog) 15gl QeliGan, seoeg) aps Hmedgud 11. | Ganflsmaast suitifsen smd G 11.02.2026 i .
smamen oho> ahsy QUIILYD @m@ pumendelmis Qensgisames Hmbut GupGar arflémasd ewitdéeb s h Cad further in your absence

Dated at Chennai this the 12th day of January, 2026

o it Quwi: . . oLsi

1. Unoed Carfled & aeydlia svuememnany NAGLL
(PCHFL)

2.27.12.2024

3.25.09.2025

4.15.09.2025 Bevauriiug QegussiuL Caemgu
Qrens .34,99,064.82 (EHUID (PULESI BISTE
b5 Ostamandn gerusnirss SpLsE)
BTG LHH seTLSSTETE st L Hb) LHDID
(Pupemwss QegbaIb ey 16.09.2025 (PSE
Qe eI quLs §5asTms QegidsiuL
Caustmid.

1. urguod) u 5/Qu giardirnosr & Cursdiyens s,
5/0u gledigmosr: eistr. 106, WLrflwni Carelley, unfleb,
Lrein unavGan Lsafl 9ymled, Qesienen — 600001,
Guogyid: weven eisim 40, enni ersim S2, 26ug) Fenid,

CC A si@esiny, A Laganadls,

gy, el LedevTeund, Glasiene — 600043,
BL6 BTG 6T 17000000725,

SigwdésiulL s 0giems: @. 50,77,330/—
(Ui mbug) o581 a@usCapnaTss

(GenIpY plug) LLEID)

srgsdlynd e Lib, smbLy steusst, L LoD Ayob, sist
Gy, Agom Leysinafll, siGeu eisim 326/16B1-6) 2_6ten Wemam sieRT 40—
& siLouc Geten "CC Asm oQeueiny’ asp sl 580, Greim_reug
s o aen Wann et S2.@sen slgL) uriy (Quigenan GLib
2LuL): 1030 &gIT Syg.sefl sni unisdn asdy e squg.@dw
simdlysien INbsiuLTs Desden ukie: 464 saT oy Bel Qestemen
QspE udey wIALLD wHHYIL UHOTEID STTUSTTT  SOMNGE
2 LUl L gl.amasaLEE: Lamer sa 41, QsHE: 24 g FTEWN,
AyéE: ween et 98, CodE: 14 iy STEDE).

SiLwrergmyfsr Quui: ungyng o

1. Bmoed Gailled & aneydlri Sepuemeinaiy SAGLL
(PCHFL)

2.27.12.2024

3.15.10.2025

4.29.09.2025 Heveuniiug QegugsiuL Camaw
Qgrevs em.1,37,97,961.18 (HUl @ CangGu
GousCa e ssg Qarengndn apndrss:
Qg sipusAssny LHNIL LHG G
st L GIb) LHYIL (WPmwwIss Qegissib
Qs 30.09.2025 (6D QILINHBBSFIGW QL igujL 6t
8505108 Qsas50UL CoustmBib.

1. giiggeen 1 A, 5/Qu uereu] A & 2. 0T

&/, gyiggein AIEs, el s, 16ug) b,

weven sisi. 38 & 39, waTL S B,

smyenems ygisGefl Aymon, Aamrds A,

Qasinenen — 601301,

Gugyb: eist. 2 Alsn snevef, 3eug) O5m,

BRISEOT, Gesimen - 600061,

B GG e 21300042401,
S@IvdésliulL sLs Ognema: . 29,97, 160/

SlLamen A srgdyd wralLb, QshsOULG  STRIEET,
sr_LmQammsgnt eapidl genflub, smoeniygstell Aymosde
Simwpgta "watelsll peit (Cogey s eam: Lp/DTCP
N0.375/2002) wevantsficies o.sion a6 wavenser. Qssienen Qs
udley wrauLib oHmib saeungsCafl sniuglarsi semede 2L ULLg).
S si6in.1: wenan sl 39. &iGau et 278/2 wHYID 278/8 (LILLII
et 2892 — &iGe o6k 278/34). LTLUSTAY: 1800 &IT .

1. Amosd Cal6d & anaydlr Ssevusmmsinsiy sIBIALL
(PCHFL)

2.27.12.2024

3.29.10.2025

4.29,09.2025 Bvauriiug QegussiuL Caemgw
Qgrema @ .42,25,419.80 (ghuMll BHUSSTeinG

QUL&E: weven siel 40, OgHE: wenen eieim 38, HipéE: 23 g FTEON,
Gmp@ een qiei 28. SMEHALTD wieLb, QskBOLLE STeudst,

(umis ousQgsug o sssl
opninggl BIOD SipIug LLGD)

L ahs) B g BrmbOIL
ug@gnmuy wHmID aELE mUET L HID) LHTID
@ammunu QeI eueny 30.09.2025 (YS)

SLL RO i earpnidl @mﬁ\um smeniigsGefl dymogdle:
simopgete "varelall pei’ (Gl smdsmb aam: Lp/DTCP
N0.375/2002) wevanfflafler osen anedl wenemser. Qsenenen Qe
Ly wraiLib oHgb s GaungCsf sTiugane aRmesE e UL Lg.
S 2: wenen sisin 38. &iGeu et 278/2 WHDID 278/8 (LLLN eigd
2893 ~ &iGau @6 278/35). LTLILTAY: 1800 S5 g TOMASE: QLSS
ween a6 39, OgHE: ween aisin 37, AdE: 23 iy s, CuHE:
wenen e 29,9 Laumem B: S Leausmem A-6) eflaufasiiur Gensr
Qurgg Heuuriuner 3600 &511 Syyled, 367 agiy Sy INssiuLTs
Hevgdlen unsid.

Siwrengmyflsr Quui: siieer 9 A wHRID BT

auguyeir G0\ QogugsiiuL
c;mam@m,

1. eflggueir g7, 5/6u rgguNST & 2. Cagmu ereh,
&/@Qu. eflgueir, stetr. 1/1, aflé] sniLew, 2a15 05,
RTO sigieusvaib Siéls0, Qasinenan — 600028.
Gugui: 56y 616, 2/1 (28/4), L eT6RT. 1-2,
SememLwT BaT 1615 05,

semeLwriGul L, Qastemen - 600081.

BL6 HEWE(S) GT6RT: 28500000169,
S@PbsIULL sLsN O5TmE: . 34,26,839/-.
(@umis Yluss préng oL oss @ousstoninss
asnEIHyl PULSOSTETS) WD)

Qesmmen  wrei b, semoLwiiGuimL  GarleL  graisen,
semeLwniGuleoL  dmmon, seweLwr  pei, 1ag  Osmels
SIS ST STEEST 1 WHOID 260 2.6Ten, sHey sieT 12 Qs
sl oppd Hob. s siGu asm 3553/2A (UEH). s
Quigs eflevgremd 528 a5 . B8 L Qssemen uﬁm mnm_n_m
whpd Iy sniugeunsti 6 2L LLLE

oL poi 1ag O, Cupe: weGord G (siGa asn
3560/1), auLé@: sl sisense Oembsorar Qetsg, OsHe:
A Af saisense Qempgorm Qersg

Sionengmyflsi Quw: lgguer g

1. Uoed Caifled & aneydlri Sepuemeinaty AGLL
(PCHFL)

2.27.12.2024

3.29.10.2025

4.29.09.2025 Heveuniiug QegugsiuL Caemaw
Qnens .68,77,138.29 (UL SIS O
oLz apuss) aynirss prog GUusd a6
wpmib GHusS eerug susT L ED) wHDID
(Pumowss QegisId ey 30.09.2025 (PEE
Quissemqu i quLsr §50sTmes QegissiuL
Caustm(pid.

1. Gursenyrg iy, 5/0u SeTEH & gyemid) e

&/Qu. Guorsene 4,

g lienéen o@ sisin: A, wenen siew: 3 & 2,

Aie & Cone womear, Qeulemn SLLid parb,
HBomeanus o, HOUSETT ST, S,
Qasinenan — 600062. Guoguib: ween st 4, LGL Ogm,
BhgeuenGuL @i Speulg, BTOTTRT Bai,

Qasinenan — 600071.

BL6I BEMEE 616 28500000380,

Si@wdbsiuLL sLs Ogiens: 6. 33,26,537/-.
(wumis Yousg) ey Cssg Qousstpnirss
BEDD GOuEHCLE 6D

S Laumen A : Spasieni DI LD, ooy STENEET, SBLSETT
Ao, Hmomnanue dimob, Qs KL pafls seoobgsren
#iGau e 160/260 (yauig 56y USley Dis RPT 14494/13, pren 07.11.2013,
i@ D, Gemé eedm.1, T.S. ei6dm.27/1) eehon weven eisiw 3 (LLiLaTey
1365 &.9)4) LHDID wevaT et 2 (HipéE wHmIL CopE UGS LTI
1390 &.3)). 46 Qwrgsb 2755 &8I i Heob. eflenéeib:wavan s 3:
1365 &.9jlg. e 516 2 (SpéE UGH): 632 &.3)q.weven sisi 2 (CopE
uEd): 758 8.904.Quigs unlueey: 2755 &9y, B8 L Oesseen
ufley wiaiLb wHHID SHBUSETT ETTUSETET TGS 2L ULLE).
aIemesET:ILEE: 5160 Heotd, QgHE: 20 Syig. sTeRN, Elé(E: wenen eTsiT
1, Gop@: wever s 4.

Sjorengmrfler Quui: gyerpd e erb

P R T ——
(PCHFL)

2.27.12.2024

3.29.10.2025

4.29.09.2025 Hlevauniiug QegugsiuL Casmquw
Qgnema (. 76,55,436.23 (eHUML 61pUSE Sy
oLsgsl oSS BsnATss) BrEMDD (PUUsE
< 0P G6UsS apsty eLsT L GIb) wHHID
(PEmwIss CeibaIb ey 30.09.2025 (WS
Quiissemiu gLt 505105 QsgssiLL
Gougim(pib.

1. siagen b, 5/0u aoregruraffss &
ufigr ungy, &/u. sbader aé,

21/24, SNOIQUID, &1HE A5,

CGouenéGafl, Qasinenan — 600042.

Cuogb: wsne sieit 13, el e F3, 1ugy somd,
yisdl Cannved, Coayfl aneydli sreve],
WILbUTESLD, STEHATD ~ 600126,

BL6T HEWME(S) GT6RT: 21300042327,

S@HbHIULL sLe OgTms: . 34,23,959/—

(urls Rlug prone o sss Boussl weprinss
obus0snes) (D)

STGAYTD LrALLb, STbLTD TG, LILbUTGsD drmo, &iGa
asin 65260 Sewpgiean, "Comufl apeydn sreafl’, wemer aew 1360
sCLOUC Qaen "gyiaAl Caprbsh’ s Bl ES0, W5 SMEHD
eden W eisin F3.@gen slgLl upiy (Quigieimer @b 2 luL):
952 &8I SHg.F3 a8 GHESILLL @@ apigw i Lniédh aed) o eeng).
Qurgg Heuuriuner 2666 &511 Sy, 502 a5y Sy INssiLLTE
Bogdlen unsd Qaramg1.Qs Glmmnm [AELE) ugsu e LD BppD
Cosmoogy entuglauneni 6160 6(@: even
asin 14, QH(E: weven a6 12, AéE: waen s 6, CoHE: sTER.
Si_onengnyfier Quui: soader b

e lulLg),

1. Smoed Gaifled & aneydlri Sepuemeinaiy AGLL
(PCHFL)

2.27.12.2024

3.29.10.2025

4.29.09.2025 Aevauniiug QegusiuL Camqw
Qgnems (. 78,32,846.87 (eHUNL s1PUSS) 61_H

ol aggl piusH Brem_ndnss asmgndn
BupLIsE ey wHHIb LSS g oL LU Gib)
pHIb (PgmwwIEE Qegussib aiemy 30.09.2025
(956 QLN BEsemw g6 @05Tms
QegussuuL Casm@id.

M/s.R.DASARATHARAO,

Ms.V.USHARANI

COUNSELS FOR Petitioner/Petitioner/ Plaintiff
Address for service of the said advocate is: No.
166, Additional Law Chambers,

High Court Buildings,

Chennai 600104

E-mail. dashurao2000@yahoo.com

Mobile : 9840113242

1. §®. upefl b, 5/0u . Wé81 &

Hwwd. Cgrdeleml 8, s/0u. Ho. ugef

i, 19 smogneF g, Qustafluboen Baf,
SuenbLITESL, HipéE LT,

Hmauseani, Qasenen — 600095.

BL6T HEWE(S) GTERT: 12800004138,
S@Ivdésliul L sLeh Ognems: . 16,15,937/-.
(@und ey w555 ufoabsnanss
Qgrsnemdrgg (puugtsw wLOb)

Swanbunésn Aymob, Qureneflubwsr Carelsd ENEE 5@, LMW
sgey steim 28, U agey s 19. dymo Begb S0 s 268/2, esim
64, u@H, wosanfl UL aer 284, UHw &iGa asn 71/3. Quiss
uplueney: 153 &gy BLLT Siieg 1646 &gT g Hed wpmud e
BoemiiyLen sagqu yié.é saey Gmwrjg 0. Qbs Qerggreng
Qammm ufle) wreiLib mggm SHbubsIH snnuﬁmnm FODOVEE
& 906 ¥58 weer,
QAsp@: SiBCsTenll sauis@ée Aepgore Heob vppib o6, Hmayse:
Syie Copsrs (aLbe Lssb): 18.2 BLLT, dyse Cupsrs (Ashe
UssD): 18.2 BLLT, auLé@ Ogpans (s ussb): 18.4 BLLT, auLbE
Qgpans (Cuope ussb): 18.4 BLL.

iwrergmyfer Quui: Hw. uped, 5/0u H®. W5

1. Ulmosd Ga19_s & apeydir Saepuemeited eIHALL
(PCHFL)

2.27.12.2024

3.12.11.2025

4.24.10.2025 Bwauriiug QegssiuL Caemgu
Qgnems (.15,83,355.45 (eHUML Llmenbg) o551
asimuss) epaundiss) (perendn) BoUbs) @bs)
b BIHLSE B8 eUST DL GID) LHDID
(Pumowss QsgIsEID aueny 25.10.2025 (P56
QuIEBssemIqw e gL e BQsTms QegssiLL
Ceugim(Bid.

aLdgi/ad wppib o LdeL s sdu fhsd o Cniideld @ALILOLC G Oprms, Cogid agmu Quigsors Qs POy Qusflurar oo

oG Qunsamin

BILEE@AEH G Sious
@

BL AU e Goho)

B 506 b LIS b Qrenan G

i sycvenp oguss popbul ssHs Gmp@ﬁud};@mm ugBiesh g o sBon &) Camauwren
. stii Gifley 13, gievam Gfley (8)aimig Guop aBafl ; 5 i

OucBsem

wpmb @57 BLaugsME apevld LIDNISHE 2 HEEHES SmL IHssr1LL Pt ams suamsHsn Qs Goan@ib.

Bb: 50pEr®
Gs4 : 17.01.2026

b. 5L 0flay 13(13)éLg, eriseng) G el Cop @RI Garer ugBiaemer D, GEEmEsE AOSH

1 A QEUHD

Gar_s waflgy Cuis eIAALLupsns
siadafssiucL sfsrf




17-1-2026 5

Bra0ib 13 1050 S0 SIS

804 10101l %M dd) alsms0uTadsVr 101gdhdhamiisi

) Smeiperdlfl sergm & gendlwib, s qsreriiustef] serpr_fulled, sarps eusniFSSgienm sMiLITe BenL_GLHD FSHG 6
Csevib, mer. 17—

Quiused eflpreneu s6levsLiT & 5Ceeiy @ QHm_rudl emeuggl, LOGaum Curaeafled Claumn CUHDeuTHEHSES

GTGS T, e UFS@5%@ oLy Saeustlesileseir

Geovd oy7sn osaflf S e Cleetraaniilsh peoLClupp onpley  eupRISLILIL LG, uflesenen eupridlenni. o L e, 2orps eueni&sl (paemw HU L Jyeueor sellgn, 2 568 Qus@nr (eerym Slsei)
. . . . . o . oy . . . . . ’ ’
eb Lfeud 804 LomeTaNLTSHEEH@ — HoTalleVTaT ‘@ cu&Lb 2 BIGET asuileh Lo1g S eusflesiiseir UPBIGUSET | 1151 Caeuen 2 el L Lieoir 2 emementit
aflevevuilehevr iy sseflefisamer  allpraley, Heeurfl LIeETeUISE@phE@  eped  LomesTeuiseler  Hewfleslls;
FODIVISHI®D  SfevLode @um. 10 evLeib wqasa;mﬂasﬁas.m SuprEIGLD Bmeir GL?L'DLII_@, @gng%vgu_L.I Em—m 21 [g Beureio aneydlis sLiammsiTeid SAIGLL i
onCeonGlaest euLpmIG e, Bl Lgeas (psevaindsy Gasnm®  omle euerisg, GlsmlevpenarGas {@sineni Baited aneydits euemnensd KenyGaut_ sNAGLL) NIWAS
. o . . . PR . . .. . . ufley Siieuesd : weflll sen.305, 3eug) genb, el 2/E, snuuGrl oQleusyy, HOUSING FINANCE
Qowars G jig poLCUpD  @assms Py gL IADOIFT, DI HJITIFE) gopsaic s15ss . 8 | | 5o o orss abi v, shor 28R Bgh, rbams 400 000
Blaps@uiley yeowdsi Cusemsuiled, g6t &p Caeud el L $860  eufleu@Gd@GBLDd 6TeT SfeulT FnplesTi. aiﬂsmm 6]) Uﬂim EUI— Email: - connect@niwashfc.com CIN Number: - Us5990MH2016PLC271587
ENIC) Feva), FTee  re Db & 2.gal Glumyb QBBspERUND SOl @ Oy ein: GborgiGae smb - 9394356055
a1Fg) o el L Qe seoarfisaicy Liueuith 5,609 LGHs1Csa9, Ggeb  oABSITL &) [g (ﬂ “_I G [I " “ ’ ApCafsems - IV - A (el8) 8(6)-g uniés)
SLL_LOLILF6M6D (Lpastestenfludle  LomewsTeuiSeMleh (LpSMEL L LoMg 1,965 — GamewiGowi or FnggnCsal, yue g] g] m w@[['u Simewr Cersg saer dlpuemersarer elhuemer Siplelliy
. . . . . . . . . . . . 20021b RO sLMQF Qonggibsmen Qmssworsgse whmb B Qersgissman Howsse wHOL sLafGé
2_GITeYT ) @Wﬂf_fﬁ?lﬂ Sk @G)JGT?)U_(I-)I_I_ LDITeRTEUTHE@H5HS LDLq_JSJSGlﬂSﬁGlYﬁSSGYT LD&;GTﬂﬂ' HEOVS Ew@ﬂTﬁ LpHevaly ° Qergg Szren 2w guwersss slib wpnd sLaf s Csrsg Bsren 2 few (Swenss) b 20026 6flg
Qunmerngny  euerid® L igwelled  eupBIsLILL GeTersns  Csfalssni.  BT.SMBHLLE) o 6Tl L a6V, & &Em & ai["_n a(6)én £ simoun Qonpgiassien dlpumanssrar Bsmg e elpumen syfisdiy
. . . .. . . . . . . . Boeh wob sLeIFMIGEHEHE EHUUIGaD QurgLésEsE Ourgansab yflssiu@ag widsald sLafiGé
11.19 '5':5@9,5 @JGYTH'&'@GZDIU DHOL_bD] S e @,5/7’—55@'1-”75: GaeuLb AT T GUUU@@(UU&SGYT LOMDMILD LDITG?SYSTG)E)ILIJGSGYT G&S[TGU)QI, mer. 17— Qenggisamen Qsswrsgse womnd HE Cssgssme  Fowvszen whpnw s afi@s Osrss Bzrer o flaw
P . . » . 3 * s . : . . SjENES  FLLID  2002-6nSH sLameflaell_fmhbs  Oeauss Cauemgw Qgrossmw Heobul  QupeughHsns
wnplevd  FngeeT  LioLSgidTeng,” sl swewd  sdqilild 804 swibg) Gl e, Coflw QasmAPLLGHET 2e15@aNILS | [Nl ondsisainc sfarue Sie EANG LG mousiuGSs0Gim REALD sydPad
. . . 0 . . SpsesQumiudlLeaurmed efihusner QeLwluL 2 6eer. SFHETERT IpeTMOET GeRGHT amhas elipusmer WLHYID
@LLQ@G?ST (676757@'[_9767671)) gw’ shesuL@Es6 WMey wHmIb Benenaml 760 Casmeu sat_Lnenynen Credresolution India pvt Ltd @enewmugemd credauction.com—ed
SOPBETH e CeuameveumiiiL] LopmiLb anGapsiL@dapar.
EYar w1960, G . srLn Afley 13-6ir 2.1 Aoy st b, sre) Sjeuansd 2 serzne FHAUHY Spevdamen BB Qansen SLETSMIHEHEE
LWIDFISSIHD FITLIGV, (wHTener LOMeUL L sieopuy AEssuGEADg. Cupasn Qsrsg mewasiu@sgibCurg “aaeauny aiuy JmbsCen SLLLCGL”, “o deng
vaqmmﬂ@b I_CDD:Q')LD mﬁ@ﬁ)u_ﬂ@'ﬂ Gg@u_/ 2 6oLy SigliuenLuley” wHmd “ehslls wiHHYD QFLwiuLmoe” dhumer QeLwliLL 2 deTg. g6 ellaumiast
. . .. . . QU(HLOM
Qamfinupesr Coigeans wLpsb (Lerib i
. . . . SIS 13(2)- 6 £ Carféams Aefeu eflened Blsirergm) 7005655
%’TLD)’ G?f@”@“ gqg%mg @gﬂlcﬁ/_)) LIUE)ALD@ efleurriser oflefliy G558 whmib CLauenlls Qgrens wipmib Gy
mVwSFH geTeudl 21 6D HTEBEV Qgrens: ae oifsfiy
9 wewll (LpHeD LOMENe 5 LDGWT  GUGHT Agreos
peoL_GLnajeTens). LNCOIOHL-10230036755 14/08/2025 .5,30,000/- 24/02/2026
. . . . . Seer: Cryib :
@.5‘5 @D&SITL&GU w.gf@u" LommILD LDIT@GU CamubL gt 13 gaevL 2025 HledauriiLig. h. .53,000/- &Memev 10.30 wewfl
. . A Hagn [u)
Qe BlneueTiser, Oungisaieon Blo ArispoeNt 4,068,205/ (LTI BeE o) 56 us 12.30
CUGTEISGT LoDmiLh CHMeneu LomeUL” L FeSF o e @E%’ﬂﬂm 10,000/ . g‘fm“:ﬂsﬂﬂm
Caita sesfliwmy Bloeesiser LnCsnmy, oL ér sLengmi(sen): : : ; gL e
STT(&6T): wpmib Cugb eIl wHmIb Qgnmaemu BrigliLeim
300&@b  Gopul L ST EISE®6T siflom B Qegisgid st aieydeoner
’5) . S eirer D Dev Qar @ . &L GRS
L o ©0l. ST Lim/LD
Lliﬂ AR WLTeThS ;bo 8 %3{ U Dl . Qerggl @Mss dlard : Qergdler An sIFTOSEDD yFeT LEGHSEDD. LSW 6T60. 6016160071942, LIEHPW 6160611
D I%@h%H& D DUPSBI 61601, 224/1, LDENEN CTEHN.BE) 2 6iTen 80 &5IT L LT (861.11 &5IT Sjig) Heod wHYID &gl b. Big Qerssnens
LllLﬂ./_f)@ J.[ﬂﬁd;g;uu@m. LIU_(I-?‘QD@ (y;)u’_@ﬂ@') Amunt udle) wra Lib, UGN Femertl L) LI LD, GOIT FSTe)s, ariully HrmogHe o eeng.
wopBu e Cour Opmfpiipas | || oo fose, o o vme ot conres i ome e o b cery Gmve
Jﬂmﬁgbo (B1%) G)_Ig)l'b'Jé‘SLILI@LD. 10.0 BLLT. 656y e16tr.3/284B, aufl wHUIE sr6vmr.2622. eflevSyemmd 80 sg7 LT, (861.11 &&IT Siig) HOsms
5,15‘; 5’[7657'/_"&‘59@ @u@mmﬁ&@é@ Y uweTL@SsIusHETe 2 MewwL e saigw Heow wHmb 1N 2 LsFEwHEGsT
GoueavemiiLiLsaie pesTgyfenin LNCOIOHL-12230038290, 05/09/2025 .6,00,000/- 24/02/2026
GU!;)EJJSLILI@G)JG_Q’;H@ Qg G)JJLDI_QGIJ LNCOIOHL-12230038291 Gryb :
s Hewer: 05 Qe bur 2025 Heveurriuig .60,000/- &Memev 10.30 wewfl
ENQEIM @(H 94,6807 (h) FEHLD Canubygs . 13,85,460/— (epumis LSapsigy 86 LBH 12.30
.. . . . Aruspeooi WLESE LSS BsNATSs BrenHnl en.10,000/- wenfl eueny
- T f w"!/ﬂﬂ&;&iuu@L.D. GLD@}ILD’ QG)JGIﬂ.EITl_.@ SLETSM: 2Amiug) L Gib) 5 Al eumbubm
, : - s == : A < ; : | Coueweveumiiiysefleyd  m1g  Gludm Qe B@uoni m;;ylb G%@.m oLy oHDID Qeﬂrmmu [
3 | - < :_ 3 : ) 2 5 3 P 5 7 F(&eiT): (HdU Clea)ssIb BreT eusnrulleonet
= - ; ‘ H BYIEIQLEIC) @m@/ﬁ@nw KanL_&@GLb. Lo BLemBIT(seT, ; o
: - = | T f P P 2 o1 QapHedgwni UL ewTISET
K = T FECR e : ‘ ClsmAmnL LD &S & 1608560
i @_5/%%%7@%%5@;$G’5@u g‘gaﬂg Q‘;/;@Gm; Qersgl @SS eleunv : Qleng e Hm simHEEHD iF6n LGHsEHD. HHULT uay LI Lib, grymyrb st udey
e’ Lib, srynyyh gredsn, Cardlubui g Symob, Ul LT 6.9, wy) sTGa sei.56/3A1-6) 2_6ien 1.26 (LEDLOW
QUGSTBIBATTGY QULDMBIGSLILI(HILD. sT6i0. 6701, 616301.89/1), 1) #FGeu e16d1.90 wHMID M) FTGe er6tn.56/5A-60 2 siten QloNGGIoNS 2.31 ésT LTLiLETeNE
I['I['g) I-[ & m Eﬁ "-RQ_I Q_I W’[ll ai ﬂﬂ 6]) G IJ I-H-[)_I a.i 6]) B)ﬂ m ’-[ ﬁ%g}gnm @J@L';Lf, G’ggg@ (LpSaV 2ston Heogdled 1.05 gsai Heod HuCeren wiisn aar QuuALLILLE CosieyLrs wrdDLUUL Gereng. G
- . . . . 7 EDEN 616311160 1302 81T iy LTLiLsTey Qaneir Heowd wHHIb PeQuomAwliul L sligLé &L b 2 iteng).
LIGTSTGO‘IC)UGD’OTI_ITLD UGHLIL] G’gﬂgg) DGUVG/ seOemevEsT : SlpéE 26 g LGS Qgpans Gyl sreme, é{nm@ : Heomisen ) #TGeu stevr 56/1 & 56/460
wCrr(h, e, 17—  Csr1_m&) eeussn. QL LD, @GO LD,  FHETHEHHS NGNS Conevauenl_Esaliser, s  Lopmib zmwglémf—%émmm a6t 12, Qpp@ : weven . 10 efldSred : L O Boupwd 231/4 SN,
. . . . . . . . N . . . . R . 6@ Cupans Db 56 )
FCon®  BHST  Hvad @evailpraiey @iy Csmeum b, AULPSS ADLBSET. STO® (L& | saflwny GCsmADLIDE Bleaewkiseiey — B
. . . . . . . A . . . 1Bl i ) T HOID HU
B o el &1 B & or el oN@EsSeTIns Sehgl  LogLb TMIS6D, &Ly, L aemr FeL6lupp | eerlaily  wppb  creavElaliy  Cerse) | |\ TG® R Tm E obpid ey . ivashic.com g s Bpusnet g
LO(BSSIQILD, LIG) LO(FSGIeuLD, Ol messTL CaniCleL 1y @pBLewiLh, SeflpLr 9yl L, UM L BiseT, | QLbDaIise, SEISeTE SiFe FITBIBHEGT | |opopiudsss vppb Bomae Come aipriesis Gememugemb, Credaion.com, NHFL GeosmussisHs apreiur.
. . . . . . . . . . . . . . . .3 . 3 x @mamm.lmuu LIWITEEE).ILD
@5@"—’ LD(IhSSIoLIRISHEIT, LITemeTILD @5@1’ IBL_63TLD .fD_GYTG‘/‘ﬁ[_[_ 5’-’5760“ LDITGD’ISTG)JU&SGT})GUT 2 DFNHS LoDDILD . G’g@?@_uunm . %@JGP’ISTIEI&S@I_GUT 2. Ggemeuwner gyouemmiaemen Capuidl L6l saqu U UQaSME 23/02/2026 SieNml WIEME 5.00 wewnfléEse
Glumpluwcd nmitb  Ceuerrmesst ImiEe)  ummbufu Aepsfseiand G & mew LT L & 67 | WSl Seukg) GlsmeTaTeunib. ewitfasnm,

. P . . . . . . \ . . . CipevLb S UTEIFGFES: o 509 3. @5 emsst @ememmugend — http://www.niwashfc.com/Auction-Notices ettt @enemiiden £ Qeusflul i Geneng).
@gn&Lfﬁ@):ﬁ/’—’—’ms i ’—”76:6) 5@:/@7@6&@7 .5@'@)@-’5 2 DEFNSLDISL UEJG’GS/-D.DWU' BT . QJGTTI'IJ;IT:J-&GU)GTT ,@'ZI . J %@’ u_(ﬂg 2 4. svy,g@lsun@ sﬁl&numsmu@m g,a»suso whpib Qensg) opisey, 2 H6l, L (wep wHmib Beensm gasHHaTeT Iy eenest
@1_556157955, 561)6)571L<I7UJGU, LOMMILD (Lp&eoTemLD LllTﬂLbLlIﬁuJ m&?&pn&s@&n@mn&s LDIT'/D'QS)&?AT. @(LISE@EU, LDNQ%—‘— q Deol uuﬁ)ﬂ)@ Ll 1 eiss eflhuenen wHMID sHMSILESSH wHMID Beensm ge Comen LRiGSMRen

N . . . . QIRCUGVFHLD, N TFGOTT il L1 Senenwern_ siefev QLelleufl (CSD) giempenw QgL Qanensneond
&6V LD:DQ’LD vﬂyﬂﬂmﬂwsv, 6)57@@/760‘)9 Lﬂ.@[‘l}DG&'&Tm &mmﬁ&@é@&m ﬁ)&ép@ﬂ@" ﬁ“’/—’mﬂ@” ﬁc%yww G;IGYTITGSLb G’&f@;&gj@ _ ng Credresolution India pvt Ltd, GgreneGuél ereim: +91 9137100020 & 9819167197 Bes 0 aeufl: dsolv.com
O)F6HTL" v uered  GuFemHU6, Quinens /@5 CLied fen G 19 serfled Glounm) g > aong dsoi.com, NHFL ayisféstuc. ogisrfl o
B ool oovsmupemsts ISUBB, oL ] oamagge OLBR  wremeiisesha | X T S el g | |Fearas istnesbems st B b o8003 S
SLblpAlest umgbuflu  LoGusT UGTSESLI B Glpp P uf ST FHevad 0 ﬂ;ﬂ mfv ., OavsL i > . t(uuu@w
o . . N . . T MLD 6TG0T &% SL_[] U@JGDT@LDITH’ Bib : Awiii @uub/- gidsfssiu’L gflarf
f"—bD@JU. . ‘@SI,EEITGYTIT'GZST Llﬂgjd.ﬂﬂﬁgj G)E)QJ&'ITIU'@@.D@ FEUITFTT 61575)/76)_(1761) LOGIGOT HA DS .5 LLem .GYT lLﬂGI.TI @ﬁlul_.lLlGZﬂQJﬂ.' @gmgﬁggjmmnﬁ. Gzl : 17.01.2026 Beursiv apeydirs eouemmesreiv 6NAGLL.
OQumiiged alpr” @&BS ABSS sww®DEG | T 5 8 o w5 S@VaUF @l FeSST(LPSHEHT
Casmewnswg g LT LIHSIILING O ress(h) wopih Fpliy aNap@es | KTBILS mmﬂm
. . . L . Qe pd &Ll L . . Jh E h BTet S .
Qg messr_m_Lii L g. GFsver CouessT(HLd” 6Ty 7 VP . 9pCagett 2B Cwi A SMFG ﬂmﬂm‘_rué] @E’g’]m" GM""’. muqﬂrqm 5"°Qu“ﬂ§mﬂal—l—
- . s . 5;@61)@&956‘[?)62)7’ Olumiigmeh , @ﬁmmﬁ@&@ giﬁm'_' Grihashakti smiiLGTL SIS : 503 & 504, Saug) Serid, 28l lerrs, GendliGy 984, 9GsA Quiller Grn@,
@gmm Q,DGUTGNC)I_@, @JGIS)lLIQI‘é,@GDTﬂU- @'@ﬁﬂﬂluﬂl;l_d) @U_ﬂGU/TI; Uﬁ)&dﬁmm G)JQIEJ@ < . * . NayiAsha. NayaVishwes. unBSTT GTeor Smblarée, UTBSTT @), (PlbewLr 400051, ETTTEYIGTT. Uley agmui:smﬁ‘ﬁo@tn& Big LNTE,
‘5/_,—')‘5” FHEGV LD‘Q)QJL.D @‘5@9@‘@"; @gm—ﬁ:ﬁgf’ i En@um_wm_:,_d) oot LIITU/'H;LQ_GA‘ID". FI’.(%U"’@ &GED&;L’] ﬂ']&mm Leui 8, 19560 Gemid, ereter. 111, eYeRTL L5066 smeney, Guer i, Qssiremen 600 116, SVPEIH
= =7 AT = Tt iy N T 2 I
gx//_lﬁ) N @Mﬁ .J @ bbs gﬁkﬁ? Gb LmL_Lb G’unm/z) LmgLbLfw St LL/D ® FFG’IIIT@, Ner. 17— - SimEwmr Qsﬂzglsmummmm ‘ﬁIDU“’ !ﬂ‘ﬂ'-l . -
QUGTM&HLD, BT LbpmILD =) w . . . IDLILITS eIMLIT . . . 20021 &m®H & (CL3 & 5SS LHDID 51 Frewsze v s_af B Qsnsg Bsrer 2 famn slLb wHpIb sLafGé

. . . . B GV & & & & ar R . . SIBML_% LonBlevS &6y Qengg) e 2 flann (slosonss) adr 20026r A8 a(e)dr 4 sgibser Bls ® dflpuemansanar 30 o) el
@gn&,ﬁ?evgul_u GUETITHLD 5@)@2”ﬁ GUGYTNJS'&‘@GU 5 ﬁ) 9 5 @JW‘@@E'@ S 6VDD]S @mgg;@‘)m 155 LD @:r:'st:;: Q'mm sao ":& 5;‘“" o f o l@éi-""" g @&uun&mm auﬁlsﬁ]dsaﬁ':-@“:y m:ﬁw::ﬂg :?@Qu’:b;g BL6i
LoHmiLh @JG&H;JGD LIGT.'TGYﬁ @UGU‘UTGSGY’T I ﬂmﬁ LImre® el W meT & e» o H6vad) ‘ﬁ @Jm’ﬁl&;mm @ ; . S5 Sefissafi_ib g ramons massiurL 6y dx'lmlﬂ&suun.@mm Sieswn angg]ssm( n@ngDg %mﬁsm ), mmrmnuél Qpﬁhulr Gapmb eouermsirsd

DD g 0 @@5 55@_,5'-‘55@7 D S GTITGSSTL_[J6WV (Glanders) sbQued NG Lusr (@afl SMHFC aen GALILLILED) (‘FEOUDD sisn iafigsoui’) fssnurL sl Senb TOS515

3 1 ) 1 3 1 ° 1 THGY T . . Qamememii L g). L6 ohyIb 2.5 i n@Qu;_r);n sLen gefiggarmen SMHFC-6@ , Qeaiss Casmmw Spssan ursds Qsnma
@J@Tﬂ&fﬂﬂﬁ 0 .‘IBGU)‘_ U:D'D @@5@), . LIITI:EJ:BSQ.;U @gﬂl_ﬂ':ﬂ;gj @G{)Lbl_lLb, pSevalISeN, . ﬁﬂﬁ}lﬂ&; GE/'“LI @ﬁﬂ'@@] "D_Q]@ whpib aily, D& sLLemThsme QUDIAISDHETES Sme “amiE iUy 2 arersr SiuCw” e SigtumLlle SpEAudC@eter Cs whpib Crrsden
SO aflprelng, wfphsT  Lineest SYVEISSH6V, S @gdsen, FGHTES G L N e DR oo an 5 aflpusvan QainwiUL 2 drang.

009 sl Lot  CameuLd(hisev Guimettp u@gﬂ@gj‘g .Biﬁlum_ggsi’) & (15 151 &) &) GOT LI LI TGYT [ & 67T, Qs w@(H) Rotés Booo() | g g1y
. . . .. . . . s .. . . ) sLengTy/ Gausnils ey EMD
BT eIl FeUILpEHET  BlHLHFRFHNGILD, 2)6TTHET o G L eflememum B Cuon@fwiser LODD |y e L & B b S| adavamgent PR arone u:;s;iﬂ I
Saevanio STEIF adlprenets ST L Lb, FOBDS o ey, LTETeIIEEGT wf  mHST Sommeim_giot CEALl SEHUL : Quuii LAN GLunac @M | PO csh
. . . . (e5.)
o . . seval  mésL L aemuiles : ; o9
) bQuefl &L s i b Qe . . LoGssTed) B 6T 2 Teu(LpL_ooT .. . L6 SHENHSHT ,g JLDITS 1 sL6it seTi sTew ;| OlengSlen Am) 1TOHEHD SiB6it LGS EHID. GHmuDLSSTT
Soiw &sblu FlL$ Situmud Cecdiomer owie euns, ) . . . @-]EJ&Z@@WD’ ung)/w@ CuvmQ & merartsuL. ® 603239211651037 | ufley wraul L, QuAupTusssTUImMUDL s LSey
CP(CAA)/95(CHE)/2025 SV 55ﬂm@ FLOSGILI FEOST(LOEGHT, G)FILIGU 3 D . 1. wCamy@wNT 6 | wreu L b, CaMUDBUSSHIT UL &E STEIST, &L LbUTEDSTLILD
N @Uﬂlﬁl&@&l_@ w@@g@ N @. s . 9 ‘g .U QJ@@,@@- g,ﬂ)@’unmglu 2, ggmsﬁ?:‘;r'r i grm\mb. &iGeu sra‘w‘azsi) 266 4.45 ghsT, @HO aLbE
. . . 6TV, LDIT] L . 3. Ol&ed LH&ENE sriem LGS 3.361/2 g&s0 wWHOID  eTe. 6T,
CA(CAA)T9(CHE)/2025 YL_aiT QsrresTL_mig e, - BESSLOMT 7 o BleveugLiLig TG acsla, 2.06 ghai Lriusey, @80 SApsel UeHder
BHmieueomiaser &1L, 2013 Ggm_iumer efleasws sl umgbLfl o eoL_sefed LbpmjiLb BbSIT HeV LDITG)JLLg@GU @5’@'5,7&', Bbs s10 LKA 1.02 gésit LpLueTe), CLEsD 4.381/2
wiHmd . . Bloeemseaisr  GEweur . K ) . assi feod. Gbs udu gievamiiifle; aen.es/sbi Goo
PRI . . AP g{@)l&l&ﬁg@] G)J'E'@@Eg . .. .| SMHGHSHV 61GH/@fLD @GUGK)GU. 0.331/4 gé&i LFLILETe) (ULLT 66Rr.1640) WwHmibh LS
Blmieueomiseir &1 L_ib 2013@esr Giflayser 230-232 aucomileone sflaswsSleo ﬂm-.@@@ﬂg@ %QG[U”U Qe @) , siememifley e6tor.365/3b26d 2 6em 0.193/4 g&&T (LLLT
whHmib o moew & J & arflesT LI 19 6sTh @5 BTU ©ISTDD LgeUT a68.598) wHmd UHw Fewewnlfey stedm.a65/3b3 0.19
@50 Qurpomian orpodosdiy o airems Gonamsar T e SGHGL GGG 3 om0 e s L
wHmIbd - (LpeoTolesTF&FISHES  [BL_6LILG 6160T.2393) QTS 1.033/4 &ST  LFLLIETEY whDId
. . . . . . L. Uigelld B . . ydw giememiNfley etetr.364/1a UliLeTe] 0.751/4 g&si
&bsrd <l CLr smbEurClersin e oNBEALL wHoib a 9 i SEFHWITS  HHBIL%  LOMBIeV LptiueTey (UL eT6im. 1169) whmid LS gienenrinfiley
eflered Gom L &bCuefl NBQALL. @iger sbubsiuL L urgl Siflefliy cTeveeCWTT LI SSeTTest erein.364 /1D t;rﬂumm 0~1|;1'ﬂ/4 Gési LuriueTey (UL
. L . - N I PP, . P U EemL . &1.2393) yHw glewewiifley erewr.364/1C 0.27 g&&T
UBIGSITIGET HDHID &L aflomt_Cu g pEI& oy S (OBme 5560 wHpIb BHESU SHeured Hened (semeoriyy ) Lot . . o : .
. LA ; 6 — et &b PELYE LDLILD LIGUUTGUZSTITﬁ uptiuene) (ULLT eT6dr.1159) whHmib yHw genewriiffley
©hss sflasussed . . ‘ﬂg@mw‘m'mle o a?g 12-on &) . . @ILI, '@ L '@Gi(ﬂ'ﬁ@:) ei.364/1d 0.99 g&&I ULFLLETe| (ULLT 6I6r.1640) €. 20;3125;3:26
absrbd @y CLr smQuIGersn b eNBAQLL., afl_ Gy eramied) Qemeouyagem MenyGaul eSlSIGLL 2 & obpid uflu giememiiifle) acm.cea/ie 1.281/4 absi | 25300001 |, oo
CIN: U29249TN1992PLC051417 . . < .o SMGUBEL_ LITTLOAILIL{SSIenM e 85 Gunian pptiyalienilirpBson wse | 19.02.2026
[N (NI { Lo, (I N ST LITLILI6M <
abCluafladr e b, 1956@sr 8 Hpenu’ @@ Hpesw, UBIGSTTTE6T SeueTSShES epeoth  CFnganest  Feulq Gareim.. @55 P Lfonpp QensBe o0 ® L 100
SIBHGT USle] SIMIeIEsHD, a. P eflouriiadr . . gési  upLiueney OaneirL  Hleo.  6TeNv. 6Tl 6TERT. 364/ 1€ 2,53,000/- o
"smEsenun’, ereor. 12, &G mewme smer G, asn @I@:);)D§§zl 51761)565)1_ 'DPQI:“ “’ﬂuj"i_)!i'h Q"‘;“-"‘{U"—'f Q’"SEJ ?—"—55 ) ﬂ$~ ey
L . . . X - - N - - " N N 6111676001364 /260 0.18 &I LIFLILIT suLb. 06T
miBIsbunésD, Gledenc — 600006, sBlipbrl, GbSwr. 1. | sniouGr ssmeni Quui il Gy eremigf) Qemsdyy epeir SeoGau oNBGLL 2.5 LD@,Q')QZIOJJ&SG‘/T, pinpibiinenn me"Qm"’é@:’b 4.;;' 112 obah opp
. wEyFI / wyreev@Quymi Hpieued 2. | snituGr sLemen giasss God 28.01.2014 SMTGUHEL_ 2LUUTNTTHAT 5iGa eein.365/3 QppEL LEHWs Bbs s LkSD
1aaflerao CGuom”Lmt sbGuefl ABGLL, 3. |aBs agsnm:ﬂs‘u & sniiGr Priceriser ufanei LD.Q')Q[L.D 55/76‘1)5@’)1_ ;::w::;"ﬂ:]:;;?eso/fal @ﬂgsag;v;:tgg%'?:wiﬁ:'
CIN: L35921TN1992PLC022845 s gi0iba0/uSley LII,TITLDﬁL.IL/ .‘D_§Q5)1UNGYTD"$G;T Lrdled 1.00 &8 LTLILIETEY 0.50 g&&iT (UL_LT 616301.990),
sbQuaflser &b, 1956@6r & Hmewiul L @@ Hpieerd, 4. |sniuuGr sLemefisr Hpieier CIN -U29248TN2014PTC094732 . . Bed Qungsid 4.851/2 géar Heomss ""Qeup Coseveu
BT US| SIWIIOBD, SIEPLWITET 61635 | UETWISSILLL Gl mevsr_ W 5@@@ B aem QuuAL Ll GegieLrs wiHpLLLL e,
" L . . . . Qungtiy SenLwrer sres . . . BE6b wemeu s16TT.2160, 574 FHIT S|ig LTLILETE] QaesT
vEHeIUI", 6l 12, &gt Heumev snedr CpmE L] anmufey &5 GUT S TGSST )L C A ; C o
Tl s Qe&es ’ ~ 600006, & ’ @ 5. | sniuuGrl sLemenfis ufey Seleuevs whpid | stk 29/12, 611b.C.67. Canelle) Oz, Ll i . . H Bood wppid siid. @iy Censgreng ddeieb
Uil uns&o, lolg sy B QD“@: &GSl D A Qudreosr, 5OBBIG LIcsst) G?wm@&nm@ TRMESEMENS QSIS QILEE : 6161.6101. 6T6HT. 358
. WIS & / 1aprereoQuit By %ﬁy «7(2:;15 Boude sa @sHur ‘efoog? ) 2 . . QshHE : mmm 616807.10 Spé(E) : inene et 20 Gm;b@ 20
" ) RUGEEIR DS/ 60T Sllg ULEEG Oz &renev, efleh : e G
Siblofliy o | S Brrer pe o 0% 68 16052024 SIBMLS  LOABVSSONBhES ubel ubaRo w0 s, Ayse Bopdo. Aspel
Coflw sb0uaf &g Siumuib, Qe e 66 fl 7, 2026 e 5 "wﬂ@ oY = G N ‘@ IO ubasE. 45(; ;l“} w:;%@gw@é? ﬂ%@; “;“9@5\’
7. | sniuuCrl sLsmenflen semeoriy 13.01.2026 FT T LDITeUL L T 319" glg... CuHBL UESSHO 41'3" g LHMID LTWS,
CoHL L 2 gsreflciiulg. absrd @ G sroUIAGTET 6> SBIRLL soissh Gad I D, > D& st Lnens, bHpi> syseiLdn GeemssiurL dp
wHmd eeflered Com Lm &bOUl NBELL. @iger sbubsiur L P PPST————r I, Y- @@mu&mm @a;nm@mg SieaSE) 2 LsTETRSMETLD LWETLGSS 2 MewuL s
um@‘gnums?r u?.r_r)g}[u). 5La?g)"unmaﬂa.m—(g.m’ . cmg)@m“m% . Sionen Buemlsn Quwi wHmId LHey aeiT 1BBI/IPA-002/IP-N00675/2018-19/12416 DML @57,@5'555L.IL”;®57.TW§]- 2 | sLsr seméE arew: | Qengdlen Am siTOSEHD ST LEHSEDHD. CFnsden
e@BSoamy S ssbers sbCucisdle i 2013, Gfleser AFA valid till 31.12.2026 GLD@Q[LD FFG’UIT@ 603439211616829 & | Syeuemt etei: 4549/2022, &iGeu etedur. et6iv. ered. 28/5C,
230—232@&% efﬂ(’g @L’qud) 6)159[51@1’1) Qurr@l'_(a IDGYGHTPPNCD &1 &H60 9. | owdiso i etigememiy smeiy s, oL BTbLATED, 256, eearban ‘ R . . 603439511707018 23{5D, Q.I@G?.Illu'J u%ﬁ(.‘?mu?sh Lilg. 6761 6T6gaT. 28/5?, 2_5/5Ds’§)
Qeiwou’ L weyefler Bgmerr oflemeneor Glipeufl 25, 2026 siedm sigaunfisn s vpgib Ve AsGE y LDI76)JI_I_§'@GU 2_6TeT 1. oo10&Ga6 o dten Qongg efevSremib 0.07+0.03 - 0.10 gé&iH Hlevib
516 Qareromiu@El CiohGleres NG . Qasinenen 500007 . . 2Crréfurmg o s1Gaufuul g Armon, shisf grgist, Ceewn GuheE ufey 26 1000'00/_ 20.02.2026
ﬂ@@@fﬁ mﬂm?mu@ L‘)Ql A L) aﬁmiﬂ'asr. DYDY %S .5 S SOOGI SIS G| SHIMGUBHGHL 2. gieflsm aymOle | Wwreul L b, eLriLimg &mi LEey el L S60 2 seng |) 0.07 e SNEM60
o18liigCam BB @@ulﬂaﬂ g GONSH o1euGpmr OIOVG]  SIUIH 10. | Qgniysaner amei Sigieueoflen 56, @LWN SIDLIEE, 286, LTEEUTESD j’GD’)GUlLIl'[;JSEG‘I'ﬂGZ.ﬂ GI'G‘DGIDGUS'S@ Guoffl emid 681 HeSHHSTET TLMEVSHT : LSS : L L ULl 11.00 wewfl
aupsadlepGrm, Quui whpib waaflow GMIACH wsQumiubll @, safl wppib Bsrargss QBOEssTme, Lransaunésid, AR X X Qungleurer Lens, LEEETLSS Ao, ASMHE : Lpeflems (65 19.02.2026
weyefler Bg1 eflamemenr ool Cupiash e B® B sEHGEE Weuns, Q’“’“’f" 600007 . o R | - u@@&@rﬂ@) 2 QT Beod, Hpée : upeaflsnsl Heo, CuhHE : SjLLauememtiiLig. . u&ed 1.00
. . A . K 4 . Bsivemgraev : hitro.lig@gmail.com . . . ughsnusg SHewmi, siGeu sm)m 28/5D6d 2_eiten Hlovid, II) 261000 wewfl
wEsiler apssHEmsE Jigiu Corcmpb. v alitugnes T [Corfment saroings smd 62 1022026 @@mg @m@&m&n&gmL 0.0 ghsr Heosdi QL@ : Qg ,61,000/- P
Swuller aHMUUBHETET SITEID  DIOOF AIGGEPOSSET HHE6e0 : o8 ool ®. . 5/ | LRI : : A . «9_§Q-ﬂ LD@gg,jG)JU&;W @wa unens Beod, ABHE : w&ECae o Crmsdurng eumbidu
: S o B o0 Corsiib.  benehle Hamd Gl Bieue 1L g Sitimu, Qssievan sjoiey, "ad Gy aerigd Qeroueps GenGar oIHELL Bootd, s : #iGeu et 28/5C Hevid, Gioh(@ : EEEE
oibs il 4 8 561 D) 6 o B Bnjeuensems, sn@ny ey 336t £, 13.01.2026 Sem) smELILSHETET 2 FgTmel AnLIISgIenens) eemm & GOST & TGssh & & L1 L1 L @ LD Crrédwime: L 1b. " b 5
aIBECHEID Comanund sHEilu sl amgomss Cemiss &Cp @asn apooid SPABEILOADE. ’ i&ﬂgjﬁgﬂa :Z’z‘m“’ L%:@ ﬂf’f’_f: SIS
W&Quj]ﬂjulﬂ]'_]_w]ﬂ[_[_ﬂ@ibg QU.IDQ]&S Q& meirereomb. ’n_nﬂl_@mr stemiigd) ana)%m ﬁ]mu(km_ NG L 160 LBIGSTEST HID FDLBSILLL TS, ShiseT G'QGU)G)JU_IITGZST .D_U_ﬂﬁ oo c u L
. 61 11.02.2026 BN VS SISHE (y)swm@lyw suﬁsma slsm 1060 . . AL Aeir 6 98 1 wpmib B i1 £Cyp 2 crenen Cuogd eeurmast shisst | FEOUHD s apmdwaflsr GomamugesSe
aycorauifl 16, 2026 CaSUL_tuL L g oG gués @O Geren @Wﬂ“ﬂ‘“ 266 &emevLiy b swiné@onmy Gat LIngismaL (Lpe®DHET Qeeugmid Genewriiyy / st sug:msuul_(ammsm (https://BidDeal.in and https://www.grihashakti.com/pdf/E-Auction.pdf). seogriast
. . . ﬂ@" a6 sjafls e Canflé 45 e Wemengmy auflulsr ‘DLGGW switiss o & TeTerluL. @ Gugib Qg : ar g), 16\ waeufl : Madhusudanan.G@grihashakti.com, Qurepue) ersior. 91 9940444937 WHYID
m@lgmnﬂwr 6119535@@": e . lgb‘z SL68 |51_A i1 grusen Ganfls 45! i Grpiled, SN epevid ez le G) . Bleomis G, QuorenLied eeir. 8655619157, lsiramgresd waeufl: Niloy.Dey@grihashakti.com
T % T o & sinengmy euflullsd e féseomd. I 7 ‘Ut /~ gy SSLILL
L[Qlu orador. 115, (I,DQ).N ,gm’ . o000 FF FIeweD, Canflsemaast Qgn_iung QUILILITET SjeIeF) SoDTET SYSMEGmE SLIINNLG S aedsElug. G)J@@‘/l)gj 6163 HIUSHL_[] B : GaruibLsgri, Geevid, SAPETE N . . guuw'/. a’.“‘“lﬂﬁ.uuu_ .‘Ni}i"lﬂ
I.DIﬁ]GDmJLyT, Q&eremer — 600 004. semeotity sigiisofler Aui: 9. Goser, G4 b GLib: 17.01.2026, Gesremar. @_Q')ﬁ@ﬂé)gjmmﬂﬂl Ggé) : 13.01.2026 ersivemiberiigll @b Canmb evuerrers sbEULeR sNNCLL 0 Hars




17-1-2026 5

L0&IsM) msmn @mma; St smmujm emmm}

SID1PsHTamar Fsmavdidy 101ms0 Ssmilalbg1 0 Tsns

LD, E968T. 17—

Lg@uuiley  ClMbIse LTy e
(LTI (B euelTigWT  eueiTaTeuT
Qupens ypladwed eiowd Fmitieh
BUPSHLD  LOBTGISHIGT — (LPGHTLINS

LDEB (HEHEHLD

Fevevd& Blmieuesti LFer FFMBIseT
SEVLOUINGD FDoU(e0S)S F(hBTeIGY

FrEHHILI CLIMBIFSEIGY FGTLDTTSB)HET

Cumsiseballpr CsmessT_m_ Ll L g groedBisLD, LO(BGILIMTGTITLY LIGHT,
@@@’ sLlpeitaneT  Flevevs LomALiLImessTLy CaFoueLpiss)
@fluseor b @AwGom AHCumr  eupBIReTi.  BlEpFFI

<, Cuimy LDTEm6V ofessiladls g . . . .
. . . salls@guiley  sCewtFelr  FpLliyens

wfluneg  OegygSeri. allpradey . ; .

BLOLPGTENGT  FGHILOMISES Gl reter_[&ar, opled. ol (el aIBE®S
GlLing|Lodseir S@RTUBESLD SbS ADDUGIGLD  FEBLEpISE

BGSTI) Fnplewtiy.

HImPUpF GiFsm mbAsT Hsdal Gpiodisir
o510 3pjj 60D Lafld sirafngsd Gurbissd afipr GHTs%ID

SIODWT E96oT. 17—

SlGEG) oML L Lb
aieDLfeh 2 Giter
GlFar_mbL9sm Feval
SPLDEI Serfley
9| BIHLDITGST GTeN )
ertb  wlefls  werefuled
s sblps  B@prermb
(Al 10) QflLpreunes),
LOGESTLOGSTS @D GlLIMBIHED
ol "eTedTn  HEevLILeh
BgeyLh SoLiuns
B Glunng. apralnd
Glear_mbL9sm Sevad)
SWLoBIseflest  Saveveud
OLOELPISS) BEOCGLD

UBSSHMI. eTev  F  6TLD
uiellss Lieieludlest (Lpgeeu
Goapiasm (Lpetrestlaney
URSGSHM. adlprailed
SVEG GBI aUisear
Lered omesstad) Lmiedll L m

ugCeumm.

Glunmbise aflpradleh
iy SIGLPLILITGTIITE
FpginE) ImLoeLp iG]
sBg Osnes(® GlLmmbiEe
LIGBSTL e UNGST LmgLbLd)
WSS ULD ALIysaer

upBluyb CuGest.

CLIMBISE LIGESTLY &
(petTesfl (B Lieirerfl
LoressTaIlSerilest Sgmdlw
SV BlBpFF)  LmgLbLf
[BL_GoTLD, GGULDLILD FMHMIGHEV

2 Girenil L L6vGamy
FHEV BlsLpFFHET
Lpraileh usGsnm
LDTGUsToL ,LoresstadlserflesT

OunCprisemaer Gleu@ens
SEUThSGT. adlpradled

SpLiLbFLons gevedllds (B e arell L epmeronGestmy

ST, LIFLOMH & eTeil L SHeubg Gl r6sTL_ 6w
ST SHEHHG, FpLiy  (pyaleh Lieirerf
U PAUTREET OlFlig sevall wrewal  F9apr  peD
SWLoBIGeTET  Faeveud  FnmleTr . @l p medld & T e
JLOeLpISS) Cumiised  aPUTHS®ET Lieierf
LOPMILD QUITGOPLILIPEBIGEGT  (LPSGCUSIT LOPMILD  HIGHEST
sem ' igerny.  BlEpFUGy  (pseveuiser 2@ Cwimiletr
uieierll LomewTey LomessTalgseT  eulflam (Hsedled < Fiflwid
GClupComser, gieop  GClLBLLESET LOSF FpLiLins

(LpSeVeuiseT, YPAWISET  OFUB ST,

Lpsailudsd Guirkissd sl psmp
HarbismanGuint i, upsfl Gurailssd
Chily urrg,umg,@m TERSEN)

Lipesfl, egest.17 —

LiLpesf] (LP(H&HGHT
C s 1 & a0 & &
O A a9 B\(LpeOD
Derm s e er O wm g
LUNSWNSSBOT  LIGHFHCT
Fnl' L LD Fnl' L DTS 6UbS
6GLIGUOTGESTLD ©_GITGTGOT .

Lipesf] (LP(HSHGHT
Carafledley  ensLiFLb
Baailpm @I(BLD
26 <24 LD Cs5)

Cesmy Qumpms & L6
CsmL B & mDg .
<2, GOTITGV SLILYFLD
8 ol pradp S
(Lpettesig e Gev FL_b5
@b nE  HrevLnnsGe
UTSWISH®Twnms
LISSTHT 6LUbS GLGHSTESTLD

o ererety.  SHOILIMLS
GlimBIsey QB (LpeOD
Sles1ib. SHOLITLpGI

UTswWims H e gwms
GU(BLD LIS FH 6165

9FFLOTS
S et UGB R DS
@olLuns  upestl B
LOGIGOT  FIEGVHEGILD,
Lipet] ® Cxreney,
pesfl B Csesll & w
LGS Feifeb LTSWnsFens

Fal L_LD

QU(BLD LIS [FSGIT,
P Foy  Caismeiev
(Lo (B & L1 6) L1 ¢ Lo 7 ewflesT
IFCRNGEIN LiL_Lb,
LoMMILD FlanevFHener

WUSGI L9 UfLD LITLYUjLD
UTSsWISHe»ywms
a@peusl  ClowiFedliss

U LILISHTSH 2 _GITETS).
Lipesf] (LP(HHGET
we s GCsmal e e
GTBI@GLD LNswWngSenr
LSS FHeT CleuaTarTLons
2 _GITGT&]. Goms &,
et @Qupede  guilev
Bleweowitd, — LIgLILITEDSD,

WrenesT  Lmeng L&
LGB Fefleh LinswnsSens
LSSTHONGT — HEeuwns
ST Aweld & pgy.
LSSIHOT 3 Loewst] CprLb
HMSBN b5 SLOLp HL_a 6T
(Lp (5 & L1 ©) LI (1 LD T 60 GoT
SflFesTLb QEIES
o (B Hetr P T [ .
LSS TS @BSHTeT  SHflFeot
anun®EeEer  Csradleh

Blieuns <@ s
Lomflpd s OlFuwiz
UBEDTT.

UTGINH MVNGE [ GHTLBIENI% 1190 HTNaTHsI,
938 afjsmsir LBIGHDL

2 QELILSBLD
LG g}eb@ﬁ)esasl_@
alipr @&y HMewew 9
106wl LO@HFLOGHGY FGuULD]
o Bev  eunGleunFedled
ors U flen B Ly
Clem_riSwg). LomeuL’ L
S6luEL_i Ga.Ggg.
eiess@Lomy G EYil
LoppiLh uglaggimn
IOLDEFF 9. epid &),
SEELOUIGH EXQETR)
FOlVsL I Fetaveurd),
omeul L eUREUML eIVl
S(HGSTTSHIGHT, Gl
LIMI@BLOGHD o i ey
BBIS BLOPps6lFeOaIGHT,
6TLD.6T6V.6T GleurisGL_geir
o HCwmy  peresflaneuiley
orBLg. QSTiSeT,
ST o fenLoWwmeTiser,
60605 (B aflipm
G(pallet <2 S Cwmy
YN IO ungjsmiy  Blyeunsib FGTSHTCTTIE S
2 NFGLomp) TEE  QUBSaTT.
Glgmess_eo. Osm_ppg Lo QUITGL SaT.

SLONPBIEH  HIGO6T (LpSH6UGT
2 SWEG) aVL_MeOl6sT SyeuiE6T

aflipm @l B,

Gleueirel BrewILLD, ®FSHT,

Ld@s Qsmowemssg Sy,  LGrm,  aleew
26ve0ESL (5 aprevey  ewins  gal, edrailL

Clem_r® eassm. s
QUMY eTFeOl6H [OlEE

oS @ 2 uGune GlumgpL ser
G Geul' g o el L

KMLoég 7 FeunLh) HTewaTEH6T afleugmu QOGILmpL 6T
aufleoFwns e uflens  eupBSarn. U
QLI e, yevs afgFser  HIETSHET Eflumigg)
WT(HLD 1919 Ssefevaney. QUM aUMFGIG Qeig
2T GVEHT eped  GlasefGup) g Li_mo6y

ugey Ol  sGSwrer
sraerser B0 @b

Cgaty  ufssmer &L 198
Clgating). LonPLy afgrisEesLd

260e0ESL (5 Gunigufed  EPLILIMIES FITEGTHEGT
N PSHAN_UUL L ar. I5& ufls&aents
YF@VET  epeid  UBey CLppert. Spps  waGLg
Gl L 1190 oIIGES W& UflFns SibpS
FHTEGTHET ETEGGH IO (LPSGUGHLOEF] FTLITE
<aNpSs QLI G, ST P @UesTL b Lifls

8@% Oupp 938 aigiser
@6 FHDIG LoBSSHIeU
ufGangenenss@ et

SWWHESLUL L g,
@gm_g'ig/ Hp6lBCa60,

Oumidb  Smis LIy
GG e® Q6 TSI
aMsaIb 2 6refll L aleney
o wing ufe GummpL ser
QUPEBISLILIL 2 6T6ng). GLogyith

B Hsse, Hpes, KODSsL 196 SpLiuns
JALDBASLILD, Poisiions, oleorur(d Spss staer
Csaf ool L e fewrer rés SLOLpss
uCaipy  oreul L Eigalley (PSS  FIILING  (LpE6Y
YT epeth  UBey UfenE  oméLg  ppib
Olsdwuiu ® s@Bunar  QUawLmb  Lflens  sups
sneenser emfl, Geustisefle  JpTaIGVT et Lomy

Qasnmeas®e gyl @

Fmitev smECswid ufleney

[OE oeelds 9oy L& oo ELmfl  sey
sng OerauLer. Qs (G465 QULPEIS
BITCHGITEHGT Sansgp eoerer. §P LTibg ups
RETDGT edr QDTS STDNE®ET AISGT DL S6)
w@Esser  ufCsnsmandsg UlgsSs  Sy@TLT  (LpS
Sesr  eumgeungedleh  @Q)phS SEIG BAGHTULD GUT LIfIFNS
Silpdal Qo L g,  Oupp GlFeers. smaerser,
@y oSgiser wEsges  LOTOUGITISAT LngSLL)

uflCensemes@ Sesr SN TE @ &G L,

@aICleun( FHOIS HeTHEH6U
Y LHESL UL L arf.
AP Fpliuns aflenerwy

wr®Liy eIrsEpd@Ld HmuLD
TPLILMSaIND) Ol eirane
B SPGB QUMY eUTF6D

apm) GlFebev 11 9y LbLjcveHTa

wEg  swry  Blevevudley
BIn$S @abslILLLY BESS.
o spm wpy-ailgyb
Gubl  wss o eredlL
9Lg LILIGHL UFBIHET
swm  Blaauley @ bESS!
LG5S Gpailent
Lon(HLg. Il
SMuLD ML L6V
IUIHEHHSG 2.L_Gvlg
DRFenF <yeflss 35
L& j&er oL . 120
wGgIQ  Gupeilant swmi
Blanevudled @ wESeT.
(LpSIBaI) FGdens
Y Grosb
PR FFGHHTH LDGIGOT
/0% LD(FSSIQULDGGSTSS,
e eSS
9 LDL6VEHTaN SWT Blanevuileh
B i Bereng).
SMOB®L DBFSHA &P
BONISEL ()  HTWECTHEHHS
aGsayb SmuLb erPLIL L M6y
o L GG WITSS FEFeoF
oeflss 25 LsL_[fsar 75
2 SINITGTTS 6T LA
100 @GS Gpadleny
W @) whsed. @)ues(h

(Setr

BL_Lor(hILD HMUHEL_
UTHGT(LPLD SWF Blavevuied
BssL il Hererg). GLogiLb
R BweenwtiL eeievr
ol 100 SwewewtiiL
aSrser 2 SuwenenTLiL
QUTEHGTBIGET  LITSHIFTLILIGHTS
SWTNS BSSLILL H6Teng).

unysmiy  gpuUr(h&er.
OB eHTLOGETL GV a.8b).
N Cuip &)y EL]
Cuopumiepeuuileh, — Lomeur L
FHM6UGY  HETH T ILILITOTISGT
<railis (Lpettasianeuuiled
7 Fo(HSE SHTeU6H
& GBS & T 6ot LI LI T QT [F & 6T, 7
ST GLILTET(HEET, 26
HmBSD  omeul L CLmede

GLUTSTHHET, 72 HTeUed
QLUIGITOTISET, 188  &JL|
& UIGUTOTISGIT oL

2330 QuneSeny LN
uewlliiled  AGILIL L9 (BESETS.

ureGo(® Cuemm &)
(LP(LP@USLD 9515151 Gds
6760, (9). 9. Hlan eLOGULD

VOGS WL 9eDETeL(BLD
umig@h  eueaulley  Grog
@edlugtiy QFiudiul L g).

Lig.eud B
Qurg) SyMlefliy

(QEmg. 556 wHmib @HEHu Haured Heaed aurflugSer (smeoliy B (pernasT)
aflfapemmser 2016-6r, 698 12- eir £1p)

anfl_Gor erarijed) Glameoupager WanrCeul eSSIGILL
UBIGSTTTS6T SeuarsSSnE

. SEUDSHT
Lid

efleuriiadr

1. | sniuGrl sLemment Quuii

il Gy eremied) Qemsdupeagsir enrGeur eNAGLL

2. | sniuuGrl sLemment gleubsg Cad

28.01.2014

3. |abs sifsmsden & snivuGri
sLennent glouéaib/uday

Pryeuentiset ugeunsmi

4. | sniuGrl sLemmenflsn Hniee
SIEDLWITET 6T6HT | UEDTWMISSILLL
QunIiy SiepLwreT STk

CIN -U29248TN2014PTC094732

IBF STDETEDET YL GG (PSS LITLILILILIL (B
afpiser Gafey Gt ® QGESS.  UTF@UUTGTISET
RIOELIOEE sopselcy < L F o s pH &1
Q@ UULUL L arg. WBsab UIT&ISMLILITGST
Grogyith aumgeunFedled  (LheDUly sevflser
Blemy  aleverwun(Pd Epps <A@ ESLILL G (BS S -
SI@CTE®ETYLD — Lofeu L SMULDLILL afjsersamar

NOTICE is hereby given that the below mentioned Authorised Person is no longer affiliated as Authorised
Person of Kotak Securities Limited.

. Exchange Registration
Authorised Lrade Nugmbergs of Address of Authorised Person
Person Name| Name Authorised Person
MARUL MARUL NSE - AP0291567431 328 KOTHAVILLAI MANALIKARAI
SUJIN SUJIN BSE - AP01067301165195 | POST KALKULAM KANNIYAKUMARI
DHAS DHAS MCX - 168593 KANYAKUMARI 629164

Cslw sb0usfl s L g Sumid Cesrmer Swia WeUNS,
CP(CAA)/95(CHE)/2025
IN

CA(CAA)/T9(CHE)/2025
Bpieucomiser &b, 2013 Qgm_iurer ofleagwsisleo
wHmib
Bimieucomiser &1 L_ib 2013@eor Slfleyser 230-232 aicnyuileorer cflagwsElco
wHmib
oy Quimbsbsanu srbgsafadip
whHDHID
&bsrd o CLr smbEurQersin eo oNBIGLL wHmbd
weflered Cum'Lm sbQuefl eABEALL Sigs Fbubsiul L
UBIGSIIGET bHOIb sLcgmisfert Cu @hiS oy S
©hlss dlagussle
&bsID L CLr srelurberen b eNBELL,
CIN: U29249TN1992PLCO51417
sbQusflser s b, 1956@Qer &ip Hmiewiul L @@ Hmieucd,
SAHHT UHO| SIWIIOED,
"swegeonun”, ereor. 12, sIHi Heumed sncr Cpu(),
BBIGbUTSSD, Gesomer - 600006, sBlpHIEH, SbSwr.
. LS / wyTerevQupTi Hpiescond
weflereo Cum' Lm sbCuefl NBQLL,
CIN: L35921TN1992PLC022845
sbQuaflser e b, 1956@Qer &ip Hmiewiul’ L @@ Hpieucd,
2B UHO| SIWIIOED,
"smeseonun”, ereor. 12, &IHi Heumed sner Cpu(),
BiBIsbUTSEGD, Ceciomer — 600006, sBlipHH, bSwr.
. LEHIT SiooIHaIT / o oQuft fHlmieucond
Sidlefliiy
Csflw abOuefl &L § Sivumub, Claes iefledr gpeoreufl 7, 2026
CuHNI L 2 gorofleiulg &bsrd op G smbGlunleoresn e eNBIGIL1"
whHmid eflerod Com' i &bGuefl eNBELL @iger sbubsiur L
uBI@spiser  wHHD sLsMisfloLCw, CuwhHlardr
@ESloany S gsbers sbbucilsefe s 2013, Qiflaser
230-232@61 Sip @UUHH aPEEGD CUIGL G LEISWITD HrEHHc0
Qewou’ L weyefler Bsmer oflemoner Gugeufl 25, 2026 i
&6 CamemiuGSng. CobHbersicr weome sMsCHT icde0s
afligCon smss Guitlsr oim GHSE oG oideg oles
aupssderCrm, Quui whHpib wsasaflow GHUE(H sQumUBl H,
waycfler Bg eflemamen poLCQupiashE @ b sEhbE WU,
weysmiler apsshoh®moEE AU Caiam@lid. weemer erlitugne
Suiller aHINUSHETET SITEOID SOMF INHGEPOSEIT HHED
oibs obefliyL_cr Govauiss oigiu Comi@lib. eyl b6
aropsCagyDd Comanuns ipheilu s L abomss Cemss SCp
sCwmublLeuflLBlmbg Quibmiéd Gemerereom.

seoroull 16, 2026 CaHutl_tur Lgy. uassr gué

weysmiler cpssdobir,
ySw ereor. 115, WHeo Homb, o FiF &FI6m60,
wileomiyi, Gleciomer - 600 004.

Please note that above mention Authorised Person (AP) is no longer associated with us. Any person
henceforth dealing with above mention AP should do so, at their own risk. Kotak Securities Ltd. shall not
be liable for any such dealing. In case of any queries for the transactions till date, Investors are requested
to inform Kotak Securities Ltd. within 15 days from the date of this notification, failing which it shall be
deemed thatthere exists no queries against the above mentioned AP.

kotak® Kotak Securities Limited. Registered Office: 27 BKC, C 27, G Block, Bandra Kurla

Kotak Secuiies Complex, Bandra (E), Mumbai 400051. CIN: U99999MH1994PLC134051, Telephone
No.: +22 43360000, Fax No.: +22 67132430. Website: www.kotak.com / www.kotaksecurities.com.
Correspondence Address: Infinity IT Park, Bldg. No 21, Opp. Film City Road, AK Vaidya Marg, Malad
(East), Mumbai 400097. Telephone No: 42856825. SEBI Registration No: INZ000200137 (Member of
NSE, BSE, MSE, MCX & NCDEX), AMFI ARN 0164, PMS INP000000258, and Research Analyst
INH000000586. NSDL/CDSL: IN-IN-DP-629-2021. Compliance Officer Details: Mr. Hiren Thakkar Call:
022-42858484, or Email: ks.compliance@kotak.com.

5. | sniuuGrl sLemenflsr ufey Sigieues wHDID
(PSEDL IS
(Caupy 5Gs1d GEuden e

a6 29/12, 61b.Ga.¢1. Ganelled Az, wileonyf,
Qasenen, SOPHIG,
@sdur 600004,

6. | Heunsd Sionen peL(weop @D C58 16.09.2024

7. | sniouCrl sLenmenflsi ooty 13.01.2026
saned Gsd

8. |smey Siieuenns Qewdu@b Seursd 19. Guseor

1BBI/IPA-002/IP-N00675/2018-19/12416
AFA valid till 31.12.2026

9. | ®ueds ufley Qeigisneruy semeLiy 56, EOLIWIN HIDLITEE, 286, LjTEMEQITESD
flsin aeufl wpHID Beenghee [0NG y 5
Qasitenan 600007

Sionen Hyewrlsi Quwit wHYID Ley a6t

10. | Qgniysaner seeoiy Sigueusoflsn
sl wpmib Bsenghes

56, LW SMDLEMEEN, 286, LTFMNSHD
QB EyETme, Lrensaunésd,

Qasinenan 600007

Bsinengnasv : hitro.lig@gmail.com

11.02.2026

Caélw Hmyeuen s1g Situmub, Qesiienen jwiey, "afl Gy eanigdl Careagsi WenrGa eMAGLL"

Bnesnsens, Qsneiy Wilay 33sn £, 13.01.2026 e SmeLILGDHETET 2 SgTeme NnCdsgsens) ssmm

Bsen apood SyfleflésILGADE.

MI_GITI[ stsmiigd) anm%m WennGeul eMAGLL g6t LRIGSTEST WHOID FDLBSLILLL TS, ShigeT

A 61 11.02.2026 9|6GMHN 0605 SISMH(E (WeireGym, eufiens stssor 1060

@PI_Ou Geten @mﬂuﬁ]i\) p_mm sms\)uq agms\)lﬂl_m nam.uﬂs@mng CaL_Qé@snsnemuu@dnise.

ﬂﬁs a6t Sjeflggeuiast grigen G 45 g auflufled i GG swinlés
ohHn &6 it griss Canflé “ein Criled, HLNEL ppedtd 360605

WBlsinengmy euifluled sioiniiféaeond.

Ganflésmaset Qgn_iuns QUniWET 60605 Soumnet smnfiug sem

smeiy sigiauerflsr Quwi: 9. Guasor, Gz wppib GLib: 17.01.2026, Qeeraner.

11. | Canflémaas switlégn soLd Cod

55!

a

Brigier ou7é Called eNBlGIL L

udley siiaIevsbh: 106ug gerb, Gusv |, @mig Gl _yrev Agrs

Ne RTHERN
ARC

wewtlirb Camb enuemmssen eNBGILL-
(e wemtiyrib Ganmb enuemsite NenrGaul eMBGLL
CIN : U65923KL2010PLC039179
USa] AP0 IV/47057 (usnipniz))W/6385 (UHwH1) wsmriingyi aajsio aisdu:
sy Ganih soussisio sSRBGLL, apsSrpinuz! Hemic, ‘
(IpibsDU 400093, IKTYTsRI)T, GHIMABLA 515

&r6U TS, 60T é{[[ﬂﬁsﬂ L (oiewawn Qangg)

£ MANAPPURAM J5e]’13

FINANGE LT5,

(553, BHJaT 680567
“SBNT I Gy, ABGH-sjun 31500,

ST0UCHT Agiause
b i 66211000. BDMMWHZAD: www.manappuramhomefin.com

48y wsGuriuB Garn wemiyyd awm euamaneh SIBLL (MAHORN Jgdr siisdsRbaiuiL st suiadi2002 - b yen® sl GF Qordgssma
Qissuragsd whpib PA Cousgsamn fenssd odpid sLal G Qs M [y " .LLma HoLLbyh (4 a2 2002), Copendeen
o1 g 13(12)aug) Oiflelen £ upisiu’ L siflamaBen &b, 2002b syein sLefl

SBALSE uﬂuﬁ\_uu\_@im Qs aogiviodt b e s g GG G s nm..u o srisephen Ao Qopitpirp a4

£y cosdumiBe G spsdafbaiits. " quﬂn_de a«m CopQenanen oL inSile) 13(4) *(oLL) whiptd Cop@erchen cifsaflan

B oon & siefba aLemmmAe @lutsa, Guiginssese Quigarsel abohssiuGas
wrdgafier, 5 Gergs) wamiymb Capnd euemere eI L e Gaw w Qrenase Senammuions o shegy e, wigb Codiy Qetss) Osn_iurs
apelis eeniawid wHpI> OET_iLsmeTb maisgis Qardens stz adp B eed SuslssiuGADE.
@ SLdrg gy 2L 851 Opm_jurs 2 gurdsiu Garer T
acin. | scdpri Quui/sir samig #(Rupp GegBar S uiL Ggf) opgsd
s/ Qegigtoiny | “ %P
Qprms

unié, srensb Hnob, srwesfl, Qgsiener 600113, SNPHIG.

20021b yewr(® (SARFAES]) sLafl_ Q& Qenggibamer Qrrésionsese

wppib HE Qersgisamer Eramnsss oAb Sjwerss sLLGHer
Wfley 13(2)eir £ip Carfléems Siflefliy

£Gg 2 ghen éu_n_mmm-mﬂm ugé 6. 1-60 @ﬂulﬂLuun_(ﬂsnsn SLENSNTEET, 2 L6
f&eT wHOID it w2 mse genswns Qsnsems
S| oned emeuSg) Brigien s Caled ML 14e0mba sLsnamens Qupmetsfissr.
Brusst yemeanambd sLener Osas5H saulugen ellenenauns, 2 mias sLsi seméE SbSw
Mg curudlullenr euflan Qevasflsiuig QeweuLng Qerssns amaluBSsuuLeems),
26s Crrsdled mrigien oyis GCalleéd eMNGLL SARFAESI slLgdlen & o@
n@Qupp sL6 auphidueris @@uugnw 20021b ge® sl Q& Qansgisamen

O wHmid D Cengs)é O e gdlen Wfey 13(2)6im 1 HHID
Cupsen s LsHen sLafl_ Q& Qs Bsren o A (Swenss) adld sl o8
3-61 &b euprisLLLL famhsmet LweL®SE, Sfleliuyseafled @Bl Ll Gerer
Qgrenaenw 60 BILaEhéG Hmuls Qegsgiwnm Cal @ em Camams yblelitonu

L 2

1 | uremquer &, vy v, Quilugsd ufey wrCLb, agbeme

seogrfl 9, eni-ufley wrLLb, Cueryi sigisn, awene drmob,
mebeITLTey QUEBTATLL 1, 516060, LLLT a6, 2509, SBD BTG ~ 625535
/Numozozzsss/ RS. aisin 445/2A-6) 2_6an 01.77 géafe, spGung RS. aew
wgiey 445/2A2 WPQID ULLT aiel 4304-gpé Qana Hegden

Agaen ussd aLsEH LUEGHEH s@ubgEE 2400 S5 14'113{72252;/5‘
iig Pooid. Apés: 12 iy SBRWTET WLbE-Agpe Qung | S
uteg, CupE: 20 Sy SBeWeET WLbE-AsHE Qurg
uneng, Oppe: semguisT wHp> wrwiborst eydGur
ausid o 611 QonSE, QILAS: SemauiiLen wHHD wrfluibdiond
24 88uni olb . dren Qengs).

—

13-01-2026

QeuefluliLg). Bruasst prigisn gié Caed eMAALL B 58\ ngugg gotig W
Hed wpmib Qegss Ceueimqu 6 19 G60 @mluiuns
sﬂsurﬂ&&uul_(r)snsnsw uemtb Qeeudgibd Codl aueny GHIUIL Qgremade Cuoib ety
wHNIb SLLenTESEHD QUNmHbSIb asums Hwe| QlFig) s Qansameytb.

IILL

1) eflen UgTTT / 2L e efl erewTLiL T/ 2 SSTUTSSTTT LHDID L

Quuwi: (a) efl. Qaceud, /06U, cilrcwrur, (sLargMTT) (b) 6Tehv. L &b (L6 SLeTSITT),
waeufl: @meumbd eudliiug 317, seteni ustell BHAD, uFHOULLY, HanBEH6,
P

s

2 | shisgieon aev,

2 oy 9, ST 847,
/NLAP0017017406/
praiGanailés

saaflungofl v, sseflurgofl ufe wreLb,
Qrenflue  sri-ufaneri  QaRsD, SOGTD  SQET,
Hrusen pai Hymod [(péani Srens@amd], Srans@end Aymo
eayn ), gpuemgHeinig 7.900 Qes Sygaug) 319.713 S5
L@ swoner Hovb. G ayuem aisim 2496/201 1601
ug 4 Qean. Heod QetigeQuen. Qebwiuc Heder,
Bspsmer 3.900 Qe Beob St pai Aymosder woy
iy a6t 226/ 11A [(énani 226/111-6) SyuwpFISeS. DD
srenb@emd dymo earyn Aden szey e1ekn.2/57A/3 Qanedm
BlgLb LHDID HBQLST AT LY D SEbiLsEsD
cdtanen, Uy siGa aeim 10125, SOPEIG - 629802,
s copelpe Oempsorer Gersg, Gope: Lts,
Qzpe: sumoelugyée Qamsguner Qs15g), aLsE: uTms.

14-10-2025 &

1026013~ | BO-0%

3 | vGuweiy ereir, Goood dps® uSey wrALLD, sbobuly sTi-uSe
&apd) aar, oreLb, Qatsadel srgisr, QarsmeLwbudef drmob
56)&»&19 e, weflyn, geotygi Aymob, Gspes Csmeie auLse LGS
sGammssir Agie Cup® sfl, papb siGa aem 323-60 SiODESISTET
INLAP0003017510/ OapdCii 3675 aieh oigraig 058 Gednl a8a®se | 14 10 0oce
Hwsd s0PErG swwten PosH, 1322 1/4 SHT Sy UTLLST QatsTL 13-01-2026

Qonsg. Bpse Cope Mg duLs Coigy, sdp gi@ - | © 1014904/~
636110. Aé@: pevevs wHL Astenyss HACLIBSEGS
Qemsguren weer wHmL &6, Cobe; CasmslLigEE
Qenpgorar wevar, O Apae Cope MERAH, wLbe:
Quiluiborgnées Qembswrer e,

2

4 | GaugrgBeni 9, BBUUCeTD WL, BEGUCgeTD Uy WL,

Sflwr ereir, Cougnsimuib sni-ufeunsni Hgyeusssib, Cougreimuib srgisn,
Bracuced 9, Caugmsimub paymd-57, Cagmeimub dymob, siGau sem
/NHL00180034787/ | 101/6-6 syamupgusian 0.11.50 aiisy sygwougy 26-1/3 Qoo | 14-10-2025& | 1o o1 oo
BEsETRyT uriuste) Qsne Hevd LHDID gL b Jyewegid. e | @.832220/-
GHIE: 614810, 5OP BI6. Apés: semsESTD LHDID 2
puiser, Cupe: mGBren, Agp@: smbd, auLbe: Qungis
uneng, AQuein atee Ay,
5 | sisr e, wleonBgmp L, wEOGHOD ey e L,
wGas e s, wderPgmp Been 2 sri-Lfarai  sjgiewsd,
/MHL00180025225/ | wlan®gienn srgisn, GampbGuien. b & Aymob,
BEseTayi Quflu Q5@ 4 ySu RS. asw so4/ss (uempu RS. asim

14-10-2025 &

©726927)- 13-01-2026

394/1)-6) SimwpFIeTET 2088 FHIT g (194 sgT BLLI)
untiuaey QaneimL wenamyb, SiSo e sier RC.C. GID. 556y
aisin 41, EB. aieim 06-533-051-769, S1d556) GHEG 609003,
B8P B10. Hpée: TrEEwLIT e, CubE: HraTTgd wame,
Qe Quflu O snes, i LDBELINEE Hovid.

—

o) : 17 geneuf, 2026 | BLib 5BPBIG giub/- ssiuCL gifsr,

® 624220,

2) sLen efleurhissT (upRISLLLL S / arrrésier womb fleluy Cs8 / Heimas
anms): (a) oL &HEWIHE 6168, 15002453933, ngzs .25,98,232/— (eHUML
Brusmsps o ssg OgramanpOpLnirss BeEmdn @uusSren® wiEb)
(b) 03 gemeufll 2026 ety eunTISEHL S JYelsariuL g, (C) Caly ey Cs8
12 gemeufl 2026. 14/01/2026 CaHilisiruig. Hedieneus Qgnens em. 26,70,656.68/— (gHUMII
Brussmy wLessl awusniiss SIDETOD BOUSSTD LHDID HDUSOSE e
L Eb). @sgien Cupsafu anmss@ QuUbS ddssdeoner adlisne el
LppId B O G,

3) & O e L, HesCanor srgis,
;5@5(35m_m|_ eﬂnnmm &iGeu etetor. 208/16) yemwpgieTen, HOECHM L earyr
LHDID SSNEGSRNH 2aryriél el eomas@LulL, 21 s flew (2 gésr
2 Qesiiiiged QghE uGHurer 1 gésr 2 Gseiger em_&@ u@,é,]uﬁ]s\) Lsnsng)
ohpid SFe slLLLL BT Gul®uy sy 58l

fyéE: QetGan wHmIb SDIsD SHACUNHEESE anﬁgmnm ﬂsvm Gmg@ Qgg@
QL& sTene, aILéE: smuusndl Careled, OgneE: 6

Ao, Pisé Qergdenr ySw LLn e, 2884, 5nGsu et 208/0 sen 2 1 19fley
Qeiwiiuc @esng). Cogib @5 HeosCan L sniugle) wra L b wHnib Sem@éase
udley wrei L FSmhE e ulLg).

Cupasin o Leaemenmle) @GHUAN_OuL et g Qursss O QuUES
ddssded b ey whpb Wn Cseeyser, R wHYID  iGHETET gg)@swmum
QaevaysenLs Caigg), Qs ifleliy QaeflliLiul L prefled@hbs 60 B it LewTi Gee)s
Ca8 ey Qogusgion B epeod Bruaer Cal Gé Qansteriu@dBiaer. saupbuLssS0, Sy
@sQuiiufL e, Cubon GAUA LU eter S wnemb eaussuulL Qetdgiée adims, Brigier
it Caler 6B AneusnsdnE Qeaiss Causmqu Ogrmamu eu@elbs, SARFAES! siLsdlsn
Afey 13(2) whmd ey 14-sir S Auimsgore BLasDssmS Ogn_hs Causimqu &L mub
agpu@b. Cugib, Cuhsaflu s ey 13(13)-6 £, Cupsaflu FEGUHD Aergms elHueme/
©5508 Sng Caup) dgors wiHnsHE Bhss oL Qsiwiu’ Gerefiser.

a6, BLL e
sgissoidr orsais; i

Y

@uub/-
Gs8 : 17 ggemaufl, 2026 omdsfssiuL gysnfl

B : HemBéasd

Brigiis Syid Ca1ie) eBGLL




